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BT & ¥ 3TN 9 §X BT A2y a7 fhdt i aRRefT # S99 S=aqE I
¥ ARG (Feddce) el T dATfey |

(V) ST B AR B FIE & FTAR 5H ISR I 3D e
S ALY difs I8 FHAREd & 9 b o ongfd 3 g8 | ®is 9% 8F
D FHEAT T B BIS dF B GWIE o Rafd # fEeE deeE
foesfed foar S \war 2

(vi) 3H® o0 e | FF=1eE gy HRAT BRI dAT I H BISHI 440 B
SUBFSHT (iv) T (V) DY ot FATfRd 8T |
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443

4.44

4.45

(vii) freeE Faod T USRI fhar SR Sdfe STee RH @ [d9g Bis

YA IHMET 7 8|

I=a g A STeE GO USRI BRAT

Ieerd /31fa STase W fagd Smgfd g ofded UF U B WR IgHGUN 5
PR g & AR IUHIGT BI AMfQd A & ARAAN DI Sird b [y wrd
FReror & famries 1 fIRad aaT < | SUHIaT ferdT ST 3ifed Ul were
feror & T SuRerd @ Y Seaee W MUK A Sift SwaeE Suew
(FI—3CIF) A W Ao 89 @ Rerfa # Suiaar omded U & Udb Ui Aref &
URYUT SRl BT W UNT B Fahal B | fIaReT 9 URYOT SIAiaurl |@Yad w9 |
FRIeToT BT qAT IMYFT & ARIAT Bl Sid Aied, WM 96l | dsd [GKR $R
UR™ BRAT ©, SMYfihdl @I g & URAR H Y BT WM AYfiddl & HIey,
HAERAT G 3= SUBRVT S BT A FEIRT BT | IR AR, JAdad I3
uitd & 30 ®R fAgd & WIdR FASE 3 ArRIar A1 (e & IR H Jfad sl
qem Arerar RUiE SR &- & 60 fagd & HIaR Uldher Wigd &R g IR 8g
ART U3 SR X1 | STaed dlige f[AWR 8 Mawdd R S|l &R+ & U
IR SR IR (ATS) Tihd HR IUYHTGAT gIRT GRET HfE STHT By g e
HR TG AT UF SR N |

T8l Seaald HaRlA [daReT Yolell | g B9 & & o1y A=Al GHIOT U5 ATde ua
ftd @& 15 fead & HiaR SIRT 891 2 | YA9a araar UEioT 0 oIR8 @ 30 fdad @
GIGN a—ﬁﬁﬁmﬁ qTdheld Wiidd dx el (e Jorr srgey anfe Yoo IRMG & 8Y
ART O3 IR BT | ORER # 939 Rfd TR Hex 39 UHR AT SR aifds 98 aut
e & R w7 7 fa91 gReR 1 @iel (qren wfed) AT (arem) & forg gerw vy
H IUAY B | e FANH BT SifcH W (RIS 99 dadl gad 9T a7 Sed
AT IeaaE M FAGHT H AT g HIeR &1 HIASH HS DHad & ARIH | 81T |

ITcd SIEfie Iudadrell & fagd Y dH=Ia: (9 ®iek (§WRE) I a
SRAfT ST b faeiy xR Qe & fore fAeiRa &1 v sienfie SusTadmer i ddd
OfshaT (FCIard Uriw) &ofl & Sfceid ol © 3ferar fS9aT YR 3 TH@LT. a1 394
1fers 81 & UHRoT # fIg[a Smufch TuReT 33 /11 H.&). AT AT ITA_E AI— M
A YUdh WIS & AIH W b ST BT urerffebar <1 Siraeil | foedl o <em o <7 arfay
ITACME AI—CAl B SIS dlell g s A Bl Suiadr &1 myfid T8 &
SR |

33 @ g 1 BRI QM D Iedad IUAGRI BT FEFA: fdea amgfd
TIeX ¥ el B S | A SYRT JHT WIS | # SN & A SuHIeRT Dbl
fhar SR &6 otell @ gRRIRT & AR TTHIVT BieRl &1 MY !
fafrafaa fear S a@ar 21 O Suwradr omafd # ufvest @ fog srsiftqemd
Afgfet &1 <A1 T8 FRA BT T 9 UF ATARTIRT BT S |

Eﬁ

ST 9 I STacd SUHIG] Eﬂqur‘f ﬁﬁ UY CEA (Measures relating to Safety and
Electric Supply) Regulations 2010 & fAffR 35 & JITAR SUYd FGRATHS SUBRY]
TR | AR & GReT YISl | SUHIGdT & GR&Tl UOMell &l AHaa
(PrMSieH) gefaemrt g1 fagd amyfd UR™ &1 & Y Wiga fHar SR |
AleR 9 ITY HaRId IUDBRYT IFATIRT gRT 3MYfet fa=g ux zenfua favam S |
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446 S@EE (33 D@L T 11 DHEL) STAG & LT I8 TNHHR & Swad b
ST Seel 9 g & dI8fST WR ®aex YU & s8R doMl =gl cxATd
QUIRRUTT AT 81T | SR%FR yoma: (Iwvael) $oil Hrel & Fad ¢ |

447  SUHIET AU IRAR H RITUAT B GUT B IAD SHolibRol & fory faga Fklers a1
AT UH TAT BT AR B UITIRYT Haeh AFART U3 SISACIRRT DI STH B |
WMl & UHROT H SIUGER MMb A~ & ATART URJd H B |

ITHIEIT IRER ¥ SN & SUDROT BT &fey

448  HIEX TAT 3T IUHIV fHdl {1 R F U aAfdd §RT T (handle) 3T S &l
SR S 5 SrEfe &1 witied eHe /ufaffr F o8 | Al o fe
Hex / e SUHRT, TAT Hex 91T TR 1 &1, far ff BRor & Bl, 9% 37erar
Ars 8l SR | ITHIET & URER H 1 IGATIRT & SUSROT oIl HIex / HieRaT
SUGUN TR AT el BT GRea dl RTer Iudiadm o1 s8R |

449 IT I AT I fH HHaR) /A @ foell &Rl SUerm srerar T A

SUHIGT & URER H AR & SUSRV DI Pl JHAM UgAdT & dl IADI

AN, S & SR §RT 9dlg SIRAT, &7 YA SUHEaT §RT fhar SR |

B A B 30 AN & AR AT IWIRT SHSBT YA T8l Rl & dl

S MY @ AT B wdl AR =M &1 Iecie AFT SR T SR a1

@ 98 yfd faesfed o= <& SRR | gTerife, Swiaar s9 HAfear & Bfear 10.19

@ Ul & ATAR JAIAG & Yd Hafid SR% e & JJIR dfdd UHRI 6l
YA S BT ad BT |

U BIeR (FWR®) —

450 U SUMIET Sl F90d (SSIdcs) WIS @l Gioem arsd 8 9 39 gfen & for
FTAMTIRT DI 3MTAGT B Febal & | FAMUT Brex bl AT Iudb—= A IUFIHIT &
e U & fowg d@ faRa fhar S| U aRell § SuHia &I |dfud
HIS B AN & IfATdl BIeX B YR SUd<= H o+ dTel TgaeR (d), Fef
SYHRY] (Meae @ Raa MR) TAT 3D SURBRI B AT a8 HRAT B8R | 7de+
& U BN WX, IJAKER], FAMUT WIS & SUART & IR R SHd! HTE]
HT AT BT | U TG BIe] IEaE @ Wi B8R iR ST
GGG SRR BRI | BIeY & dle] 8 & foadis 9 &I a9 & URM®
Ay H sHA 97 39 Sy &1 foraa weald & RS9 @ 9 9 =g iy o
DI © B 3 SuHTaT Bl fIga usr 81 far S |

frTee Fao @ foY UaTe 9 U BT YR Pl BT IMER—
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(1) A wad/Hadl B g AT IgIUHIE URER B AR B AdBed B
ffoRad AMgvs Arg B

(i) AT gRERl & forg R
TP 400 dimie & AfHT &3 a1 S 9T & o 1 fhefare
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R M WA B HAT AT & Sl ey ¥ AR a1 b ford
FfTT 89 arel Aol & o)) IR &1 sl F=TgaR fdar Siraem—

400 TwIe d® & AT a3 @ fou afe—

@) T8 TR e &3 | =@ 1 foetrare
(@) a8 TR uiferar &= H T 0.75 fdarare
(&) 98 TR vErd /9M veRd &9 H gl 050 fdeirare

i) IR—smariT TRERt B frg
@ YAF 200 Fwie & AT &x a1 SHb f=l 1 foparrare
AT @ forg
(1) THe /MM /A€ & IAH 1000 e Ff 1 foemare
&3 I1 D AT D forg

ERRAT BIAMT Ud I IR—MARI VST Sl BTSRAT
HIAMT H B, B IR D bl o [loRad AMGUS A1) 81;
() omarE S B forg
JRd 500 THIC & YETS &F I Iqd 9T & o1y 1 fdharare

(i) IR—omarT W@ B frg
UAd 200 THIC & JEUS &F I I9D [hdAl 9 & 1 fdha@rc
ferg

R 3HAT 7 SWRIFT Aeve f$AIS METRd Faled =g Ugad el il |
IR BT bl Fed UEHRT §RT SRR IS & IIFAR fhar g |

STAR / fdeex /AI /W §RT &I T EN0T & AR 9R  form
TG |

SWRIGT UhaT IUAIERT/  IESUHIGdT URERT [/ JMERI HIAAT & 9R
AMBAT H UHHUAT M Tl SD foIU SRR (SRPREFaR) IR B
® IqQW ¥ T, AAM GRS g Sy gRT Ufddes § 9o T
e wR & AR gRATOTd &1 STQ |

YR @I AT & oIy AEaRI JgQUHIadT URERI & UYHRo H eafdasrd
Suigdre & AT a3 ford S Safed IR—srerarflagsusiadr uReRi &
forg aReR @1 gt fAfda e ferar smam |

TN TGP AU ATATIHATAR hiold AR H A & oy Aded
TeEdr g iR vl Rerfa # oo &rf ofan (E9pRedeR) omfed IR &
ITAR BT |
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452 IEIUATGIT YRER U BI(RAT bictil bl Mg &I a2y e

(i) S fagd MYfd o1 & Igawd W VAT 9I 3feral WaHl b g o U A
A Fae A S 8 Ud BIEHI 451 & AR Aldblerd Hol [Agd WR 50
fhelidic a1 SHA 3f¥e 8, B fAgd Yar & agsudiad] URAR AMT SR |
TE—SUHIGT URER H AMERIY, IR—Mar{d iR Ao uReR, BTSRIT Bratil,
Hraterd URER, el v Uferor e i |ftaferd 8 |

(i)  TESUHIFT URER BT TATC &Hal & U JUdh [doRel SRIBER & §RT, S
100 . @ U W HH T8 8, ﬁ’gﬂsmgﬁaﬁﬁﬂajﬁl 1B D A oA, R
TG g e dREA/ ded b fRR s @ dnTd
STAR / fdeer /A / IuFIadT §RT g8 &I S, ST |AS 2g e < |
3MIEdH IR SRABFR oA 2g 991 fdl o9 @& I Ue™ & |

(i) IS oTdgd CAHER HaRee™ AT 8 Gol H W USH T8 B AdhdT
I7 I 3fded qa9 b HIAR TIHER UG HRAT 918, T 98 SRBHR SUdh—x Ud
Aler & ol ofaedsd WM Mged Sude wRRAT s fod @18 fawmr &
WA SSGERT §RT <7 81 B8R | U TR H TBHR 99 ($18) <8U e
Sl eI Jad BT @Ry Tl Elord Ml SR fAfFEl & R gRem & |l
SUTY fhd SR AT ITBT JJUTA AT STRAT |

(iv) e THAT 3Mded 11 &, & AlsA U4 /Al Fed d T odd &
ERT ST A A1 SUYdd WRAI APl & FTARY DI T WR IH VAT B DI

argAfa BT |

(v)  afe AT SUHIET 11,/04 &, & D 315 . @1 U A 3P &1 SRIBER
faRIY YR & YRl SUBRYT (318, T, 3773, HIeb & ) & A IuTel BRIl AT,
ﬁwwwaﬁwaﬁrﬁaﬂmwﬁﬁmﬁlwaﬁﬂﬁﬁ
qT e A8+ / dadl T ey § (I @i &) faaver ghweR enfe &
fafor B &1 W a8 HRAT BT |

(vi) afc IgIUIaT URIR /BTSN BT BT BISHT 4.51 H J—FEiRT gl
R, 1 ROl Bl AfFferd d-9 R 1500 fhadic & ofd 8 o omded

@ GRT 33/11 ®. @I IUb= & AV B 3MAeIH qfA, S 40X30
e | HH T8l 8, ®. 1 & Yiblcdd NATH R ST BRRT | A BT aI=
AITH I IR B &5 & YIRI I3 gIRT fHAT ST |

(vii) rfaRaa fafor a1 sifaRed fagd MR sawddar & RO Al SIs 9ad /Ha+1
H WIE AT AMERIY DidF IgIuaar gRaER o ooff # omar 2 ik afe o
g /gl BT YT & B Bg YW &HAT DI YUdh IR TABER g4 A
QUSR] T BT AT & AT I8 AP §RT oI I& B U SUAKT HRIAT ST |
9 g It fderd™ fAaRUl CIIGRR SUYd< @ &9dl BT qU9 Sawdd 8l
IR §RT, SUAIRTT §RT AN a8 fbd S W, Ul fbar S || afq
TESYMIGIT URER /M Bl &\ Bl b AR [acd qm Heead
TR (adjacent proposed)] 1500 fdairare ¥ i€ BT & T AMdad STSICIRRI
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ERT 33 /11 B&. & FaweyE Ao 29 maegd g S a0x30 Wex | & 9 &
®. 1 D TdibTHS NFATH TR USR] HIRAT |

YUl fARId dictl T fagld amafd — faery yraenm |

UH %S AWl © olel [hdl SEdwR /f[Ieer a1 STAWR / f[dee’l & T gRT IUs|
AT AT BT 3T AT QUid: fabre iR FEir fhan T 28, iR 99 foy 1o
M /R el /Hem wieeRal 9 wqfaa fatRl ok sl @ erf|
LTS AT/ FSAT 8l o 75 & 3R Alg f[AWR S T8l H_rr a1 21 U4
Al H M OS] /el BT sal Afdd g Sared g Jfded § |l
21 U AT ST /3ded bl URER/Bidl & d8d fdeliaor &

Y S PIAE & 918 [Igd FAo a1 S Fadr © | Uhd Bl IR dF
WWEEWWW#WW@%%#W
cmoﬂlvw/elg\sqmcrm IRERT & fIEfiixer R qd # g4 T & SiFd & AER W
DI SR | AN gRT AAI—99 W U JIRI &1 FgRer fear Saem| o
FIATAl & AT Mded (B1) BT FIAO ORI BRI B (g Maegd Tl faaR
B, R 11 $.@ A89 &1 fIR IR TTABER SUB & Ru=r 41 afafera
2 P F[A AN BT BH A BH 25 YRR A BT I @1 ot wRfHAr S |
Ifg MISH(@I) gRT <F R IR R & g & 25 ufoaerd & &H 8 ar
JMIGHIU B RN AU VS & &FABA & e & U H g8 Il dlfch

IR & &R 9 | IF DAl § qfag H A Tl HARM B oy
JATdEd DI AN gR1 FeiRa AT/ fOaR god &1 YIdE HRAT B8O, el &
3D oIy s AR B @1 Mawadhdl 7 8l difd Jaen) gRT g9 d 5
T Td $ afdgfd fhar S e | 9y IS Inr S aTel sfdedl & ford ofrsd
fORAR BRI BT ATITIHAT BT & ol UfhAT IUHTS ST |

9 e § U IRV Aol \d 13 (T) § <fRfa g

e Y /Rigg 4o &1 fagga smgfd — faem e

() 5l dolipa WeaRl AT a1 =Rl grT Ay {6l foami & |98
3! 5 o fog R BN/ Riens v el & foy fIga usr @ S |

(i) SN ERT JAMEAWHATAR FHI—FHI WR Td &I g8 dmr [giRd @
SN, SEf de v/ R u wel d fOgd o myfd w W arel &g @l
ITATIRT T84 BT | IANT gRT FRT HHT ¥ 31 89 dTel I BT IuHIHR
TET BT |

(i) afT <A & AR mEawd yEm Wd aF e | 30 AT & WiaR
SUHTGIT BT g ol &l Sl b ey o A | BRI Uik SR Aefa
JfaRad NTd &1 I ST §RT STHT BRI S & a8 R URY B8R | Ife
SUIGIT gIRT AR I3 STHT BRIAT ST %D 81 d S0 U3 gRT a8 Af¥ad
IR ferd @Y SRl S D §RT ST B S 8 |

(iv) 3afe g o oY ol a1 fagd smyfd 8g o arell SifaRed o &l
qUid: AT 3fTAA: g8 HAT A8 Al VAT FIRIS] BT RN SSICeR & ure 31 H
ST BRI BM | SISy W g uwal a1 fagla omyfcd & fofg smaedss faaRor
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gl BT fIRR 3R /A7 fIaR0T SRA%FR & &Har gig o1 B 9T AT s eE
T grer et} e ol Il SRermetl &1 fhdl Ao @ refie Suere
facia FI8IdT & MR TR B R BT TRTEHRI TATT BT |

AaSiee Jed dfcadl @1 faga mgfd — Iy ord

(i) ATaSi~e Fsd dfcadl B f[Agd mgfd & afdes MgiRd yux (Hew s 1) 4
IISCER & I wlquﬁﬂ‘wﬁﬁmmww%ﬁﬂquﬂmﬁmw
Td A7 R Fer a1 e TRt a1 ardeitie 9@ il @ I@-—I@rd

TG AN ERT SaRarl g9 T {6l 3 Fire+ (T Ardsiie ded dfcadl &
e ¥ 3N M R B’ HEl SR & §IRT Q3T SRR |

(i) oo Ifcaal & e B AT WF B BT Ahed vd g8 & faeEE
AT I Al B AT S8l Fedh Il Bl AT 7 S gI AR U
W%ﬁjﬂlﬂﬁ'\@'ﬁﬂIﬂCquWqud?ﬂqqﬂuI%ﬂTQ@Wﬁmﬂﬁﬂg

SISEY gl B A7 iR SISEY gocdl U&T 2] BT |

(iii) 39 GRAT BT BIEHT 43 B FTAR WHFR FHR AEAH FH dil I
& Gd g8 Y |

(iv) Srgaftqar wedl &3 4 frded ud Ui & 15 fagd & Aiar dor grfor e
H 3fTded Ut & 30 feaw & faR o ara e+ fovaR & & @d &1 falRad
TSR S | R MR §RT Adeded 3T ST &R g 3ae B & SR
e IR B faar SR |

(v

FIATIRT gRT HIeR T B A9 W JUIad SUYdd Sddl  HHIIcHTS

[CX ST T ITIIT ST |

(vi) % dwi BT, dod, TR offe SUMIGdT g§RT USM fdhar SR s8R

ERI UM & 7 399 & IR ST SIRATT | HSd dil dl IR FHI
q 15 e qd =re] R 9 QAR D FHY 9 15 A 919 98 PRI B AR
TR T [T SIRATT | Ied il YA & Fded IR Fed Il bl oe] 9 §a
PR W TR TSP dwil [BIST, 9cd g TSR 3Mfa dael- P BRI ISR §RT
forar SRR | Ol R HaTg iae @ SR WR BN | AT arafeT afzd faey
AP il o fF TIIeR U, B3 ARE dlsc o Rid fdaR &/l ™
T §IRT AT T 81 &1 AURYT AR MR §RT 81 fhar SRAT |

(vii) == &3 H 7A@ dil Bl B IUIAd CISHR B AR HIAT qeiy
BT |

Bic /T8 A & faga amgfd — faiy graem

4.56

25 BAYTER (379 ¥Afd) P & B /I8 SN gRI dgd [ORR 8g YaE b
S arell IR THETd o) =g Jafaurl & &F H farg auf # wed g gniy
g H ST T—3T Widd Udhe &I 3i|d R arell Sird dorm smanT |
AT HIS T | Al [IRAR H1 I8 39d R U SRIUTR &1 &R H 25 B
UTeR T B BIC g 8 SN §RT < BN 9ol & IS oy BIs s IR ori
BT ATIHAT B AT 9 8| Sigl A1 AeIHar BRl oAled ORR PR IMRANT §RT
Wiepd Ui B UTeR @1 &% AT Mafad WR & JMER W UK MR 6, e oA
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Tg s IR SR &I urabford T &1 & A HH 50 TR 8F W fhar o
FHIT | A Yrdber Bl IR AN RT Widd &% T2l 3fdied IR & IR W
SUFIEIT gRT < YR & g4 | i BIar & dl Adad AN §RT Ui 8 urer
DI &R I MRS I & AT & UTabeld & SMARET IR BT 9 I BRI | 39
AT § U SR Ao\ 13(d) H TR )

I8 G d9 ddh U eI O b 5 WAl DI BISHT 43 & FAR
M gRT SS9 Aoft & SUATHT & HAH b g4 faaRr & forw fafdy g |
3[eh @ AT BIe T Yoo MEiRa 21 far S|

IS & E B oYt fag W fage yem

4.57

4.58

MR BicF Ud d1fofRre Femel 3 e1ee SUHEdmel & W9 &l Afdaird
HAGHl & WM TR Ieacld [ I YIAIed $R B AN U Iedard
SUHIFIRIT BT e drel SR% H §o gl § 8¢ o R f[JarR &R Fadr ¢ |
ITATIRT 11 /04 SR TAGHR TAT Fad Soa g igre GRem Ul
RN BR AR §RT G AID Pob [del B Y SIABRER BT FEIRYT B
PR GHl © | THH SUHIET Bl SIAHHFR FI—FCIFE o B URMPIS Yol T
DI AR Tl BRI TAT TMAGBHR & FIAT FIRO | 91 qfad Ao |

9 GdY A AUl IuGE AIH TAT HeAIDhd b UTAN AN b
FHET ITFADBT & ATIH 3 M Fhal © (o1 MMM §RT AL FIHT fesham ggernd

AT fdar SRR |

T oA a1 MR ¥ g | Hefta faf=r ol &1 gof axe 3 ol
JISTTERI §RT A= SUHTaRTsl B Hded o1 Bl dRiae! F=faRad JRofl 4
<R fraa eaf # e 39 dfRd @ Seew ¥ W &F & ad §, TR
frm, TR uifoleT Ud TR UArad 9ol YY) 81T Bl BIehR N BT didd g,
T e —

DI |AT BT DR Ja1 & forg feiRa
FEg—Er
1, R AR Cidial
@ quf 3ded Uit SWRid el e & forg
SIS DI FAAT SIRI BHRAT 03 B fagd
€D AT Hol- SURIA FFRIeTor HvAT
(i) NENGE] 02 B feas
i) oo e 05 B faaw
(=) (i) fRYefor SWRIA 3Mded B Udhiad IR

B ART T SR AT (I faeR s
BT IMMELIRAT ol 8 AR B faeH™

faaRor 79 9 33 ST ©)
@ et e 05 B feaw
(@) T &= 07 dd fdaw

(i) fRYefor SWRIA SMdSd I Wdhiad TR
BT AN TF SN Bl (3R AR ar
LIS T AT SHHR B &Far H gy
fpam ST ©)

@) =l ax 10 &R f&aaq
(@) ITT &= 15 B feaq *
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S

A ﬁvn'\f PR YUl BN W /@ osd
R S oMawd 9 8 W AHED gRI
MALIH YR & A B, AT B AT
U YUH ST B B SURIA BeIaR UG
HRAT

(@) <= e

(&) grfor &=

10 &R faagq
15 &R faadq

)

PR T P DI @R AR KR IR
MALIH T AT SHHR B &war H gy
forar S 2
@) BN HIaRME, DI BISHI dHI T4l

BT

@) BN FriwRE, T A\E H 59 Td a6
H@WT%I

@@ BaerE, T AR A 9 T dd
Ugd YA e B |

60 fa=
90 fa=

180 fo= *

@

()
(&)
()

= q1§ YA

e e W IUHET Bl ARIdT Il
SIRT AT

YTadhield UHR BT ART UF SR HRAT (Freadr
AT SR BF & d19)

PIAM SR 89 ORRR SR qUT A Bl
Jrgfer

R @ g 8F & SWA s gRI
LD I B, 3Tae BRI q fagqd
FRleTh BT AT STAT B R DI Ua
B DI AR

15 Prd feas
30 fa
90 fa=
30 fad

@

()
(&)
S

I S=eE FARE

e e W IUHET Bl ARIdT Il
SIRY R

AEIAT GAAT SR B & d1& UTdhiord T9R
BT JAT T SIRT BRAT

I SR A8 ORR SR qUT A Bl
<GB

s TR d 9of 89 WROHed gRI
LD YA B, 3Tae B q fagqd
e ¥ ST ST B’ TR HaRE UG
DI DI AT

30 B faad
60 a1
180 fa=
30 a1

* SANT & IMe¥ HHIG 01/Reg/20/2012/190, dated 21.05.2012 & IITAR JoIT

FeNferd |

f=TaTe iR S=a / o1fd Ieaare R IR faea smafd

(i) Dls Afd 9 T av a1 $H @y & oy sReg WHU & JANH TG
fae@ oMyl &1 smawadmar 8 iR U (We=ee 1 a1 2) ¥ 39 Afear &
BISPT 4.16 AR 417 H NI Yu=i & I AMdeT T bl 2 | 3fded IR &
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WA I1 URAR & AT & Al YATOT U3 okl A1 UHROT 81 R HYdl | Al
g oMyt o e & W@ aret 9 3 oF 81 @ S9a ol I
Mo A FMfcd U7 U5 @ Wl Iaegdhdl el | RIS JYfl Yora: ifdrdH
Uh qY dF DI AAW & fory R S 6 I9 §F dH! ARAAT B IMER W
31fraH Ue 9 @ 3R 9er8 S Fehdll |

(i)  oreg Ao @1 A ST B MfER b7 favy w8 2w oy feur o
APl § o9 dPhdl e W AR B aAT AU gRem M 2010 & gRew
SMATIRHATRN BT TUTSI HRaT & |
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8.16 Ul Rerfer # S8l Saf&ian fagd ¥R el &= H fagdwa #eqd &R @l 8l, I8

AT gd T (1 Us) HIex o Wahdl & | Yd I DI AT TSGRy

ST SATINI Kl STFHIGT YT dX i JaR YR geErd fharfead BT | HIeR

Ao solagiie] GRS (FRTeed AT AR MMF AICH) WIS 2006 (3R
A3 u el i em) | faffde doie! sTaegdhdaR 8l a1y |

ARt &1 Ay weror

817 IICERI HI I§ SwRANIE BET b WX & WIUA & Y4 I¥d! URYgAT |
A B AR IH JAISH g 8 HIeX DI W0 B qhell ¢ |

8.18  IIAGERI F=IfeRad TR & ITAR T HIeR| BT YRIeTT HYT —
(1)  Td WOl HeR - U a9y § U aR
@) feE 3 oo Wiex (@dRa) it e da — 39 9 § te IR
@) STa g Iifd Swace Hiey, HieRT SusRr Aftd — 99 # Uah dR

He?d $1 95T
TR HIEI BT GAeToT

819 HIcR B URYEAT & IR ¥ JfFGad BT B8 W IFAERT B fbdl Hex va
HeIT IUBRUT BT GRIET0T B BT NMABR BRI IR U, aﬂaﬁ‘bﬂﬁﬁqﬁaﬁw
B H HERIAT USR] PRI | TIE0 & FHY IR DI SURIT I8 HI AT
BT |

820 AUl a1 3= FRIEvT & WY Al AR Hiex BT Ael Wud aRid dRd 8l
qTaT AT IUAIET 9 [ H Fel[d ud 9 H RGBT oxar © a1 e e
g H 7 o g ymior e H 15 T & MiaR Hiex &1 WEvr s | Jfe e
ST B FATSTH BT Hiex WRE Uiy ST & o I8 &5 ¥ 15 faF g gmior &5
H 30 feAi & IR g1 ARV | STacrd SUATRIT & GBI H Hiex 15 faaq #
& ATy |

821 Af fbx +ff Iuraa Hiex &1 IRYEAT TR Tt SRR Rl & AT 98 STae) &l
AMALTH T Yoh Aled Aex & YREIT B AGT & Fhdl © | SRy
URIET0T B Aigd 3fded U & 30 3 & AlaR uRIeTorRier H Hex b usiefol
BT |

822  TETURITST H Hiex TR & Il YBNUl H SUHIGT bl Hiex TNefor & ynad
fad g oxd Y &9 9 $H 7 a7 o1 qd o & SIRAfT difds a8 afaaerd A
aftrpd ufaff & wrgd | Wiex Weln & 9 SURYT I8 §a | Ife SyHIadm a1
S U SuRerd & a1 SuRYfY @ I @y we gRemE yuE 9
TR for) SRRt afe Sudiar S9e ufafafer SuRefa 7 & a1 seftaem &
gfaf g oeTorere & wHER) URIeT gRUM UF SRR BT | ST aER)
TET0T & & BRI fAad & iR TRt gRemH SUHIdal bl UG BRI e grac
T BT | Hex ©WRIE I O &1 RAfd § qietor gRomy & MR UR SU9TadT &l
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8.23

8.24

8.25

8.26

8.27

8.28

8.29

IfSrmad 6 A8 AT ol geror / PRl & ffSr & a7 99 918 9 99 9 Wud H
BT HHI TS & Sl {1 BA B DY (@ &1 9t fovar TR |

IS IUHIERIT GRIE0T & YRV W UARIST Rl & ol a8 fagd FRlers &1 usiefor
IR GRId -1 & T A8 @ Aok URided < Fadl & Sl & o AR Hiew
T HRT Ahd ¢ |

If Hiex SFftau) & Hafdd d@iel dRUl ¥ Sadl 2 o fF dlees #
IR—IR dqcld  (FAFGUeH), gifoile Mfe ar SgeiwEry Hiex & diEd A8l
TSI | FfE HIEX & ol & BRI SUAGAT F FafSd 81, ST b 3ATegRd 9R 4
gfg, offaRad faga @1 amever anfa ol rfGe) HIex @1 dFd a_gdd B
3TferRd BT |

T30 dre fms S 5 T9a—a9g ) I9fed 81 9o SanT gRT aoges |
SRy 3eer /feen fader Mex & JIMuET den Hared ?q ) 8 |

afe A don DI Aex & W BIA 2 Al Hex gl ddb a™d 8, (SUBIN)
SRCHC TR & 9T ST SIRITT dTfh gidie (Heed) arR (offe #) dlecd
# N BT ATH fHar ST |5 |

fIaRoT SIefeR Hier & uRieror Hael Ul gERad w7 Ud YHIOS
AIeR TRIAURITAT TR BT AT 3 YHIOTd GRIETUTRITAT Bl HaT UTal T |

SUHTERIT & HIeX BT URTOT IT a7 I UR fHAT STRATT 1erar S0 uefor fay Ty
Hex | 9 STRATT | SU9TRIT & I TR 650 dlee ddb & Hiex & R § by
Hlex A I8k URYET dlel JHIOTS ey AIlex SUINT § ST ST | 650 dlee A
IfAF dlee dTel SYHIET Hex & GeTor § Ff) HieRT SUHRO JAT HRe TIRABIER
(1Y) qer dlees SiBER (@1.2)) afmferd 89 amfey |

A T A o aRggar oot ddfda drex @ aRggar ooft & o8 78 8
T | Alecol CIAHHR SoldeHHlcd @Il I dURIcd @ICl. 8T a1y |

Arex &1 ffeiRaa aRgear sioft @ sawaeaiy g9 $-e @1ag —
650 diec ddh — 1.0 IT 98X
650 dicc & 31fdd 3R 33 fhalldiee b — 0.55 IT 98X
33 fdhardiee & s — 0.2s IT TR
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eI 9 : fafeiT

Hex ar==

9.1

9.2

9.3

94

=1 Siforal & IuTamell @ HieR ara & FHITEe ART & STHIGT @& TR
gRfl | SuHTeT SIIRaur a7 S\a Srirgd ufaffer @1 Wex arad =g i smavas
FfaETg yg™ HT |

SEl d% R B W drad "8 @ Sl Al B form S| eRe] el &
UHRYT H HieR arad R 39 & UbTer s@fdy | o A2y |

AR qrae [/ FRIeTor AR U ey ISR gR1 SR ®iel URed U5 &
qAT S 39 UHR YA fh a8 Hiex AT & 99y fewE <, T 9 Hiex @re #
QST sifrd I |

Alex Irad Tg SFraEN Hiex ST sgHT (TH 3R 3M18) AT 3= BHlg omell
¥ i eercs Hiex AT (T U 3R) a1 R¥le Hiex /a9 SJaell T SYART X
FHdT 2| A SYFE 39 UhR HI AT &1 ReBE amear g af srgafaery 14
Hiex ST &7 faaRoT ITHIGAT BT ST BRI |

I8 AIek arEad @1 RRER 8l f6 98 uie Haio el Hiek arad 81 forar S
AP, IS da dAT AIERUS ERIG Hiex a1 gl ufd &R feaw & ofd # a9 R
qer FeiRa gua # f=iare SUEIadT & YR H IR SiIierd & TR SIfRaR)
DI, TAT I=d g A Izdard SYAGT & YBRUT H god Braierd & YR SMEBRT bl
M S P 99 /TRE Hex T AR IRV R 9ol =g OTRIER . BT |
JFAMTIRY FHY R d8 g WRIG AR TAT HICRT IUGRY dael T Wud & Fel
M 7 TR T IR (Tdrsvefaferd) FefRa &-d gyt fagd
UfhaT TR AR fehaTfad BT |

TNe] SUHIGTS §RT URER & URac /Rad & @1 <2 § a9y diex am==

95

9.6

9.7

9.8

9.9

SR & WH B I8 qMd@ s8rn 6 a8 gRER & uRada sreEr Rad gF &
ST H, JTFAER) § Hud o, IRy Hiex If$T Fvany |

HHGRE BT WH / STARTHA], IR B Rad 89 A1 STANTHRAr & aRafidd 89 &
Rerfer ¥, Sey &7 &9 § &9 7 (A16) o gd faRad 9 faRiy #ier arem g9
IS T Adhdl & |

IR & ATda R AR IRy Hex QfST FHRam &1 Fgawer ST gd
feT garg B |

JIACER), SWiad qaT & o AR gR1 srgAfed fafder guRl & S9N,
JfIT—gad Yodb o Fhal 2 |

IISTERI BT Ig ST BT b S IUHIERT & oy U a9y (IATeh) Susre
Wsﬂaﬁﬁﬁﬁwsﬂ’cﬁwﬁadwwmﬁwdd B | 39 A9y SuHeT

B H Tl ShHID, ;IHUDIH% hHID, 11 fhell diee WIeY (W) HHID, JaRT
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&g HHIG qAT TN HAIG (Rd 8 96 €, 3R 39 faga faa # <RE faan

SR |

fafefr

9.10  IMINT & ydferd fAgfd &R 3MMae # 1 Tg MR & ABR R YA YA b
faeT 9T STRAT |

9.11 I Bl T Swraa &1 fIgfd dar A8 & #ed fddl fafy | wroes grar 2
Ul G H AT UNR, REAdH YMR IR /AT 3 3 UBR & I JIRI &I, "
& e Al & fon faga dee usr far T 8, & Jguifae JER uR AT
B SN | TSl Bl Tg Gud DI W S YR, Gud DI A= feiRa sifvri 4,
3ruTfcres w9 A YAIRG fhar ST | 39 HivSHI & URUed § #EM B 7@ 30
feal o1 8l |

9.12 I fHA SR ¥ e g HIeX q& Ugd UMT §RIG Tl & Ul al Hiex I
URER ¥ 9 IR BT faRad o u= B b Susraar a1 uF H§ SRid fafer
g HAY R dred Bg Hiex JUde PRIY, AT W HieR dared giEd e | gaar &
e W Al IUHIEdT T Al HieR are Giad Rl 8 IR T 8 ared g Ae”

ST FRAT & O JJAER Td a9 $ IEd ANEG @Ud D IAER W
JARBICA (ARITe) e B v wWdd s8R |

913 39 UPR IMEd IR W T 1 75 RN &1 FHEIGE Alex AT & R W)
faa fd T e fafeiT A /= (Argfder) § ufd A8 50 Ui @ud ARG 8¢
fhar ST | O iRl fafel T v aR § a1 & o f(Ifei T Arg /=6 S
Ugad B, 9 3 T8l B | Afe T Hiex aeH & foy W Hiex Sudw 7@
BIaT A1 IuHlaT &I FgiRd 39 9 99 R uRER Gall @ Bg a1 o™ fdHar
SR | Afe gar | SRiT 39 g 999 R ard Bg Wiex Sudel T8l Bidl dl 24
He @ e uward fagd smufdt &1 fawsen farar S awdr 2

9.14  IFCERI SYHIGT Bl FFINTT ®T A AT S[d A 9 9T FhaT o | SUAGT B
I R Ffae) RGa 1@ ¥ W a9 Faar § IR Sudear | s
AEH A 4 Ao BT @d Il I BRI |

9.15 SIFFCERI T YIaE & 3ifd a9 & &9 4 &4 7 kaw qg Iusiaar &1 4
faRa & |

9¢ g WRIY HieX & YDl § WU BT SThel

916 IfT ST & URTR H W #Hiex 9 /WERIG J8dl & ol W9d & 3fhad d
fafelT 8q Anfee™ MR BT —
@  afe S (@) #ex | i & —
(1) I g Al 98 8 IR WF Hier ¥ HRRA 8 ar faferr s
AR & AR BRI |
(2) IfT TAT HIex PRRA I O € SR 9 qHl Hiekl & @Ud &l
IR WHR A & | 8rar & ar Qe g e & gR1 Ria
QGUd P AR TR BT |




BINTG o193, f&dh 6 3raca 2012 518(57)

9.17

w
~

i SFT #er HRIRA 81 WX 89 QM1 Hexl & @Ud &I AR WD
A1 I AP BT & 1 gl AICRN BT aEor PR e e Hiew
ERT TRIT Wud WR Ufie FfE & R R fHar SR |

Ife R g Wiex Wi fhar a7 81 a1 @ud &1 w3 (S78) ST aein
9 ol R ugem @ o f Mk w9 9 ©RE gor 2, fUsel A auf &
Ao @ [T | S A FH B D @Ud B FHIET HRA B SMaeIdHdl
BRI | HIeR & 9§ /TR 8F & (A8 & Fauad (Aoiael) @ud @& 3Mhar
Tg 1 # | P18 ddT a1 S ARAST JIUARIT T FahdT © —

(1) fUBel M A® & Nd @Ud & MR W — IE g o9 Al H
Hlex Wel HRIRT &1 81 927 [¥ud § Uhwudl &l |

2) fivd TH 9¥ @ T WUT B MR W — IT ol 7 ay #
Hex e BRIRG Y&l 81 T AINI Wud § HI%! AR IrIT 1T &7 |

3) fUBe 9¥ & W A€ & WUd B MR W — IfT @UYq # AA &
IR W URIAT U Al g iR #Aier sl 99 & Fafg w18 o
e HRIRT V&l & |

4) afe fex Faod [ 9 99 /TRE @ 8 A AN @ g
T 3raf w1 ATaa-g Wud Suael 7 &1 df 3BT Hex o+ &
gwaTd & o A8/ fRfe T T & id wud wR AR R 9 |

(5)  wgford (Sefd) WR & UHRT H FRgor / wigor & |99y A 9 %o
4 IR f991ee Hex Th Bol H I8 BRING T8l U ST R an
Bol H € BRI 9T SIAT © d4 3ffdbd @ud AT BT 1.5 & IO
JqT &7 Bl Jifhd AT 9 WUd H 50 YT 31fed Sire ax faar fdhar
SIET =1y |

6) wgfod WR & UaRer H &/ wieor & §9g Ife A9 ol 4 R
e Wiex 1 B H 98l SRR Sl Uil SIdl 9ol Uh Bl | ol
HE! PRI U I © T4 3Afbd @Ud g AR BT 3 & YO JAT
TP Bl & 3ifhd AT 9 @ud § 200 ufaerd Sie &) e fdbar sn
MR |

(7) Il sogee Wex & WRUT (FER) W UH SR IS /U U9 AR &
qledd W JUYdd IMbs UK Bid & Al SUdel Aldbs b AWDhal
(@reree) @ MR W fAfei T w Aok ferar S|

(8)  #IeX T WRIEToT PR Ul FfS BT AT N BR U gfaRrd JfS b
MR W faferr fam S |

(9) Ty T IMEHAT DI JAWYANOT B B ST =T MR AT
FARTT MR, HRISIAR, e haex S THR & I FASH & WU,
TaATSS fATT gRT Wihd SeT & STed & Jfidhel BT SUART &
b 2 |

ffel T &1 MR T U MNBR BT BT db SUATGIT DT AT ST AT |
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9.18  fIfelT &1 Mher, A A8 B AT BRA gY STAH 3ol {HAT A1 81 6 A8
T RGPS THT 99 | HIeX 8l BRI 6l Uil AT 8 S AT BH 81 B afey &1
faT STRITT 42 Wik & g8 ddb [FNaR SIRT R& 7 |

9.19 IS JATheT B AT H R IF G B Jorom H RTAD MR WR 3fMhet fbar i
R8I € W PH IT Afe AT & Al 3MMblefd AT T WU YR H GRad- 8 & 3urd
H B a7 Afd fHar SR |

920 f=IeTd SUMIGAT & YHNUT H WX Hiex Udl o+ & fod ¥ =29 &9 § 15 T
T UM &5 H 30 feaw & WAk deol ARv | S°d g I Swace Sudadl B
AR H FfE B TR B 15 [dad & WR Hex gaaotr a1y |

921 AR I8 JHREd H & 15 SRUER T A&H & 100 TR Bl b
IfaRad Te ay ¥ YaTer 9 U T 99 & HH A HH 5 YRR FANT & T D

dR R Sa fear S |

faga faa o fowa a%g

922 HICRYH HaRH & fdd H FEfaRad faaver 8nf —
@ e FeeeE wHie
@ 9t wH®
&) 9 safd
@) ST BT A IR T
€ O BB, R Fae faar Tar ®
(Tw) fAEROT v BT AW, U R AN HHD
@) e SR &R B AR
(Ta) SRw =l
(as) faea <), fIe[a Yo UG U B AN X
(S) e /HfaaT WR /AT
(@) TH Bl AT AT Bol HIaR
(Tel)  HIex &1 ggad & fderor
(@) are o — gd dor adEE
(GF) Hiex ared — gd qn aaad
(3M)  sridferd wud
@) <Ifr ST SuHeT §RT ST ©
(@) a1 MR
(@MR)  #rex fdwmr
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9.23

9.24

9.25

(TH) =M A8 & TR — $Holl YR, FRIG/ART TR, ]EdH T9R, LY. =7,
fdg]d o, SUBR, Hiex fbvrn, dfesT/ wuffex SR, grem A feheq,
Rarra f¥, o af &1 @1 |

@) o fagd yuR, f[daffad gIrae o fEMR &1 ghrn

@ e faaer g9R, afe arp &

(@) e TR

(Sey) faeT YIrar AR

(TeR) Y @I 3ifad A .. @6 §RT SR T8 YA 8

(@) TR fras vt § 9% /9% gihe 9 6y 99 § ([ & fUed g w
gfad fey o)

(ore) gRemm Y, S ST ® UG S o R

@) fUse YIaE &1 gieavor : A &1 IR 9 faTis

fFrfoiRed SHaRT A 9 & | @l wR sfrEr [Id R BydiaR JArar Jaifdd

Pl STHY STFTGAT BT SUATL BT BRI i—

@  AUBY &=l $ AW/ Ud

@) oo & duEe & fou sl a9

&) e @1 ug der uar, aer @, Wiex, Hier aeF, st 9 GefRd
fRrprad @ S Tl &

@) BIZ I Ha¥ I b JFACER I AR, O — JFATIRT §RT T
% 91¢ W O 9Tt 9 @ 9T W=, SU9IGT 9 S9dT B T4R (3fe &1
N SO BT FRY BRAT | I8 DR ISUAGITSA & A1 J8aR AT
& fIU SUATT B ST HHd 2 |

et # srfoRea SHaR), afe #1381, sfdfde grft, S e Sfea wwer |

SUHIERT DI R/ HGTgel TR ARG Tl SMeRT o Bq AJAKERT des qel
R WR R (AN IR AEIRT Reprad ao 3 el giden dfzd (@154
RS FHHee RHNST BUII]) P W /B HIR Hex RAUT ST |
QUM RT 30T |G HANG qAT IdT daad o IR 9 e a1 Reafd,
FhTIT MM B Reafdy, 3fferpa WR, HidaT 7 AT DI DRI &1 S |

e (Frafa 9 & sremar sm) 9

9.26

9.27

sfaRed grem (S Jer Fraf wiie 9 @ afdRed o= [da Jor oRar w_er
(31fSe) @1 ageh ?q e ¥ (Re) e SN fasar SRem |

faea & ufdge (MTYRIREE) SN & SffaRad I Yol & Reb fdal & A1
ISR ITAIFRIT DI R 9l TR B & HRUN, ARR AT QAT safer @
faRad faror <0 gU A & fod 15 fRaw &1 Aifew IR x| figd &
gl SUART & [T Bg 9 |fedr & BfSaT 11.10 ¥ 11.26 TAT 11.33 H 11.39
H SRiq ufdar srorg SRl |
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9.28

9.29

9.30

9.31

9.32

9.33

9.34

ST [ BT R B {9
I 9 84 @ Reafar 3§ /e

STreT ST FhdT 2 |

faat
ST Rep a1 uifd & 7 fagq & iR I raegsddr 81 ®Reb 9t deeh
FfARFT STFHRI ART Febal 8, S b JIgATal gRT AWMl 15 oAl & WiaR
W%ﬁ?ﬁﬂﬂﬂﬁrwéﬁgﬁiﬁﬁﬁmml
ST I &1 WeR &R [ [@a &) AR 9 o= |G g | FuiRa f7fyr a@
TIaE 7 8 & Rafd § e a1 a1 afyr ammh we & Frafia wifie e 3

STreT ST Il 2 |

3T ST R Adhdr g | FuiRa fafer 9o

P
PY 3T ST AT & fafaa wie fad #

I JAfTRIT TSR U 89 & 7 dad & HIa) /{9 IR 891 & 15
fead @& fiar o Reafa 81 e SRedl siffer) @1 fafed taie aft & &
Al UK PR ADAT © | AFACTERI GAdIs BT JIATATT HibT SbR qAqT STHTERIT
ERT URId AIRgd T faIRad Smemyd ded R faaR &R 9Nl {5 T ey et @l
|HeT / gfte BR 15 fegd & HiaR Ufddad &l WDHR /AR B & BRI T
BU SUHIGT B YA =g 7 a9 &1 9 |

Sy 39 f9d &1 WeR o) a1 @1 IR 51 ax Faar 21 fFgiRa fafy de
Tad 9 29 & Rafd # g9 fAa @ afy ommht 7' & frafa wife faa §

STreT ST FhdT 2 |

R I @1 THer/gie A AT B R SYHIGT e Jare o Refa |
& AT BrIUTe I AT AHDE TAT Iod G 3 Ieaard FAro
o Retfa d Sdfo el ge Sfdar a1 AH®e A1 SISGER! §RT Ugifehd 3=
Pl OB RT &1 uftged Ugd @R Aahdl © a¥d ($ 9 By T AIRr @1 50
gfererd AJATERT B ST R IHBT SXdoll Aled yfdded & |l o1 b
SR |
Jferepd afad o ufcded uwga fhar a1 € <1 uell Bl gA B IuHIE D
gfded & 30 fdgw & +fioR oo vl gfad o | gads & |Ry Gaftd
BRI YA §RT UK [hd T IR R T f[IaR 3R W a7l
SR BT | Qe H IUAIHRT §RT Gdlg @ G UK d2d defl SHd WIhR
B T FBR PR & PROT A [T 8H | SUHIG BT MAIHAT B UR
g f9er SR foam SR it 7 e 3 e 3y e |
STHIET 39 7 @ WaR a= a @ Ry 51 = woar 2| FuiRa fofr a@
TTaE 9 8 @ Rafa # 9 faa &1 ¥ s w18 @ Fafig aiye fae

STreT ST FhdT 2 |

Ife afdea @ fo ufddes awgd fbar mar € 59 oy w— ugadr € f6 /e
IESESIEN Mﬂiﬁrwswﬁaﬂmmwwaﬁtﬁﬁwaﬁﬂéﬂﬁr
IRAfdd I VIR 3 fSd ©, dF A9 Xf3 SUHIdT & @rd H N AE b fdeT H
Aol AR /IR TR YA B (ead T 1 iR ufoEie a1 S W R AT B
A1 dise fhar SR |

e I if¥ga afdd [ gfoded uqd far ar © & ol & sRigse s
2 O 98 IR\ & aRT 42(5) @ WM @ dead AfHa SuHadr Rrerd faror
BRY ST FhdT ¢ |

IFATIRT U TGN/ FHART BT FAGHT & ISR /AR /R G @1 afe
AT & MR W YRE I TR B 2 AT/ Afa PR FhaT o |
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IR — 10: fdet &1 Y, faga smyfd o1 srerns 9 s fawseA

faer &1 A=
101 TN IATERT §RT SN {5 T a1 & iR ST 6y T wifda (d1er)
T @Ud A T St (TAsh) BT URTHE e o |

102 SFSIGEN, WIS Sl & Ud /I T 39 BRIGRI °ve, 58 I dbl Bl
A |faford fHar S S8 UM Y= aR Fahdl &, & T gar gHfed
BN | JAFATIR YA S AHaH dbfeud dRIb, S Tdha, I <dh, db

SThe, Jodd TP, ﬁ‘@ﬁfﬁ forl vgfd @) @ o /Sfhe—are anfe

SUHIGATSN Bl SUTET BRI |

103 V¥ fQadl d, 9 WUBY dwal R PG Al B A JgAUR] aR® ARTR®,
Al TAT [APHAN & o) T ¥ BAR TSR YA DR Bl Gaar yam
BT AT ST JTAHBAT <7 |

104 BT Pl W TS A A0 IgdE@el o d fFaE IR B 599D
SO/ IuArarell & Uil & yad Ut dRa b gider Iudre 8T
oY | 39 glawr 2g e Ragat i SR a9 o/ SuMiadmell &1 uclen
T A TS |

105 U Bal BT PRIAR HH HRA S o, 6. 5,000/— (I BOIR) A SATGT B
RIRT & A [l &1 e, Safud 96 @ WY T § 99 96/ )
qd / feHvS STUe & HRAT BT |

106  STFSMTUN, SIU I & ARIH I A ol BT Yae BT, FoTaH ST daa
TSI @Il & X@ifhd db STl Gl | fdeT Y g HaIR H TS 8 A d2d
% forl SMSfeR), HUBY dwal Ud AAI—8Hd R AT WMl W, |9 qrad
T | 9% [ # IR JaR IR & 79 R fo@r S =@y | o6 &
9 A4 FaR HHID, SUFGT & A1 & 91 GI9Y /Alisd HhAID, IQ Dlg
g, W wel # forar o | e 9% gRT B 9 UMR aId fRar Sr @
qg IR IUHIET | gEadl el § 9t Irg s8R |

107 WA ITHEARN & o Yrae a1 siftd an, f[dd IR 5 9 @ aRkE 9
qEI: 15 (U=E) oAl a& @1 8l | afe e | aftia qoram @ sifam fafey
ATeST=eh JATBTeT B ol IFTell Pprifaes sifcrd fafer Amm Sigem |

108 TP AWIEHA B DI TUT H AR BT SYATGIT b1 GRET MR TG BT IMABR
BT | X 9§ YA &1 GRSl o Afed ARl &I 9% & Rdigd 8 @l
A IR o IR Al I¥a o= piarel &) @ IfaRad, wiasy # feamrs gue
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Chhattisgarh State Electricity Regulatory Commission
Irrigation Colony, Shantinagar, Raipur - 492 001 (Chhattisgarh)
Tele: 771-5073555, Fax:771-5073553

Raipur Dated: 28/11/2011

No.39/CSERC/2011. In exercise of powers conferred by section 43 (1) read
with section 181 (i), section 44, section 46 read with section 181 (1), section 47 (1)
read with section 181 (v), section 47(4) read with section 181 (w), section 47(2), (3)
and (5), section 48 (b) and section 50 read with section 181 (x) and section 56 of the
Electricity Act 2003 (No. 36 of 2003) and the Electricity (Removal of Difficulties)
order, 2005 issued by the Ministry of Power, Government of India on 08/06/2005, the
Chhattisgarh State Electricity Regulatory Commission hereby makes the following
Code to be known as "Chhattisgarh State Electricity Supply Code-2011" to
govern distribution and supply of electricity and the procedures thereof, such as the
systems of billing, modality of payment of bills, the powers, functions and obligations
of the distribution licensees and the rights and obligations of consumers, etc. This
Code also specifies the set of practices that shall be adopted by licensee to provide
efficient, cost effective and consumer friendly services to the consumers.



CHAPTER 1: SHORT TITLE, SCOPE COMMENCEMENT AND REVIEW

1.1

1.2

1.3
1.4

1.5

PROCESS.

This Code may be called the “Chhattisgarh State Electricity Supply Code,
2011”.

This shall come into force from the date of its publication in the Chhattisgarh
Rajpatra.

It shall extend to the whole of the State of Chhattisgarh.

It shall apply to all persons engaged in the business of distribution of
electricity as distribution licensees including the Chhattisgarh State Power
Distribution Company (CSPDCL) and its agents, under the Electricity Act,
2003 and to the consumers of electricity. It shall also apply to all persons
exempted from distribution licence under sec.13 of the Act.

Copies of this Code and Regulations for Redressal of Consumer Grievances,
as duly amended from time to time, shall be kept in the registered offices,
regional offices, circle offices, division offices, centres of the licensees and
such other offices as may be specified by the licensees or by the
Commission.

Mechanism for review of Electricity Supply Code

1.6

1.7

1.8

The Commission shall constitute an Electricity Supply Code Review
Committee (Review Committee) to review this Code along with and
Regulations for Redressal of Consumer Grievance on regular basis. The
Review Committee shall consist of such number of persons, as the
Commission may consider necessary, adequate and will be appointed by the
Commission, including persons representing the following:

(a) Each Distribution Licensee of the State;
(b)  State Transmission Utility (STU) or Transmission licensee;

(c) LT consumers, HT consumers, EHT consumers, their associations and
any consumer groups; and

(d)  Any other interested group including NGO as the Commission may
think fit.

The Commission shall appoint a Chairman from among the representatives of
the licensees. The Chairman of the Review Committee shall appoint an officer
as Member Secretary. The concerned licensee shall provide all the required
support, administrative or otherwise to the Committee in the discharge of its
functions. All members of the Review Committee shall be appointed for a
period of two years.

The Review Committee shall meet at least once every six (6) months.



1.9

The Member Secretary of the Review Committee shall send the proceedings
of the meetings of the Committee to the Commission within 15 days of the
meetings.

The Commission may amend the Electricity Supply Code suo motu or on the
recommendations of the said Committee. However, before any amendment is
made in the Code, comments on the proposed changes shall be obtained
from all the Distribution licensees, STU, Transmission licensees and the
public.

A notice regarding amendment made in the Electricity Supply Code shall be
published by the licensee in at least two newspapers having wide circulation
in the area of supply stating that copies of the amended Electricity Supply
Code are available for purchase in the offices mentioned in clause1.5.



CHAPTER 2: DEFINITION

2.1
(a)

(b)

In this Code, unless it is repugnant to the context

‘Act’ means The Electricity Act, 2003 (No. 36 of 2003) as amended from
time to time

‘Agreement’ with its grammatical variations and cognate expressions
means an agreement entered in to between the licensee and the
consumer under this Code;

‘Apparatus’ means electrical apparatus and includes all machines,
fittings, accessories and appliances in which conductors are used;

“Applicant” means an owner or occupier of any land/premises who files
an application form with a licensee for supply of electricity, increase or
reduction in sanctioned load/contract demand, change in title,
disconnection or restoration of supply, or termination of agreement, as the
case may be, in accordance with the provisions of the Act and the Code,
rules and regulations made thereunder or other services;

“Application” means an application form complete in all respects in the
appropriate format, as required by the Distribution licensee, along with
documents showing payment of necessary charges and other
compliances;

“Application form” means an application form complete in all respects in
the appropriate format, as required by the Distribution licensee, before any
payment of applicable charges;

‘Area of supply’ means the geographic area within which a licensee is
authorized by his license to supply electricity;

‘Average Power Factor’ means the average monthly power factor and
shall be the ratio expressed as a percentage of the total kilowatt hours to
the total kilovolt ampere hours supplied during the billing month; the ratio
being rounded off to two decimal figures, 5 or above in the third place of
decimal being rounded off to the next higher place in the second. In case
KWh or KVAh reading is not available, then average monthly power factor
shall be calculated on the basis of KVARh reading, if the meter has
KVARh recording feature.

‘Billing Month or Month’ means a period of about 30 days between the
two consecutive meter readings for the purpose of billing in case of
monthly billing.

‘Billing cycle’ means a period of more than 30 days between two
consecutive meter readings for the purpose of billing such as bimonthly /
trimonthly billing.

‘Breakdown’ means an occurrence relating to the equipment of the
electric energy supply system including electrical line that prevents its
normal functioning;

‘Code or Supply Code’ means the Chhattisgarh State Electricity Supply
Code, as in force from time to time;
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‘Commission’ means the Chhattisgarh State Electricity Regulatory
Commission;

‘Conductor’ means any wire, cable, bar, tube, rail or plate used for
conducting electrical energy and so arranged as to be electrically
connected to a system;

'Connected load' means aggregate of the manufacturer’'s rating of all
energy consuming devices, in the consumer’s premises, which can be
simultaneously used. This shall be expressed in KW, or HP units and can
also be determined as per the procedure laid down in clause 5.52 on
‘Rating of Installations’ in this Code;

‘Connection point’ means a point at which the consumer’s installation
and/or apparatus are connected to distribution licensee’s distribution
system;

‘Consumer’ means as defined in section 2(15) of the Act and for the
purpose of this Code shall also include a person who has applied for an
electricity connection or a person who had a connection but whose
electricity supply has been disconnected for the time being for whatever
reason.

‘Consumer’s installation’ means any composite electrical unit including
electric wires, fittings, motors and apparatus, portable and stationary,
erected and wired by or on behalf of the consumer at the consumer’s
premises;

‘Contract Load or Contract demand’ means the maximum load in KW,
KVA or HP, as the case may be, agreed to be supplied by the licensee
and contracted by the consumer and mentioned in the agreement
executed between consumer and licensee;

‘Cut-out’ means any appliance for automatically interrupting the supply of
energy through any conductor when the current rises above a
predetermined quantum, and shall also include fusible cut-out;

‘Date of release of connection’ is the date when licensee energize the
installation of consumer by connecting the distribution main through the
meter.

‘Date of commencement of Agreement’ means the day immediately
following the date of expiry of a period of one month for in case of LT
connections and three months in case of HT and EHT connections from
the date of intimation to an intending consumer of the availability of power
to its premises or the actual date of release of connection to such
consumer, whichever is earlier;

‘Demand charge’ for a billing month means a charge levied on the
consumer based on the billing demand and shall be calculated as per the
procedure provided in the tariff order, passed by the Commission, under
part VIl of the Act;

‘Distribution mains’ means the portion of any main with which a service
line is, or is intended to be, immediately connected;



(dd)

(ee)

(ff)

(ii)

‘Distribution system’ means the system of wires and associated facilities
of distribution licensee connected to or to be connected to the installation
of the consumer. It shall also include electric line, substation and electrical
plant that are primarily maintained for the purpose of distributing electricity
in the area of supply of such distribution licensee notwithstanding that
such line, sub-station or electrical plant are high pressure cables or
overhead lines or associated with such high pressure cables or overhead
lines; or used incidentally for the purposes of transmitting electricity for
others;

‘Earthed’ or ‘connected with earth’ means connected with the general
mass of earth in such a manner as to ensure at all times an immediate
discharge of energy without danger;

‘Electrical Inspector’ An inspector as defined in section 54 of the Act.

‘Electric line’ means any line which is used for carrying electricity for any
purpose and includes:

(i) any support for any such line, that is to say, any structure, tower, pole
or other thing in, on, by or from which any such line is, or may be,
supported, carried or suspended; and

(il) any apparatus connected to any such line for the purpose of carrying
electricity;

‘Energy’ means electrical energy:
(i) generated, transmitted or supplied for any purpose, or
(il) used for any purpose except the transmission of a message;

‘Energy charge’ refers to a charge levied on the consumer based on the
quantity of electricity (units in KWh or KVAh as per tariff) supplied;

‘Extra High Voltage’ or ‘Extra High Tension’ means the voltage, which
exceeds 33,000 volts subject, however, to the percentage variation as
shown in clause 3.3 of this Code;

‘Feeder’ means a LT, HT or EHT distributor, emanating from a sub
station, to which a distribution sub station or LT, HT or EHT consumers are
connected;

‘Fixed charges’ shall be as per the provisions of the prevailing Tariff
Order issued for the licensee by the Commission;

“Harmonics” means a component of a periodic wave having frequency
that is an integral multiple of the fundamental power line frequency of
50Hz causing distortion to pure sinusoidal waveform of voltage or current,
and as governed by IEEE STD 519-1992, namely “IEEE Recommended
Practices and Requirements for Harmonic Control in Electrical Power
Systems” and corresponding standard as may be specified in accordance
with clause (c) of subsection (2) of section 185 of the Act;

‘High Voltage (HV) or High Tension (HT)' means the voltage higher than
650 volts but which does not exceed 33,000 volts under normal conditions
subject to the percentage variation in clause 3.3 of this Code;



‘Independent Feeder’ means a feeder constructed at the cost of
consumer or a group of consumers and supplying electricity to only that
consumer or group of consumers.

‘Initial period of agreement’ means the period of two years starting from
the date of commencement of agreement. The initial period of agreement
shall continue till the end of the month, on which the last date of the two
year period expires;

‘Installation’ means any composite electrical unit used for the purpose of
generating, transforming, transmitting, converting, distributing or utilizing
energy;

‘Licensed Electrical Contractor’ means a contractor licensed as per
clause 29 of CEA Safety Regulation 2010;

'‘Licensee’ means a distribution licensee, granted licence for distribution
of electricity under section 14 of the Act unless the context otherwise
requires.

“Load Factor” means the ratio of the total number of units consumed
during a given period to the total number of units which may have been
consumed had the contract demand/sanctioned load been maintained
throughout the same period, and shall usually be expressed as a
percentage;

Load Factor in percentage= Actual units consumed in a given periodX100
(Contracted load in KW X No of hours in the period)

‘Low Voltage (LV) or Low Tension (LT)’ means the voltage, which does
not exceed 230 volts under normal conditions subject, however, to the
percentage variation as per clause 3.3 of this Code;

‘Maximum demand’ for a category of consumer shall be determine as
specified in the tariff order passed by the Commission;

‘Medium voltage’ means the voltage higher than 230 volts but which does
not exceed 650 volts under normal conditions subject, however, to the
percentage variation as per clause 3.3 of this Code;

‘Meter’ means a set of necessary integrating instruments and equipments
wherever required, used to measure and/or record and/or store the
electrical quantities like energy in KWh or KVAh, maximum demand in KW
or KVA, reactive energy in KVARh etc. in a given time, which include
whole current meter and metering equipment such as Current
Transformers (CT), Capacitor Voltage Transformer (CVT), Potential
Transformers (PT) with cable, wiring, where used in conjunction with such
meter or its accessories and any devices like test terminal block switches
or MCB/ load limiter or fuses used for protection and testing purposes and
any enclosure used for housing or fixing such meter or its accessories;
and shall also include any seal or sealing arrangement provided by
licensee.

‘Point of supply’ means the point at the incoming terminals of switchgear
installed by the consumer;

‘Power factor’ is the cosine of the electrical angle between the voltage
and current vectors in an AC electrical circuit;
7



(z2)

‘Premises’ means land, building or infrastructure or part or combination
thereof in respect of which a separate meter or metering arrangements
have been made by the licensee for supply of electricity;

‘Rural areas’ means the areas covered by Gram Panchayats;

‘Sanctioned load” means the load in KW, kVA or BHP, which the licensee
has agreed to supply from time to time subject to the governing terms and
conditions in the absence of an Agreement between the Distribution
licensee and the consumer;

‘Tariff order’ in respect of a licensee means the most recent order issued
by the Commission for that licensee indicating the rates to be charged by
the licensee from various categories of consumers for supply of electricity;

‘Theft” shall mean theft of electricity as defined in Section 135 of the Act;

(aaa) ‘Transmission licensee’ means a person who has been granted a

license under Section 14 of the Act authorizing him to establish or operate
transmission lines;

(bbb)  “Transmission system’ means the system consisting of extra high

(cce)

2.2

voltage electric lines being operated at EHV (excluding generator
interconnection facilities) owned and/or operated by the Transmission
licensee for the purposes of the transmission of electricity from one power
station to a sub-station or to another power station or between sub-
stations or to or from any external interconnection equipment up-to the
interconnection with the distribution system and includes the plant and
apparatus and meters owned or used by the transmission licensee in
connection with the transmission of electricity, but shall not include any
part of any licensee’s distribution system;

‘Urban areas’ means the areas covered by all Municipal Corporations
and other Municipalities Nagar Panchayat including the areas falling under
the various Urban Development Authorities, Cantonment Authorities and
industrial estates or townships;

All other expressions used herein but not specifically defined, but defined in
the Act, shall have the meaning assigned to them in the Act. The other
expressions used herein but not specifically defined in this Code or in the Act
but defined under any law passed by the Parliament applicable to electricity
industry in the state or stated in the tariff order passed by the Commission,
under section 62 of the Act shall have the meaning assigned to them in such
law. Subject to the above, the expressions used herein but not specifically
defined in this Code or in the Act or any law passed by the Parliament shall
have the meaning as is generally assigned to them in the electricity supply
industry.



CHAPTER 3: SYSTEM OF SUPPLY AND CLASSIFICATION OF CONSUMERS

System of Supply

3.1 The declared frequency of the alternating current (AC) shall be 50 cycles per

(a) Low voltage (LV) or Low tension (LT)

The declared voltage of the AC supply is as follows:

(i) Single Phase: 230 volts between phase and neutral;

(i) Three Phase: 400 volts between phases;
(b) High Tension (HT) - Three Phase: 11 KV or 33 KV between phases;

(c) Extra High Tension (EHT) - Three Phase: 132 KV or 220 KV between

For Railway traction two-phase supply may be given.

second.
3.2
and
phases.
3.3

The licensee shall design and operate a distribution system in conjunction

with the transmission system. The licensee shall not permit the voltage at the
point of supply to the consumer to vary from the declared voltage which is:

(a) In the case of low voltage, by more than 6%;

(b) In the case of high voltage, by more than 6% on the higher side or by
more than 9% on the lower side;

(c) In the case of extra high voltage, by more than 10% on the higher side

or by more than 12.5% on the lower side.

Any exception to the above will only be allowed with the written consent of the
consumer and with prior approval of the Commission.

Voltage of Supply to Consumers

3.4

normally be as follows.

The supply voltage-wise minimum and maximum contract demands shall

Supply Voltage | Minimum Contract Demand | Maximum Contract Demand
230 volts - 3 KW
440 volts Above 3 KW 100 HP or 75 KW
11 KV 60 KVA 500 KVA
33 KV 60 KVA 10000 KVA
132 KV 4000 KVA 40000 KVA
220 KV 15000 KVA 150000 KVA




3.5

3.6

Provided that due to technical reasons, the licensee may relax above
provision after due approval from Commission. The HT and EHT consumers
having contract demand exceeding the maximum limit as prescribed above,
shall be levied additional charges as specified by the Commission in relevant
tariff order.

The minimum contract demand specified at clause 3.4 of this Code shall not
be applicable to generators availing start-up power and to such captive and
non-captive consumers of captive generating plant (CGP) who can reduce
their contract demand to any extent even to zero as specified in clause 12.14
and 12.15 of this Code.

In case of Railways traction, the maximum and minimum limits of contract
demand shown in clause 3.4 of this Code may be relaxed by the licensee on
mutual agreement depending on the actual requirement and feasibility.

Harmonics

3.7

The maximum permissible limit of harmonics as specified in Institute of
Electrical and Electronics Engineers (IEEE) standard 519 (1992) adopted in
clause (5) of part-Il of Central Electricity Authority (Technical standard of
connectivity to the grid) Regulations 2007 (hereafter CEA (Technical Standard
Regulations) is as follows:

(a) Voltage distortion limit — Utilities responsibility

Bus Voltage

Maximum

individual

voltage distortion

Total maximum voltage
distortion

33KV & 132 KV 3.0 5.0
220KV 2.0 2.5
400KV 1.5 2.0

(b) Current distortion — users responsibility

The total harmonics distortion for current drawn from the transmission

system at the connection point shall not exceed 8%.

3.8 The voltage unbalance i.e. difference of voltage between any two phases on
33 KV and above shall not exceed 3% at supply point.

Load Balancing

3.9 All the consumers availing three phase supply shall balance their load in such
a way that difference in loading between each phase does not exceed 5% of
average loading between phases.
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Classification of Consumers

3.10 The classification of consumers, tariff and conditions of supply applicable to
each category of consumers shall be as fixed by the Commission from time to
time in the tariff order passed under section 62 of the Act or otherwise. The
licensee may classify or reclassify consumers into various categories from
time to time as per classifications done by the Commission in tariff order.

3.11 Interpretation of Commission on classification of consumer and applicability of
tariff will be final and binding on licensee and consumer both.
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CHAPTER 4: PROCEDURE FOR RELEASE OF NEW CONNECTION AND

CHANGE IN EXISTING CONNECTION.

Licensee’s Obligation to Supply

4.1

The licensee shall, on an application by the owner or lawful occupier of any
premises located in his area of license give supply of electricity to such
premises within the time limit specified as shown in clause 4.58 of this Code,
provided

(@)  the supply of electricity is technically feasible,
(b)  the applicant has observed the procedure specified in this Code, and

(c) the applicant bears the cost of extension for supply as specified in this
Code.

Application referred to above means the application complete in all respects in
the appropriate form, as required by the distribution licensee, along with
documents showing payment of necessary charges and other compliances
such as execution of agreement and submission of test report / approval from
Electrical Inspector etc. as the case may be.

Licensee’s obligation to extend the distribution system and consumer’s share
in cost

4.2

4.3

4.4

4.5

The licensee shall bear the cost for strengthening / upgradation of the system
for quality supply to the existing consumers which shall be recovered from the
consumers through tariff.

The cost of extension of distribution mains and extension / upgradation of the
system required up to the point of supply for meeting demand of new
consumers and load enhancement of existing consumers, shall be borne by
the consumer/applicant unless otherwise specifically mentioned in this Code
or in Misc. and General Charges as approved by the Commission as per
provision in section 46 of the Act.

In case, release of a new LT industrial connection or enhancement of load of
an existing LT industrial connection requires augmentation of capacity of
existing transformer or installation of a separate transformer, the consumer
shall be liable to bear the cost of transformer proportionate to the load
requisitioned by him only. The land/room with easy access required for
housing the transformer sub-station and switch gears shall be provided by the
consumer free of cost for which no rent or premium shall be payable by the
licensee, in case it is not possible to set up the substation in the public land.

The extension of distribution mains, notwithstanding the fact that it has been
paid for by the consumer, shall be the property of the licensee. The licensee
shall maintain it at his cost and shall also have the right to use the same
extension of distribution mains for supply of electricity to any other person,
provided that such use does not adversely affect supply to the consumer
already connected to distribution network.

12



4.6

When the licensee is ready to give supply, he shall serve a notice to the
consumer intimating that supply has been made available up to his premises
and the consumer may avail connection within one month, in case of LT
consumers, and three months, in case of HT or EHT consumers. The notice
shall be sent through registered post or by hand duly acknowledged. If the
consumer fails to avail connection within the notice period, he shall be liable
to pay charges due thereon as per the provisions of this code at the rate
specified in prevailing tariff order from the day following the end of the notice
period.

Conditions for grant of connection and consumer’s obligations:

4.7

4.8

4.9

4.10

411

An applicant for electricity supply shall have to lay the service line of
specifications approved by the licensee. The length of such service line from
the distribution mains to the point of supply where meter is to be installed
should not normally be more than 30 meters. The service line may be
overhead or underground with cable, and no joint in the service line shall be
allowed. Apart from laying of service line, the consumer shall be required to
pay security deposit, service connection charges and agreement charges.
The consumer shall carryout augmentation in size of service connection cable
wherever required due to enhancement of load.

Whether release of LT connection involves extension of line or not, the laying
of work of service line shall be got done by the consumer through authorized
licensed electrical contractor and submit the test report to licensee before
release of connection.

However, in cases, where extension of distribution mains is required, the
consumer may get the line extension work done through an authorized
licensed electrical contractor as per layout, drawing and design approved by
licensee. In such cases, the consumer shall be required to pay supervision
charges as approved by Commission on the cost of materials plus labour
charges. This asset on completion of line extension work be handed over to
the licensee and after release of connection, line will be owned and
maintained by licensee.

In cases where consumer intends to get the line work executed by licensed
electrical contractor, the consumer himself may procure the materials of
approved make and from approved vendors list of licensee else the
responsibility of replacement in case of failure of equipment within the
guarantee period shall rest on consumer. The material should, conform to
relevant BIS specification or its equivalent and should bear ISI mark wherever
applicable. The licensee may ask for documentary evidence to verify the
quality of materials used. The transformer sub-station installed should be in
accordance with provision in clause 5.10 to 5.17 of this Code.

Where the line extension work is done by the consumer, the consumer shall
get the work done within the timeframe as provided in clause 4.58 of this
Code, failing which the licensee may, on giving fifteen days’ notice, treat the
application for supply as cancelled.

13



PROCEDURE FOR PROVIDING NEW SERVICE CONNECTION:
Application form for Supply

412

413

4.14

415

4.16

Application form for supply of electricity as the case may be shall be made in
the form as prescribed in Annexure 1 / Annexure 2, copies of which shall be
made available by the licensee free of cost at its local offices.
Acknowledgement shall be issued forthwith on receipt of an application form.
Photocopies of blank form or form downloaded from the website of the
licensee may also be used by the consumer and shall be accepted by the
licensee.

The occupier of the premises, for whom supply is required, shall mention in
application form his full name and postal address with telephone/mobile
number (if available) the location where the supply is required. Any assistance
or information required in filling up the form should be given to the consumer
at the office where application form is to be submitted. The occupier of the
premises has to ensure that the work of wiring/installation of
machines/equipments is got done through a licensed electrical contractor duly
authorized to execute such work.

The licensee shall also provide new avenues for applying for new connection
or modification in existing connection through website, call centres, etc. which
will minimize the applicant’s interface with the utility during the process.

Application forms for new connection must be accompanied with self attested
photocopies of identity proof of the applicant, proof of applicant’s ownership
or occupancy over the premises for which new connection is being sought,
proof of applicant’s current address, and in specific cases, certain other
documents as detailed in clause 4.17 of this Code.

Registration-cum-processing fees as decided by the Commission shall be
levied while applying for new connection. These charges shall be adjusted by
the licensee while issuing future bill. However, in case the consumer does not
complete the formalities and his application is cancelled, the processing fee
will not be refunded to the consumer.

Proof of Identity:

Any of the following documents shall be considered as acceptable proof of
identity:

(A)  If the applicant is an individual:

i)  Electoral identity card;

i

(

(i) Passport;

(iii)y Driving license;

(iv) Ration card;

(v) Photo identity card issued by Government agency;
(vi) PAN card;

i

vii) Photo Certificate from Sarpanch or any village level Government
functionary like Patwari /postmaster/ in-charge of primary health
centre etc.

(viii) Unique ID (Adhar Card)

(B) If the applicant is a company, trust, educational institution, government
department etc, the application form shall be signed by a competent
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417

authority along with a relevant resolution/ authority letter of the
institution concerned.

Proof of legal ownership / occupier:

Any of the following documents shall be considered as acceptable proof of
legal ownership or occupancy of premises:

Copy of sale deed or lease deed/partnership deed/succession or heirship
certificate/ deed of last will.

Registered General Power of Attorney;

Latest Municipal tax receipt;

Letter of allotment of land / house from Government authority.
Certificate of Sarpanch about ownership of house in case of village.
Patta issued by Government authorities.

An applicant who is not an owner but an occupier of the premises shall,
along with any one of the documents listed at (1) to (6) above shall also
furnish a No Objection Certificate from legal owner of the premises.

In case of supply for agriculture/ irrigation pump set, the copy of the
current Khasra map with copy of B1 giving the ‘khasra’ number of the
field where supply is required along with location of well dug. In case of
lifting of water from tank, river nala, the NOC from authorized Revenue
authority and In case of joint land owner power of attorney in the name of
applicant also to be submitted.

Proof of current address:

Any of the following documents shall be considered as acceptable proof of
current address for communication:

1
2
3

o O b

7

(
(
(
(
(
(
(
(8

)
)
)
)
)
)
)
)

Electoral identity card;

Passport;

Driving license;

Ration card;

Photo identity card issued by any Government agency;
Statement of running Bank Account;

Most recent Water / Telephone / Electricity / Gas connection Bill;
Income Tax assessment order

The consumer shall also furnish, along with the application form, copies of the
following documents wherever applicable.

(a)

Approval / permission of the local / statutory authority, if required under
any law /rules. This may be required for industrial connections, large
non-domestic connections and multi-consumer complexes.
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419

(b) In case of a partnership firm, partnership deed, authorization in the
name of the applicant for signing the application form and agreement.

(c) In case of a Public or Private Limited Company, the Memorandum and
Articles of Association and Certificate of incorporation together with an
authorization in the name of the applicant for signing the application
form and agreement.

(d) Environmental clearance wherever required from the concerned
Department/competent authority if available at the time of submission
of application form, or else shall have to be submitted before release of
connection.

(e)  SSI registration in case of small industries and registration from
Industries Department in case of other industries..

(f) In case of applications for supply of electricity to stone crushers, stone
polishing and hot-mix plants, the following additional information shall
also be furnished.:

(i) Documentary proof from the Department concerned to show that
the supply of electricity is required for at least two years; and

(i) Permanent address of applicant.

(h) In case of industries, extract of project report relevant to power and
process requirements.

(i) The consumer shall also intimate whether the extensions work, if any,
will be done by him or the licensee.

(j) Proof of having deposited the necessary processing fee, as fixed by
the Commission.

Note: The licensee may ask for the original documents, from the consumer,
for verification.

In case the applicant for a new connection for domestic category is unable to
provide the proof of legal occupation of the premises, the officer in charge of
local office may waive such requirement and record, in writing, the reasons
thereof. But in such cases, the applicant shall execute an indemnity bond,
indemnifying the licensee against any damages payable on account of any
dispute arising out of supply of power to the premises and to authorize the
licensee to disconnect the supply in case of any dispute subsequently by
actual land owner. However, the consumer has to provide NOC from the
owner of the land in cases where extension of line is required on such land.
The security deposit to be paid by the consumers in such cases shall be equal
to the amount of ninety day’s of average consumption to be determined by the
licensee’s local office. The serving of connection to such premises shall not
be used as a proof of legal rights on the premises or for any other legal
purposes.

If the consumer, in respect of an earlier agreement executed in his name or in

the name of a firm or company with which he was associated either as a

partner, director or managing director, has any arrears of electricity dues on

the premises for which the new connection is applied and such dues are

payable to the licensee, the requisition for supply may not be entertained by
16



4.20

4.21

the licensee until the dues are paid in full. In case of a person occupying a
new property, it will be the obligation of that person to check the electricity
bills for the previous months or, in case of disconnected supply, the amount
due as per the licensee’s records immediately before his occupation and
ensure that all outstanding electricity dues as specified in the bills are duly
paid up and discharged. The licensee shall be obliged to issue a certificate of
the amount outstanding against the connection that was installed or is
installed in such premises on request made by such person within 30 days
from the date of receipt of such request and release the connection after
clearance of outstanding dues.

(i) Electricity will be supplied to a consumer at a single point for the entire
premises. For the purpose of terms and conditions of supply, premises
shall be deemed to be separate-

(@) if owned by different persons or taken on lease by different
persons, the terms of lease being valid for a period of at least two
years at the time of connection;

(b) if domestic households have relevant document from local
authorities identifying the premises as separate;

(c) if the part of domestic premises is used for non-domestic
purposes; and

(d) in case of industries, if the industrial establishment are
manufacturing different products, not as part of single
manufacturing process, and their physical locations are different
and distinct.

ii) Each separate premise will be given separate point of supply.

Provided that HT consumer may avail separate LT connection in same
premises to meet out its essential load as per provision in clause 4.40 of the
Code.

An application form shall be deemed to be received on the date of receipt of
consumer’s requisition of supply in the prescribed format of the application
form, complete in all respects and attached with all relevant documents.

An application shall be deemed to be received on the date of receipt of all
applicable charges including the security deposit in accordance with clause
6.4 and 6.5 of this Code, after receipt of the application form, execution of
agreement and other obligation by consumer such as submission of test
report / NOC from Electrical Inspector and other relevant documents as per
provision in clause 4.17 of this Code.

17



Processing of application form

4.22

4.23

4.24

4.25

4.26

The licensee shall verify the application form and the enclosed documents at
the time of its receipt. On receipt of application form complete in all respects,
the licensee shall issue a written acknowledgement to the consumer
immediately indicating its registration number. If the application is incomplete,
or otherwise the entries are defective, the shortcomings shall be intimated to
the applicant in writing within 5 working days. After receipt of application form
complete in all respect along with other relevant documents, the licensee shall
intimate the consumer, proposed date of inspection, within the time period
specified which should be within the next 2 working days in urban areas and 5
working days in rural areas.

The licensee shall maintain a permanent record of all application forms
received in an Application Register/Database. Each application form shall be
allotted a permanent application number (for identification) serially in the order
in which it was received. Separate registers/databases for different category
of applications i.e. where extension work is involved and where no extension
is required may be maintained. The licensee shall keep the
registers/databases updated with stage-wise status of disposal of each
application form.

During the inspection of premises, the licensee shall fix the point of supply
and the place where the meter shall be installed, in consultation with the
consumer:

Provided that the service line shall be laid at an accessible location and the
meter shall be fixed at the entry point of the premises in such a manner that it
is protected from elements like rain etc. and is easily accessible for reading
purpose without getting the premises unlocked or opened in accordance with
clause 8.9 and 11.64 of this Code;

Licensee shall record the correct full postal address of the premises, if not
properly provided in the application form, and note down landmarks near the
premises and the pole number from where service connection is proposed to
be given;

When the consumer’s premises has no frontage on a street and the service
line from the licensee's mains has to go upon, over or under the adjoining
premises of any other person (whether or not the adjoining premises be
owned jointly by the consumer and such other person), or in any other case,
the consumer shall bring at his own expense necessary way-leave, license or
sanction for extension of distribution mains and service line and furnish it to
the licensee. The licensee shall not arrange supply of electricity until the way-
leave, or sanction is received. It shall not be incumbent on the licensee to
ascertain the validity or adequacy of way-leave, it shall be the responsibility of
the consumer to ensure this. Any extra expense incurred in placing the supply
line in accordance with the terms of the way-leave, or sanction shall be borne
by the consumer.
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4.27

4.28

4.29

4.30

4.31

4.32

In the event of the way-leave, or sanction being cancelled or withdrawn, the
consumer shall, at his own cost arrange for, or in case the work is carried out
by the licensee at the consumer’s request, pay full cost of any diversion of the
service line or the provision of any new service line thus rendered necessary.
In case of non-payment or delay in payment, supply of consumer is liable to
be disconnected.

In case it is possible to extend supply from the existing mains, the licensee
will forward to the consumer, within 5 working days in urban areas and 7
working days in rural areas, an advice for the service connection the amount
of security deposit and any other charges as applicable. The amount shall be
payable in full within 15 days, after which the work for laying the service line
may be taken up. In the advice (demand note) it shall be mentioned that after
payment the consumer shall execute necessary agreement, and shall submit
test report after laying of service line for availing the connection.

In case it is necessary to extend distribution line for giving supply to the
consumer, the licensee will forward to the consumer, within 10 working days
in urban areas and within 15 working days in rural areas, an advice (demand
note) containing the charges for extension of the distribution line, the amount
of security deposit and any other charges as applicable and will also intimate
additional formalities, if any, to be carried out by the consumer including
execution of agreement and submission of test report after laying of service
line for availing connection. The amount shall be payable in full within 15 days
along with completion of other formalities, after which the work for laying the
distribution lines can be taken up.

In case the consumer fails to complete the formalities within the time
stipulated in demand note, the licensee shall give him notice to complete the
formalities within the next 15 days failing which, his application for supply shall
be cancelled under intimation to consumer. Thereafter the consumer shall
have to apply afresh along with processing fees.

On payment of necessary charges including security deposit and execution of
agreement the licensee shall take up the work of extension of distribution line.
The extension work shall be completed within maximum period of 60 days for
the LT consumer (excluding pump), 90 days for HT consumers and 180 days
for EHT consumers. For agriculture pump permissible period for extension is
90 days when access to field is available and 180 days when access to field is
not available. The responsibility of way leave clearance shall rest with
consumer. The licensee after completion of extension of mains up to
consumer’s premises, and after being ready to release the connection, shall
issue a notice as per clause 4.6 of this Code.

In case the line extension work is executed by the licensee after payment of
estimated cost of work. The licensee within 90 days after completion of work
shall come out with actual expenditure incurred in the extension work and
refund the excess amount collected if any within above stipulated time. In
case of delay in refund the licensee have to pay interest @1% per month or
part thereof on amount refundable. For this purpose, date of issue of notice as
per clause 4.6 of this Code shall be considered as date of completion of work.
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4.33

In case the amount of actual expenditure incurred is found more than
estimated and collected, the same is recoverable from consumer. If the
consumer does not pay, the same can be added in regular monthly bill after
giving due notice to consumer and action be taken for recovery.

In case the consumer prefers to execute the line extension work by himself
after paying the supervision charge to the licensee, the consumer shall give
advance intimation in writing to the licensee about commencement of
extension work for taking up necessary supervision of the work by licensee.
The consumer shall have to obtain necessary statutory clearance in advance
before commencement of the work. The consumer shall also complete the
extension work within the time schedule prescribed in clause 4.58 of this
Code, and shall intimate the date of completion of extension work in writing to
licensee.

Release of LT connection:

4.34

4.35

4.36

On receipt of test report and document related to other necessary statutory
clearances and intimation that the installation work in consumer’s premises
and service line work have been completed, the licensee shall inform the
consumer, within 3 working days, the date of inspection/testing of the
consumer’s installation, if inspection is required to be carried out. In such
case, the licensee shall inspect and test the consumer’s installation as
required of him under regulation 31 of the Central Electricity Authority
(Measures relating to Safety and Electric Supply) Regulations, 2010
(hereafter CEA Safety Regulation) in the presence of the applicant or his
authorized representative and his Licensed Electrical Contractor. If on
inspection, the licensee finds any defect (e.g. consumer’s installation not
completed, bare ends of conductor/joints not properly covered with insulating
tape, wiring of such nature that it is dangerous to life/property, etc.), he shall
intimate the same to the applicant preferably on the spot under proper receipt.

The applicant shall get all defects / rectified within 10 working days from
receipt of intimation of defects as specified in clause 4.34 of this Code and
inform the licensee in writing under acknowledgement. In case the applicant
fails to rectify such defects or fails to inform the licensee about rectification of
defects within above time limit, the application form shall stand lapsed and the
applicant will have to apply afresh. The licensee may grant additional time to
the applicant for completion of works, in case the applicant submits a written
request for the same, within 10 working days from receipt of intimation of
defects.

On receipt of information from the applicant about removal of defects, the
licensee shall on the spot stipulate a date for re-inspection of applicant’s
premises in mutual consultation with the applicant, under-written
acknowledgment. The date of re-inspection must be scheduled within 3
working days in urban areas and 5 working days in rural areas from the date
of receipt of such information after payment of necessary fee.
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4.37

4.38

4.39

4.40

If on re-inspection the defects pointed out earlier are found to persist, the
licensee shall again record the same and hand over a copy of the same to the
applicant or his authorized representative available on site. The application
form shall then stand lapsed and the applicant shall be informed accordingly
in writing under acknowledgement:

Provided that if the applicant feels aggrieved by the licensee’s action or
omission, the applicant may file his representation to the concerned Electrical
Inspector.

If satisfied with the test results, the licensee shall arrange to install and seal
the meter in presence of the consumer and release the connection within the
stipulated time specified in this Code. A cubical for housing the meter shall be
provided by the licensee.

The recommended size and ratings of cable for service connection,
transformers and power load are shown in Annexure 10. For single phase
connection twin core cable and for 3 phase connection four core cable shall
be used for service connection.

On request of HT industrial consumer, licensee may provide a separate
independent LT connection in same premise of HT industrial connection, to
meet out its essential load during emergency on non-availability of supply in
HT connection, subject to following conditions:

(i) Maximum permissible connected load - 20 KW
(ii) Billing shall be done at non-domestic tariff.

(iii)  Consumer will be required to pay necessary charges including cost of
extension, service connection charges and security deposit as per
prevailing rates.

(iv)  The LT connection should be separate and isolated from installation
from which power is used in HT connection, and in no way inter-
connected with HT installation.

(V) The consumer shall be required to make foolproof arrangement to the
satisfaction of licensee to ensure that there should not be any
possibility of feed back from one supply to other. In such case LT
connection can be disconnected.

(vi)  Separate LT agreement to be executed and sub clause (iv) and (v)
above will be incorporated in LT agreement.

(vii) LT connection will be provided when there is no outstanding dues
against HT connection.

21



Release of HT/EHT connection:

4.41

4.42

4.43

4.44

On receipt of an application form for supply of electricity at HT/EHT the
licensee shall inform the consumer in writing the date of inspection of the site
to examine the feasibility of the supply applied for within 5 working days. The
consumer or his authorized representative shall remain present at the time of
inspection. In case supply at EHT / connectivity at EHV sub-station is
required, the applicant may submit a copy of application to transmission
company simultaneously for connectivity. The distribution licensee and the
Transmission Licensee shall carry out joint inspection, check the feasibility of
supply, fix the take off point, point of entry of the supplier’s line, the position of
meter, metering equipment and other equipments of the supplier. The
transmission licensee shall intimate the feasibility of connectivity or otherwise
within 30 working days of receipt of the application forms and issue demand
note for estimate of charges after sanctioning the estimate within 60 days
after issue of feasibility report. After payment of necessary charges related to
extension of EHT system Distribution Company shall carry out load sanction,
and issue demand note for payment of security deposit and execution of
agreement by consumer.

In case of HT connection where connectivity is from distribution system,
feasibility certificate shall be issued within 15 days of receipt of application
form. Further within 30 days of issue of feasibility certificate licensee shall
communicate sanction of estimate and demand note indicating the amount of
security deposit and other charges relating to execution of agreement. Meter
shall be fixed at entry point of premises in such a manner that it is protected
from rain etc. and is easily accessible without getting premises unlocked or
open for reading purpose. The last span of an HT connection shall be
preferably through the Aerial Bunched Cable, and all connections of CT/PT
and meter shall be through armoured cable for both HT and EHT connections.

Supply to HT industrial consumers shall normally be given through HT feeder
exclusively meant for industries. Supply through a separate feeder from the
nearest 33/11 KV or EHT substation should be preferred in case of
continuous process industries or load of 3 MVA or more. In no case should a
line connecting two EHT sub-stations (i.e. trunk line) be tapped for giving
supply to any consumer.

Supply to HT consumer (both at 11 KV or 33 KV) shall normally not be
extended from a rural feeder. If supply is given from a rural feeder, the
consumer shall be informed that the supply shall be restricted and regulated
in accordance with the restrictions imposed on the rural feeders as per grid
conditions. Such consumer may be required to furnish a declaration to the
licensee that no claim for indemnification shall be made by the consumer for
the restrictions in supply.
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4.45

4.46

4.47

At the point of supply, the HT & EHT consumers shall provide suitable
protective devices as per the provisions of regulation 35 of the Central
Electricity Authority (Measures relating to Safety and Electric Supply)
Regulations, 2010. The co-ordination of protection system of consumer with
licensee’s system shall have to be approved by the licensee before
commencement of supply. Meters, and associated equipment shall be
installed by the licensee at the point of supply.

HT (33KV and 11KV) consumers shall install step-down transformers with a
vector group with delta winding on the high voltage side and star winding on
the low voltage side, with the neutral terminal brought out and solidly earthed.
The transformer may preferably be energy efficient.

The consumer after completion of installation work in his premises shall
furnish to the licensee permission from electrical inspector to energize the
installation and environment clearance wherever applicable. In case of mines
permission from Inspector of Mines shall have to be furnished.

Damage to licensee’s equipment in consumer’s premises:

4.48

4.49

The meter and its accessories etc. must on no account be handled or
removed by anyone who is not an authorized employee/representative of the
licensee. Seals which are fixed on the meters/metering equipments and meter
box must on no account be tampered with, damaged or broken. It is the
consumer’s responsibility to keep in safe custody the licensee’s equipments
and seals on the meters/metering equipments within the consumer’s
premises.

In the event of any damage caused to the licensee’s equipments within the
consumer’s premises by reason of any act, neglect or default of the consumer
or his employees, the cost thereof as claimed by the licensee shall be payable
by the consumer. If the consumer fails to do so within 30 days after demand, it
shall be treated as a contravention of the terms and conditions of this code
and the electricity supply is liable to be disconnected, after due notice. The
consumer shall however be liable to pay the charges as per the provision in
relevant tariff order and shall have to clear the outstanding dues before
reconnection as per provision in clause 10.19 of the Code.

Dedicated Feeder

4.50

Consumers desirous of getting power supply from dedicated feeder may
request for such facility to the licensee. The dedicated feeder may be
extended from the substation to the consumer’s point of supply. In such cases
the consumer shall be liable to pay the cost of bay and all protection
switchgears and its accessories provided at the substation for this feeder in
addition to the cost of laying of the feeder. On receipt of such request, the
licensee will check the feasibility based on merit of providing a dedicated
feeder to the consumer’s premises. Such dedicated feeder shall be the
property of the licensee and shall be maintained by the licensee. Such feeder
shall not be used to extend supply to any other consumer within the initial
period of two years from the date of its commissioning without written consent
of the consumer who has paid the cost of line and bay.
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4.51

Basis for assessment of light and fan load for LT connections:

For assessment of load of a building / group of buildings or multi-consumer
complex, the following norms shall be adopted:

(i)

(ii)

Load
Residential Use
For every 400 sq. ft. built up area or part thereof 1 KW
Provided that the assessment of load for houses for
economically weaker section (EWS) being constructed
under any scheme of the Govt., shall be as follows:-
Up to 400 sq. ft. built up area in the area of a-

a. Municipal Corporation (Nagar Nigam) 1 KW
b. Municipal Committee (Nagar Palika) 0.75 KW
C. Nagar panchayat / Grampanchayat 0.50 KW
Non-Residential Use
(a) For every 200 sq. ft. built up area or part thereof 1 KW
(b) 1000 sq.ft. built up area or part thereof for shed /
godown / school 1 KW

For assessment of load of a housing colony and non- residential plots
in the housing colony the following norms shall be adopted:

For residential colonies

For every 500 sq. ft. plot area or part thereof 1 KW

For non-residential plots
For every 200 sq. ft. plot area or part thereof 1 KW

The aforesaid norm for assessment of load shall not be applicable
where consumer applies for demand bases tariff connection.

Load assessment shall be done as per the plan approved by the
competent authority.

The load of the common facilities like lift, water pump, street lights etc.
shall be taken as declared by the developer/builder/society/consumer.

The aforesaid procedure for estimation of load is for the purpose of
bringing about uniformity in the assessment of the load and for
providing infrastructure. However, security deposit, etc. shall be worked
out on the basis of the actual load as requested by the consumer and
individual consumer(s)/multi consumer complex and housing colony(s).

For the purpose of computation of load, the built up area of individual
consumers in the case of residential multi-consumer complexes shall
be taken whereas in the case of non-residential multi-consumer
complexes the entire built up area of the complex shall be taken.
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(vi)  However, the applicant may apply for more than computed load based
on his actual need and in such cases the infrastructure is to be
developed for the load requisitioned.

452 Supply to Multi-Consumer Complex and Housing colonies-Special
conditions:

(i) A building or a group of buildings which normally require(s) one or
more than one LT connection and for a total load of 50 KW or above,
assessed as per clause 4.51 of this Code, shall be treated as multi-
consumer complex for the purpose of electric supply. A multi-consumer
complex shall include residential, non-residential and commercial
complexes, housing colony, office complexes, educational and training
institutions etc.

(ii) Supply to a multi-consumer complex shall be arranged through a
separate distribution transformer of adequate capacity but not less than
capacity of 100 KVA. The cost of extension including 11 KV line,
distribution transformer and L.T. lines/ cables shall be borne by the
developer/ builder/ housing society/ group of consumers/ consumer,
who applies for the connection. The applicant shall have to provide
suitable space required for the construction of the distribution
transformer substation free of charge.

(iii) In case no outdoor space can be provided by the applicant for
installation of distribution transformer / sub-station or if the applicant
wants to install the transformer sub-station indoor, the required space
for housing the transformer substation and meters shall be provided by
him free of cost for which rent or premium shall not be payable by the
licensee. In such case transformer shall be of dry type apart from
being energy efficient and all safety measures as per prevailing rules
and regulations should be taken up and followed.

(iv) If such an applicant wants to lay 11 KV and/or LT line through
underground cable, he shall be allowed to do so subject to the
condition that the relevant Indian Standards are followed.

(V) If such applicant wishes to provide transformer of rating more than 315
KVA, 11/0.4 KV with special type of protection equipment (with ISI
mark), such consumer shall have to install one extra transformer unit of
same capacity. The applicant shall bear the cost of extension of 11KV
line, sub-station bay, if any, distribution transformer and LT lines / LT
cables.

(vi) In case the total load of the multi-consumer complex/housing colonies
including all phases exceeds 1500 KW, assessed as per clause 4.51,
the applicant shall provide necessary land measuring not less than 40
x 30 meters at a token premium of Re.1, for construction of 33/11 KV
sub-station by the licensee. The location of the same shall be selected
by the Engineer in-charge of the area in consultation with the applicant.
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(vii) If a building/ group of buildings come(s) under the category of multi-
consumer complex or housing colony due to additional construction or
additional requirement of load, and if a separate distribution
transformer of sufficient capacity for giving supply to such building(s)
was not provided earlier then, it will be provided at the cost of the
applicant. In case, for such purpose, capacity of the existing distribution
transformer substation is required to be augmented, the same may be
done by the licensee at the cost of the applicant. Further, in case the
total load of multi consumer complex/housing colonies including all
phases (existing and adjacent proposed) exceeds 1500 KW, applicant
has to provide land measuring not less than 40x30 meters for
construction of 33/11 KV sub-station at a token premium of Rs./1-.

4.53 Supply in under developed colonies — special provisions:

There are instances of cluster of plots or houses, developed and constructed,
either fully or partly, by developer/builder for which necessary
permissions/sanctions from the State Government/local bodies/competent
authorities under the appropriate laws and rules for colonies have not been
obtained and extension of line work has not been completed. In such cases
generally the individual buyer of plots /houses may apply for electricity
connection. The connections may be served to such individual consumers on
payment of proportionate cost of external electrification by such applicants.
The proportionate cost for single phase and three phase connection which
shall be worked out on the basis of the average cost of electrification of
housing colonies/multi-consumer-complexes, sanctioned in the past in
licensee's area. Such charges shall be approved by the Commission from
time to time. Extension works for such applicants or colonies shall be done
subject to realisation of minimum of 25% of the cost of extension including
11KV line and transformer sub-station, required to release connections to
present applicant(s). If the amount payable by the applicant(s) is found less
than 25% of the cost of extension, the applicants shall have to pay the excess
cost of estimate in proportion to the load applied so as to enable the licensee
to carry-out the extension work. For subsequent connection in said colony
consumers shall have to pay extension charge fixed by the Commission even
where no extension is involved to compensate the expenditure already
incurred by the licensee. However, if further extension is involved for the
subsequent applications same procedure be followed.

An lllustration in this respect is shown in Annexure 13(A).

4.54 Supply to LT Agriculture/irrigation pumps sets-Special Conditions:

(i)  Electricity supply to agriculture/irrigation pump set, may also be given
to a registered co-operative society of consumers or to a group of
farmers recognized by the licensee, at one point.

(i)  The limit to which expenditure may be incurred by the licensee for
supply of electricity to agriculture/irrigation pump shall be fixed by the
Commission if any from time to time. Expenditure involved in giving
supply in excess of the limit fixed by the Commission shall be borne by
the consumer.
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(i)

The consumer shall be intimated within 30 days of inspection whether
the licensee can take up the work with its own funds or whether the
work can be taken up only after the extra cost of the works is deposited
by the consumer, if extension of line is required. The licensee shall
inform the consumer accordingly and also intimate the exact amount
required to be deposited by the consumer.

In case the State Government wishes to bear the cost involved in
giving supply to agriculture pumps either fully or partly, such subsidy
amount should be deposited with the licensee in advance. The licensee
should also explore the possibility of taking up the work of extension of
distribution mains and/or augmentation of distribution transformer
capacity, if required, to supply electricity to irrigation pumps through
financial assistance available under any scheme of the State or Central
Government or financial institution like REC, etc.

4.55 Supply for Public Street Lights- Special Provisions:

()

(vi)

Application for supply of electricity to public street lights shall be
submitted in the prescribed form (Annexure-1) to the local office of the
licensee by the Municipal Corporation or Municipality or Nagar
Panchayat or Gram Panchayat or local body or any Government
Department or any other organization made responsible by the State
Government to maintain public street lights (which shall herein after be
called by the generic term ‘local body’).

Application for public street lights shall be accompanied by resolution
of the local body and the sketch indicating the number of poles,
existing or new, where streetlights are required. The licensee shall not
provide a new street light connection or additional street light points if
the local body has any electricity dues against it.

The local body shall bear the cost of arranging of electricity supply to
public streetlights as provided in clause 4.3 of this Code.

The licensee shall intimate the cost of extension, if required, in writing,
within 15 days in urban areas and within 30 days in rural areas from
the date of application form. The work shall be taken up only after the
amount is deposited and necessary agreement is executed by the local
body.

A suitable double compartment weatherproof box be provided by the
licensee, to house the energy meter.

The fixtures, bulbs/timer etc. shall be supplied by the consumer and
replaced by the licensee within 7 days of receipt. The timer shall be set
to switch on street lights fifteen minutes before sunset and switch off
the street lights fifteen minutes after sunrise. The licensee shall carry
out switching on and switching off of street light / replacement of
fixtures/bulbs/timer, etc. on the poles on the request of the streetlight
consumers. All such services shall be on chargeable basis.
Maintenance work of special street light support such as on tubler
support, high mast light with under ground wiring etc. executed by local
body shall be done by local body only.
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4.56

4.57

(vii) New connection for public street line in urban area be preferably with
suitable timer.

Supply to small / cottage industry — special provisions:

In order to rationalize the cost of extension payable by small / cottage
industries up to 25 HP load, the average cost of extension based on such
sanction in the past in licensee’s area may be worked out separately for urban
and rural area and got approved by the Commission. This cost of extension
shall be payable by the consumer for small / cottage industry up to 25 HP load
on per HP basis, irrespective of any extension is required or not. The
extension work wherever required can be done subject to realization of
minimum 50% of cost of extension required to release the connection on the
basis of per HP rate approved by the Commission and load applied. In case
the estimated cost of extension is found more than twice the amount payable
by the applicant on the basis of rate approved by Commission and load
applied the applicant have to pay the excess cost of extension in addition to
the cost of extension per HP basis as fixed by the Commission.

An illustration in this respect is shown in Annexure 13 (B).

This facility will be available till charges for extension of line for release of
connection to such category of consumer is decided by the commission under
Miscellaneous and General Charges if any as specified in clause 4.3 of this
Code.

One point supply to group of connections

In order to encourage HT connection instead of individual connections to
group of LT consumers in residential colonies or commercial complexes, the
Commission may consider to provide certain percentage of rebate to such HT
consumer in the applicable HT tariff. The distribution company may install
11/.4 KV transformer, its related HT & LT protective devices and maintain the
distribution transformer by billing the monthly charges as approved by the
Commission. This will avoid initial capital investment by consumer for
installation of transformer sub-station and will give relief to the consumer from
routine maintenance of transformer.

The distribution company may take up the matter with Commission through

petition after proper study and evaluation, which will be approved by the
Commission after following due regulatory process.
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4.58 Schedule for completion of various activities relating to new connection
and increase of load

The licensee shall process and give supply of electricity to various consumers
within the time specified in the table below. For the purpose of this code urban
area means area of Nagar Nigam, Nagar Palika and Nagar Panchayat and
other than urban area means rural area:

Sl. Type of Service Time Limit for

No. Rendering the Service
1 Low Tension (LT) connection
a) Notice of inspection on receipt of complete application form 3 working days
b) Inspection after sending notice
Urban areas 2 working days
Rural areas 5 working days

c) i) |Issue of demand note after inspection to the applicant for payment
of estimated charges (if extension work is not required and the
connection is to be given from the existing network)

Urban areas 5 working days
Rural areas 7 working days
ii) Issue of demand note after inspection to the applicant for payment

of estimated charges (if the extension work or enhancement of
transformer capacity is required)

a) Urban areas 10 working days

b) Rural areas 22 working days
d) Where no extension is required/after completion of extension work -
Release of connection after payment of necessary charges,
execution of agreement and submission of test report by the
applicant after completion of extension work/ where no extension

required,
a. Urban area 10 working days
b. Rural area 15 working days

e) Completion time for extension of work where extension
/augmentation of distribution main is required

a) All connections excluding agriculture 60 days
b) Agricultural connection when clear access to fields is 90 days
available
¢) Agricultural connection during season when no clear access | 180 days from the date
is available access is made
available
2. High Tension (HT) Connection
a) Informing feasibility after receipt of the application form 15 working days
b) Issue of demand note of estimated charges (after the | 30 days
date of issue of notice of feasibility)
c) Completion time for extension of works after payment 90 days

)
d) Serving of connection after payment of necessary charges and
execution of agreement by the applicant, subject to receipt of | 30 days
clearance from Electrical Inspector within reasonable time after
completion of extension work

3. Extra High Tension (EHT) Connection

a) Informing feasibility after receipt of the application form |30 days
including connectivity consent required if any

b) Issue of demand note of estimate charges after issue of notice |60 days
of feasibility

¢) Completion time of extension work after payment 180 days

d) Serving of connection after payment necessary charges and
execution of agreement by the applicant subject to receipt of |30 days
clearance from Chief Electrical Inspector after completion of
extension work
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4.59 Temporary Power Supply for LT and EHT/HT connection:

(i) Any person requiring supply of electricity for a purpose that is temporary in
nature, and for a period of one year or less, may apply for temporary power
supply in the prescribed form (Annexure- 1 or 2) along with documents
prescribed in clause 4.16 and 4.17 of this Code. The applicant shall also
furnish the proof of occupation of premises or NOC from owner of premises
as the case may be. If the supply is required at a place owned by local
authority, NOC from local authority is required. A temporary supply shall be
initially for a period maximum up to one year subject to extension based on
technical feasibility at the time of extension.

(i) Release of temporary connections is not a matter of right. It can be given
only when it is technically feasible and subject to compliance of safety
requirements as specified in CEA Safety Regulation, 2010.

(iii) In case temporary supply is required for construction purposes, where
permanent connection will be required subsequently, feasibility of permanent
connection shall first be examined prior to sanction of temporary connection.
The feasibility of subsequent permanent connection shall be informed to the
applicant before serving temporary connection.

(iv) The grant of temporary connection does not create a right in favour of the
applicant for claiming a permanent connection, which should be governed by
provisions of the Act and Regulations.

(v) If extension work is involved and is to be executed by the license at the
request of the consumer then the licensee shall intimate to the applicant the
charges to be paid for laying and also dismantling the extension work, meter
rent together with the charges for the estimated monthly consumption and
the rental of equipment and material.

Provided the consumer shall have the option either to take back the material
used for temporary connection or receive credit of the depreciated value, as
per prevailing rules, for materials dismantled and returned to stores, in good
condition, after disconnection of supply. Licensee may recover security
deposit from consumer for line or plant as per clause 6.3 of this Code.

(vi) An amount equal to estimated bill for three months or for the period of
temporary connection requisitioned whichever less is payable before serving
temporary connection, subject to replenishment from time to time and
adjustment in the last bill after disconnection. In case the consumer fails to
pay the bills in time and the advance with the licensee does not cover the
charges for the balance period, the supply is liable for disconnection.

(vii) The licensee shall release the supply maximum within 3 working days of
payment of charges and compliance of other requirements by the consumer,
where extension of distribution mains is not required. Where extension of
distribution mains is required, the supply shall be released within the 30 days
in case of LT consumers, 60 days in case of HT/EHT consumers.
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(viii) The consumer shall be responsible for upkeep of the line from the
distribution mains to the point of supply.

(ix) The regular readings of the meter may be taken during the period of the
temporary connection to ensure that the charges payable for actual
consumption do not exceed the advance payment received. A month for the
purpose of billing of temporary supply shall mean 30 days from the date of
connection or part thereof.

(x) For extension of the period of temporary supply, the consumer shall apply
to the licensee in writing at least 7 working days before the date of expiry of
temporary supply.

(xi) After, the period of temporary supply is over and supply has been
disconnected, the licensee shall prepare the final bill and send it to the
consumer within 30 days from the date of disconnection of supply and return
the balance amount, if any, within 90 days after disconnection of supply or
within 60 days of submission of original money receipt or indemnity or
declaration in case of loss of receipt by the consumer whichever is latter. The
licensee will be liable to pay simple interest @ 1% per month or part thereof
on the amount of refund outstanding from the due date of refund. The
consumer may mention the desired mode of refund in application form.

Exceptions:

4.60

4.61

4.62

4.63

Nothing contained in this chapter shall be taken as requiring a licensee to give
supply of electricity to any premises if he is prevented from doing so due to
force majeure conditions as given in clause 13.1.

Provided that in case temporary supply is required in premises/place where
100 or more persons are likely to assemble, applicant shall submit NOC from
District Magistrate and clearance of Electrical Inspector.

Provided further that in case any permit/NOC is withdrawn by the competent
authority after energization of connection, supply shall be disconnected
forthwith and shall be reconnected only after the permit/NOC is restored.

If there are outstanding dues on the premises, temporary connection shall not
be given till such dues are paid by the consumer in full.
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CHAPTER 5: GENERAL CONDITION OF SUPPLY

Point of Supply:

5.1

Unless otherwise agreed to, the point of supply shall mean the point of

incoming terminals of the switch gear installed by consumers:

5.2

(@)  cut-outs /MCB in the case of LT consumers; and

(b) control switchgear that may be installed in the licensee’s or consumer's
premises as agreed mutually in the case of HT or EHT consumers.

Supply shall be given at a single point in the premises otherwise as provided
as clause 4.20 of this Code. However, in case of coal mines the licensee may
provide supply at more than one point to consumer having regard to the
physical layout of the installation and the requirements of the consumer. One
of the connections of an existing industrial consumer who has two different
connections for supply for the same purpose, if any, in his premises shall be
discontinued on expiry of their present agreement after issue of 15 days
notice.

Licensee’s Equipment at Consumer’s Premises

5.3

5.4

The consumer shall provide free of cost to the licensee necessary land
belonging to the consumer and provide all reasonable facilities for bringing in
not only the direct cables or overhead lines from the licensee’s system for
serving the consumer, but also cables or overhead lines connecting licensee's
other consumers and shall permit the licensee to install all requisite
switchgears and connections thereto on the above premises and to extend
supply to such other consumers through the cables and terminals situated at
the consumer's premises, provided supply to the consumer in the opinion of
the licensee is not thereby unduly affected.

The licensee is responsible for maintaining the meters and equipments,
installed at consumer's premises from where electricity is supplied to the
consumer.

Failure of fuse / supply:

5.5

5.6

If the licensee’s service fuse blows off at any time, complaint thereof should
be made to the licensee’s call centre / local office as specified. Only
authorized employees / persons possessing the photo-identity card of the
licensee are permitted to replace these fuses in the licensee’s cut-outs.
Consumers are not allowed to replace these fuses. The licensee should not
allow its employees / authorized persons to carry out any repairs in the
consumer’s installations.

The licensee shall take all reasonable precautions to ensure continuity of
supply of electrical energy to the consumer but shall not be responsible for or
liable to the consumer for any loss to him or damage to his plant and
equipment due to interruptions in supply of electrical energy due to force
majeure conditions provided in clause 13.1 of this Code.
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5.7 The licensee shall always be entitled for the purpose related with the working
of its supply system to temporarily discontinue the supply for such period as
may be necessary, subject to reasonable advance notice being given in this
behalf, with the object of causing minimum inconvenience to the consumer.

Protection system after point of supply-

5.8  As per provision in regulation 35 of Central Electricity Authority (Measures
relating to safety and electric supply) Regulations 2010 (hereinafter CEA
Safety Regulation) the following controls shall be installed by the consumer
after the point of supply so as to be readily accessible and capable of being
early operated to completely isolate the supply to the installation. Such
equipment being in addition to any equipment installed for controlling
individual circuits or apparatus namely

(i) A linked switch with fuse or a circuit breaker by consumer of voltage
which does not exceed 650 V.

(ii) A linked switch with fuse(s) or a circuit breaker for consumers having
aggregate installed transformer/ apparatus capacity up to 1000 KVA if
supplied at voltage of 11 KV and 2500 KVA if supplied at a voltage of
33 KV.

(iii) A circuit breaker along with linked switch by consumers having an
aggregate installed transformer/ apparatus capacity above 1000 KVA if
supplied at 11 KV and above 2500 KVA if supplied at 33 KV.

(iv) A circuit breaker of appropriate capacity by consumer availing supply at
voltage exceeding 33 kV

Protection system for individual transformer-
5.9 Every individual transformer shall have following protective equipments:

(i) A circuit breaker of adequate rating on both primary and secondary
side of transformer having capacity 1000 KVA and above.

(ii) A linked switch with fuse or circuit breaker of adequate capacity on
both primary and secondary side of transformer having capacity below
1000 KVA.

Provided that link switch on primary side of transformer may be of such
capacity as to carry the full load current in closed condition and magnetising
current of transformer at the time of opening on no load condition.

Distribution Transformer Sub-station (DSS)

5.10 As per provision in the Central Electricity Authority (Technical Standards for
Construction of Electrical Plants and Electric Lines) Regulations, 2010
(hereinafter CEA Construction Standard Regulation). Particulars / parameters
for distribution transformer/sub-station shall be as follows:

Parameter 33 KV 11 KV 0415V
Nominal system voltage (kV) 33 11 0.415
Highest system voltage (kV) 36 12 0.450
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5.11

5.12

System earthing Solidly Solidly Solidly
earthed earthed earthed
system system system

Frequency (Hz) 50 50 50

Lightning impulse withstand 170 75 -
voltage (KV peak)
Power frequency withstand 70 28 3
voltage (dry) (kKV mms)

The distribution transformer can be indoor or outdoor type. The sub-station
can be constructed underground where there is paucity of space or for supply
to underground installations. Dry type transformers only shall be installed for
installation inside residential and commercial buildings. Transformer in flood
prone areas shall be above the expected water level during flood.

The maximum losses of oil filled distribution transformers shall not exceed as
that for at least three star rating transformer specified by Bureau of Energy
Efficiency (BEE).

Transformer Mounting Structure:

5.13

The following types of transformer mounting arrangement may be provided.

(1)  The transformer shall be mounted on a single pole, double pole
structure or on a plinth depending upon site requirements, size and
weight of the transformer.

(2) Direct single pole mounting shall be used for transformer upto 25 kVA
only.

(3)  The transformers of more than 25 kVA and upto 250 kVA can be
mounted on double pole structure or on plinth. Transformers above 250
kVA shall be mounted on plinth only.

Protection of transformer

5.14

5.15

5.16

For 33/.4 kV transformer, suitable high rupturing capacity cartridge fuses or
moulded case circuit breakers (MCCB) or miniature circuit breakers (MCB) or
air break switch shall be provided on low voltage side of transformers. The
high voltage side of these transformers shall be protected by drop out
expulsion type fuses or circuit breakers.

For 11/.4 kV transformer suitable high rupturing capacity cartridge fuse or
MCCB or MCB or Air break switch shall be provided on low voltage side of
transformer of 100 KVA and above. The high voltage side of these
transformer shall be protected by drop out expulsion type fuses or circuit
breakers.

Surge arresters of rating 9 kV on 11 kV, 20kV on 22 kV and 30 kV on 33 kV
outdoor type shall be used for diverting the lightning surges to earth.

Earthing of transformer

5.17

Connectivity of equipments with earthing shall be as follows:
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(1)

(3)

Pipe earthings or rod earthing shall be provided for the distribution sub-
station complying with relevant IS. Three (3) Nos. earth pits with three
grounding electrodes shall be provided. Adequate to keep the earth
resistance low.

Earth connections shall be made as under:
(@) To one of the earth electrode:

One direct connection from the high voltage surge arrester and
another direct and separate connection from low voltage surge
arrester if low voltage surge arrester is provided.

(b) To each of the remaining two electrodes:

(i)  Separate connection from the neutral side of the transformer.

(i) Transformer body earthing 1 No., one connection from the
handle of the 33 kV or 11 kV air break switch, and channel
earthing.

(iii) One separate connection from the earthing terminal of the
poles.

The transformer neutral earth pit shall be independent just opposite the
surge arrester earth pit.

Reactive Compensation for transformer:

5.18 The following points be taken into consideration at the time of reactive
compensation:

(1)

(@)

(3)

Where the power factor is low, reactive compensation shall be provided
on the distribution transformers by fixed or automatic switched type
capacitors of adequate rating.

In case of fixed capacitors, it shall be ensured that the rating of the
capacitors is such as to prevent over compensation during off peak
period.

In cases where loads fluctuate very fast, a suitable dynamic
compensation switched capacitors shall be considered.

Setting of protective equipment of HT Consumers:

5.19 All transformers, switch-gears and other electrical equipments in the
installation of the consumer and also those directly connected to the feeders
or lines of the licensee shall be of suitable design and be maintained by the
consumer to the satisfaction of the licensee. The setting of fuses and relays
on the consumer’s control gear, as well as the rupturing capacity of any of his
circuit breakers, shall be subject to the approval of the licensee. The rupturing
capacity of circuit breaker shall be at least 20% more than the fault level
where circuit breaker is proposed to be installed to meet out future increase of
fault level.
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Apparatus interfering with licensee’s system

5.20 The licensee may discontinue the supply giving reasons if the consumer
installs any instrument, apparatus that are likely to affect adversely, the supply
to other consumers by giving 24 hrs notice to the consumer.. Supply shall be
restored on taking appropriate remedial action by the consumer to the
satisfaction of the licensee

Prior approval from Electrical Inspector

5.21 Notwithstanding the provisions under clause 5.8 and 5.9 of the Code, it is
necessary that the HT & EHT consumer should obtain prior approval of the
Electrical Inspector about the suitability of protective devices or circuit
breakers and its charging in accordance with the provisions of the prevailing
laws, rules and regulations and shall be submitted to licensee before availing
connection. Manufacturer’s test certificate in respect of all H.T. apparatus
shall be produced, if required.

Distinction of different circuits:

5.22 The owner of every generating station, sub-station, junction-box or pillar in
which there are any circuits or apparatus, whether intended for operation at
different voltages or at the same voltage, shall ensure by means of indication
of permanent nature that the respective circuits are readily distinguishable
from one another.

Danger Notices:
5.23 The owner of every installation of voltage exceeding 250 V shall affix
permanently in a conspicuous position a danger notice in Hindi and English.

Inspection and Testing of Consumer’s Installation

5.24 Before any wiring or apparatus in the case of low-tension consumer, is
connected to the system, it shall be subject to inspection and approval of the
licensee and no connection shall be made without the licensee’s approval.

5.25 If the consumer’s installation is found to be not safe for connection, the
licensee shall advise the consumer in writing specifying the defects to be
rectified. On receipt of intimation of rectification of defects, the licensee shall
retest the installation.

5.26 The licensee shall levy no charge for the first test. Subsequent tests,
necessitated due to faults found at the initial test shall be charged for in
accordance with the rates approved by the Commission. The licensee will not
accept any responsibility with regard to the maintenance or testing of wiring or
apparatus on the consumer's premises.

Precautions against leakage before connection:

5.27 The supplier shall not connect with his works the installation or apparatus on
the premises of any applicant for supply unless he is reasonably satisfied that
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5.28

the connection will not at the time of making the connection cause a leakage
from that installation or apparatus of a magnitude detrimental to safety which
shall be checked by measuring the installation resistance as under in
accordance with provision in regulation 35 of CEA Safety Regulation.
(i) all equipments shall have the insulation resistance (IR) value as
stipulated in the relevant Indian Standards;

(ii) on application of 500 V DC between each live conductor and
earth for a period of one minute the insulation resistance of
installation and equipment of voltage not exceeding 650 V shall
be at least 1 MEGA OHM or as specified in the relevant Indian
Standards:

(iii)  on application of 2.5kV-DC between each live conductor and
earth for a period of one minute, the insulation resistance of
installation and equipment of voltage exceeding 650 V but not
exceeding 33 kV shall be at least 5 MEGA OHM or as specified
in the relevant Indian Standards.

If the supplier declines to make a connection under the provisions of clause
5.27 of this Code, he shall convey to the applicant the reasons in writing for so
declining.

Extensions and Alterations:

5.29

5.30

As per provision in regulation 29 of CEA Safety Regulation, no electrical
installation work, including additions, alterations, repairs and adjustments to
existing installations, except such replacement of lamps, fans, fuses,
switches, low voltage domestic appliances and fittings as in no way alters its
capacity or character, shall be carried out upon the premises of or on behalf of
any consumer, for the purpose of supply to such consumer except by an
electrical contractor licensed in this behalf and under the direct supervision of
a person holding a certificate of competency. Extension or alteration of load to
all high-tension installations will have to be approved by the Electrical
Inspector and similarly for all extensions and alterations of electrical
installation in mines will have to be approved by Inspector of Mines.

If as a result of such proposed extensions and alterations, there is possibility
of an increase in connected load or contract demand over the sanctioned
connected load or contract demand, the consumer shall take steps to submit
requisition for additional supply. Failure to regularize the increase in
connected load or contract demand may not only result in billing at the penal
rates, as provided for under this Code, but may also result in disconnection of
supply after due notice.

Access to Consumer’s Premises for inspection of Consumer’s Installation

5.31

The Distribution Licensee or any person duly authorized by Distribution
Licensee may, at any reasonable time, and on informing the occupier of his
intention, enter any premises to which electricity is, or has been, supplied by
him, or any premises or land, under, over, along, cross, in or upon which the
electric supply-lines or other works have been lawfully placed by him for the
purpose of:
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5.32

5.33

5.34

(1)  Inspecting, testing, repairing or altering the electric supply lines,
meters, fittings, works and apparatus for the supply of electricity
belonging to the Distribution Licensee;

(2)  Ascertaining the amount of electricity supplied or the electrical quantity
contained in the supply; or

(3) Removing where a supply of electricity is no longer required, or where
the Distribution Licensee is authorized to take away and cut off such
supply, any electric supply-lines, meters, fittings, works or apparatus
belonging to the licensee.

A licensee or any person authorized as aforesaid may also, in pursuance of a
special order in this behalf made by an District Magistrate and after giving not
less than 24 hours’ notice in writing to the occupier:

(1) Enter any premises or land referred to in clause 5.31 of this Code for
any of the purposes mentioned therein;

(2) Enter any premises to which electricity is to be supplied by him, for the
purpose of examining and testing the electric wires, fittings, works and
apparatus for the use of electricity belonging to the consumer.

Where a consumer refuses to allow the licensee or any person authorized as
aforesaid to enter his premises or land in pursuance to the provisions of
above clauses, or when such licensee or any person has so entered, refuses
to allow him to perform any act which he is authorized by those clauses to
perform, or fails to give reasonable facilities for such entry or performance, the
licensee may, after the expiry of 24 hours from the service of a notice in
writing on the consumer, cut off the supply to the consumer for so long as
such refusal or failure continues.

The HT and EHT consumers shall maintain average monthly power factor as
specified by the Commission in tariff order from time to time. Consumers shall
be liable to pay penalty or receive incentive as may be specified by the
Commission, from time to time, on account of variation from specified power
factor. The licensee may discontinue supply, after due notice of 15 days, to
any installation where the average monthly power factor is found less than
70% without prejudice to the right of the licensee to levy demand/ minimum
charges as applicable during the period of disconnection.
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PROTECTION AND EARTHING IN LT CONSUMER PREMISES:

Wiring and installation of equipments and apparatus in LT consumer’s
premises

5.35

5.36

5.37

For the protection of the consumer and the public in general, it is necessary
that the wiring of the consumer's premises should conform to the Central
Electricity Authority (Measures relating to safety and electric supply)
Regulations 2010 (CEA Safety Regulations) and be carried out by a licensed
electrical contractor. The materials used for wiring shall conform to the
relevant specifications of the Bureau of Indian Standards or its equivalent.
Wherever applicable the materials used shall bear ISI mark. As soon as the
consumer's installation for LT connection is completed in all respects and
tested by the consumer’s contractor, the consumer should submit to the
licensee, the contractor’s test report. The test report form for this purpose
shall be submitted duly filled to the local office of the licensee before release
of connection. It is important that the conditions stated therein are fully
complied with, as otherwise there may be a delay in releasing the connection.

Provisions of regulation 15 of CEA Safety Regulation should be complied with
in respect of consumer's installation. Only linked switch to operate the earthed
and live conductors simultaneously, shall be used in the consumer's
installation.

The consumer's mains shall, in all cases, be brought back to the licensee’s
point of supply and sufficient cable shall be provided for connecting up with
the licensee's apparatus.

Switches and Fuses:

5.38

The consumer shall provide proper linked quick-make and break main
switches of requisite capacity to carry and break current in each conductor
near the point of supply. The switches in the consumer’s premises shall be on
the live wire and the neutral conductor shall be marked for identification where
it leaves the consumer's main switch for connecting up to the meter. No
single pole switch or cut-out should remain inserted in any neutral conductor.

Domestic appliances:

5.39

For the safety of the wiring at the consumer’s premises, separate circuit for
heaters, geysers, air-conditioners and for cooking apparatus like oven, micro
wave oven shall be run with adequate size of wire from the main distribution
board of the consumer. Wall plugs used on the circuits for domestic
appliances shall be of the three-pin type, the third pin being connected to
"earth". Two pin plugs shall not be allowed. All appliances used in bathroom
for heating or washing purposes or in any damp location must be effectively
earthed.

Earthed terminal on consumer’s premises:

5.40 The supplier shall provide and maintain on the consumer’s premises for the

consumer’s use, a suitable earthed terminal in an accessible position at or
near the point of supply.
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Provided that the consumer shall in addition to the aforementioned earthing
arrangement, provide his own earthing system with an independent
electrode.

5.41 The consumer shall take all reasonable precautions to prevent mechanical
damage to the earthed terminal and its lead belonging to the supplier.

Earthing in consumer’s premises:

5.42 As Safety provision for electrical installation for voltage not exceeding 650V
consumer shall make following arrangements:

(1)

(6)

Neutral conductor of three phase four wire system shall be earthed by
not less than two separate and distinct connection with minimum two
different earth electrodes or such large number as may be necessary
to bring the earth resistance to a satisfactory value.

Earth electrodes so provided shall be interconnected to reduce earth
resistance.

Neutral conductor shall also be earthed at one or more points along the
distribution system in addition to any connection with earth which may
be at consumer’s premises.

In case of system comprising electric supply lines having concentric
cables, the external conductor of such cables shall be earthed by two
separate and distinct connections with earth.

The frame of every generator, motors, transformers and any other
apparatus used for regulating or controlling electricity exceeding 250 V
but not exceeding 650 V shall be earthed by two separate and distinct
connections with earth.

Neutral point of every generator and transformer shall be earthed by
connecting it to the earthing system by not less than two separate and
distinct connection.

5.43 Gas and water pipes shall on no account be used for earthing purposes. All
wiring shall be kept as far as possible away from gas and water pipes.
Separate neutral and separate earthing be provided for alternate supply
system such as diesel generating set, etc. Consumer has to ensure that there
is no possibility of feed back of supply to the grid.

Testing of LT consumer’s installation:

5.44 As per provision in clause 31 of CEA Safety Regulations, upon receipt of an
application for a new or additional supply of electricity and before connecting
the supply or reconnecting the same after a period of 6 months, the supplier
shall either test the installation himself or accept the test results submitted by
the consumer when the same has been duly signed by licensed electrical
contractor.
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5.45

5.46

5.47

Before taking the insulation test of the installation the wiring must be
completed in all respect. All fittings must be connected to the conductors and
all fuses must be placed all switches in on position before the test are carried
out. A pressure of 500 V will be applied between installation and earth, (by
megger) and the insulation resistance to earth after one minute charging shall
be such as will not cause a leakage from the insulation exceeding on five
thousandth part of maximum current demanded. The test between conductors
should give at least half the result that to “earth”.

If as a result of such inspection and test if the supplier is satisfied that the
installation is likely to be dangerous, he shall serve on the applicant a notice
in writing requiring him to make such modification as are necessary to render
the installation safe and may refuse to connect or reconnect the supply until
the required modification have been completed.

If during inspection the insulation resistance of the consumer’s installation is
found to be so low as to prevent safe use of energy, the licensee or his
authorized representative after giving 48 hours notice shall, without prejudice
to other actions as per law, disconnect the supply of power to the premises till
the defects are removed, in accordance with regulation 34 of CEA Safety
Regulation.

Rating of LT Installations:

5.48

All installations other than those of domestic category are subject to rating/re-
rating by the licensee at its discretion in case the name plate rating is not
clearly visible or doubtful. If the consumer is not satisfied with the rating
determined by the licensee, he may get his apparatus rated by one of the
Govt engineering institutes for determination of load of apparatus. Both the
consumer and the licensee may depute their respective representatives to be
present during the process of determination of rating of apparatus at the
institute. The final report issued by the institute shall be accompanied with the
details of test(s) conducted. The rating determined by the said institute shall
be final and acceptable to both the consumer and the licensee.

Installation of AC Motors

5.49 No AC motor shall be connected to the low voltage system of the licensee

unless the motor and the installation thereof has a suitable device to limit the
starting current in accordance with the requirement indicated below.

5.50 Motors of low voltage shall be provided with control gear to satisfactorily

prevent the maximum current drawal from the consumer’s installation as
shown in the following table under all possible conditions:

Nature of Size of Installation Max. Current Demand
Supply

(a) Up to and including 1 BHP. Six times full load current
Single (b) Above 1 BHP and up to and including 10 | Three times full load current
phase/ BHP
three phase | (c) Above 10 BHP and up to and including 15 | Two times the full load

BHP current

(d) Above 15 BHP One and a half times the full

load current
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Failure to comply with these requirements shall render the consumer liable to
be disconnected after issue of due notice by giving him atleast 15 days time
for compliance. The licensee may, depending on the location and condition of
working and on technical consideration, relax the starting current limit.

5.51 A triple pole linked switch protected by a no-volt release and triple pole fuses

(or overload release) shall control the motor circuit. It is important that the
release shall be maintained in good working order. Wiring for motors shall be
run with all three-phase wire bunches in a metallic conduit, which shall be
effectively earthed throughout and shall be connected to the frame of the
motor from which two separate earth wires shall run. The minimum
permissible size of the earth wire permitted shall be No. 14 SWG. Central
Electricity Authority (Measures relating to Safety and Electricity Supply)
Regulations, 2010, as amended from time to time, shall be complied with in
every respect.

Power Factor of Apparatus: Low Tension Shunt Capacitor:

5.52

5.53

5.54

Every L.T. Consumer except agriculture/irrigation consumer, whose
connected load includes induction motor(s) of capacity of 3 BHP and above,
shall arrange to install low tension shunt capacitors of appropriate capacity at
his cost, across the terminals of his motor(s). Agriculture pump, consumers
with connected load of more than 3 HP shall arrange to install low tension
shunt capacitors of appropriate capacity. The recommended value of
capacitor for direct application with terminal of induction motor of 1500
Revolution per minute (rpm) is shown in Annexure 11 as a general guideline.
However, the consumer shall ensure that the capacitors installed by him are
properly matched with the actual requirement of the motors so as to ensure
average monthly power factor as specified by Commission in tariff order from
time to time. Where the meters capable of recording power factor have been
installed, the monthly power factor of connection shall be actual power factor
recording, irrespective of the capacity of capacitors installed.

Provided that where meters installed are not capable of recording average
monthly power factor of load, the capacitor of capacity indicated in Annexure
11 against the respective capacity of motor found in working condition will be
considered in order.

Supply to LT installations with induction motor/s of capacity of 3 BHP and
above shall not be given unless suitable capacitors to improve power factor
are installed.

All LT consumers, other than consumers covered in clause 5.52 (i.e. other
than agriculture pump and motive load) with load of 15 KW or above shall
install capacitor of appropriate capacity so as to ensure minimum average
monthly power factor as specified by Commission. Consumers shall be liable
to pay power factor surcharge or receive incentive as may be specified by the
Commission in the relevant tariff order, on account of variation in power
factor. However, condition for installation of capacitor on domestic and non-
domestic light and fan connection of 15 KW and above may be considered in
subsequent tariff order.
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5.55 The licensee may discontinue supply, after a notice of 15 days, to any

installation where the average monthly power factor is found less than 70%
without prejudice to the right of the licensee to levy minimum charges as
applicable during the period of disconnection.

CHAPTER 6: SECURITY DEPOSIT

6.1

6.2

A licensee may require security deposit from any person who requires supply
of electricity as per provisions of clause (a) of sub-section(1) of section 47 of
the Act.

The security deposit shall be accepted in the form of cash, draft or cheque. In
case of cheque, commencement of supply will be effected only on realization
of the cheque.

Security Deposit against plant/line for giving new supply

6.3

The licensee may recover security deposit from consumers for line or plant
where such electric line or electrical plant is to be provided by the licensee on
hire for supplying electricity to the consumer.

Security Deposit for Energy (ESD)

6.4

6.5

For any new service connection the licensee may take a security deposit,
which shall be calculated on the basis of contracted load/contract demand in
HP/KW, or KVA as the case may be, as in the Supply agreement, for various
categories of consumers in the following manner:

S.No. | Category Assessed consumption in units per month (30
days) for calculation of security deposit

1 Domestic i) 140 units per KW
ii) 35 units per 250 Watts or part thereof

2 Non-domestic | i) 140 units per KW

ii) 35 units per 250 Watts or part thereof

3 Water works 150 units per KW or 110 units per HP
4 Industrial 270 units per KW or 200 units per HP
5 Agriculture 120 units per HP

6 Street light 180 units per KW

7 HT consumers | 420 units per KW or 380 units per KVA

The security deposit shall be determined on the basis of assessed
consumption as per clause 6.4 of this Code and shall be an amount
equivalent to the estimated consumption of specific number of days, applying
the prevailing tariff and other charges, as indicated in the following table:
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6.6

6.7

6.8

S.No. | Nature of Consumer No. of Days
1 Agricultural
i) permanent 90
ii) temporary For the entire period of temporary
connection, subject to maximum of
90 days
2 Stone crusher, hot-mix plants 90
3 Consumers unable to provide | 90
proof of legal occupation of
premises
4 Other consumers 45

The security amount calculated as above shall be rounded to the next 10 (ten)
rupees.

If the applicant for a new connection fails to give such security, the licensee
may, if thinks fit, refuse to commence the supply of electricity for the period
during which the failure continues.

The licensee shall not be entitled to require energy security deposits if the
person requiring the supply is prepared to take the supply through a pre-
payment meter.

Additional Security Deposit for Energy / Refund of Security Deposit

6.9

6.10

An amount of the security deposit taken from any consumer shall be reviewed
by the licensee, on the basis of his annual consumption during the previous
12 months, in the month of April every year. Based on this review, the
licensee shall fix the amount of security deposit equivalent to the average
consumption, as per the applicable tariff for the period mentioned in clause
6.5 of this Code.

Provided that the amount of security deposit held by the licensee may be
varied (increased / decreased) on review, only when the security deposit
required on review is +20% and above of security deposit available in case of
LT and Rs.10,000/- (Rupees ten thousand and above) in case of HT/EHT
consumers.

Additional security deposit, if required, shall be included in the regular
electricity bill and the payment shall be due along with the energy bill within
due date. If the consumer fails to pay the additional security deposit as per the
bill, the licensee is entitled to discontinue the supply of electricity so long as
such failure continues.

Provided that in case of refund of excess security deposit, the same shall be
credited by the licensee to the account of the consumer by way of adjustment,
in the electricity bills of the consumer for the next month. If there is any
balance after such adjustment, the same shall be refunded to the consumer
within seven days.
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6.11

6.12

In the case of consumers who have been sanctioned additional load, the
additional security deposit shall be calculated for the additional load as if it is a
new service. Similarly, if the contract demand is reduced, the licensee may
recalculate the security and give credit of excess security deposit, if any, by
way of adjustments in next month electricity bills of the consumer.

On consumer’s request, the licensee may allow the consumer the facility to
pay additional security deposit in appropriate monthly instalments.

Interest on security deposits

6.13

6.14

6.15

6.16

The licensee shall pay interest as per directive / guidelines of Reserve Bank
of India (RBI) on the security deposits. It shall be the responsibility of the
licensee to ascertain the such rate from RBI and to inform the consumers
through the billing mechanism.

The amount of interest shall be calculated in April every year for the preceding
year. The interest amount so calculated shall be paid by way of adjustment in
full against the monthly electricity bill for the month of May of that year and if
so required in the bills for subsequent months.

In case of delay in payment of interest on security deposit, the licensee shall
be liable to pay an interest on the amount of interest at the rate of 1% per
month or part thereof by way of simple interest.

In case of delay/exceeding a period of three months in adjustment of interest
on security deposit, the consumer may lodge a complaint in the concerned
Consumer Grievance Redressal Forum as constituted under sub section (5)
of section 42 of the Act by the licensee.

Adjustment of Security Deposit:

6.17

6.18

In case the supply of consumer is disconnected due to non-payment of
electricity dues, the security deposit of consumer available with the licensee is
liable for adjustment against outstanding arrears on due intimation to
consumer.

In case consumer subsequently comes up for reconnection he has to pay the
amount equivalent to the amount adjusted from his security deposit before
reconnection.

Refund of Security Deposit:

6.19

After disconnection of a regular connection or after period of temporary supply
is over and supply has been disconnected, the licensee shall prepare the final
bill adjusting the security deposit available and send it to the consumer within
30 days from the date of making connection permanently disconnected / date
of disconnection of temporary supply as the case may be and return the
balance amount if any within next 60 days. However, in case of temporary
connection refund be made within 90 days after disconnection of supply or
within 60 days of surrender of original money receipt/submission of indemnity
or declaration in case of loss of receipt by consumer whichever is latter as per
clause 4.59 of this Code.

45



6.20 The licensee will be liable to pay simple interest @1% per month or part
thereof on the amount of refund outstanding from due date of refund.

Mode of refund of Security Deposit:

6.21 The consumer may opt for mode of refund of security deposit such as in cash,
cheque etc. In case consumer opts for refund through demand draft / money
order, the refund may be made after deduction of demand draft / money order
charges.

CHAPTER 7: CONTRACT DEMAND, AGREEMENT

Contract Demand
LT Consumers without Maximum Demand (MD) based (two part) tariff

7.1 The Contract Demand for LT consumers without MD based (two part) tariff will
be the contracted load of the premises as per the agreement into between the
consumer and the licensee.

LT Consumers with MD based tariff and all HT and EHT consumers

7.2  The Contract Demand shall be as per the agreement entered into between
the consumer and the licensee and having regard to the requirement of the
consumer’s installation and will be independent of connected load.

Procedure for Enhancement of Contract Demand / Contracted Load

7.3 Application form for enhancement of contracted load / contract demand shall
be submitted to the licensee in the prescribed form (Annexure 5).

7.4 The licensee shall examine the feasibility of supply to the enhanced load
within thirty days and inform the consumer with demand note showing the
following:

(@)  whether the additional power can be supplied at the existing voltage or
at a higher voltage;

(b)  addition or alterations, if any, required to be made to the system and
the cost to be borne by the consumer;

(c) amount of additional security to be deposited; and;
(d) change in the classification of consumer, if so required.

7.5  The application form for enhancement of the contract demand /load will not be
accepted if the consumer is in arrears of payment of the licensee’s dues.
However, the application form may be accepted if the payment of arrears due
from the consumer has been stayed by a court of law, or by the Commission
or an authority appointed by the Commission or facility has been granted by
the licensee for payment of arrears in instalments.
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7.6

7.7

On receipt of demand note from licensee, the consumer shall:

(@)  furnish work completion certificate of consumer’s installation and test
report from a licensed electrical contractor in case of LT connection
where alteration of his installation is involved.

(b)  furnish letter of approval for the electrical installation of the consumer
from the Electrical Inspector in case of HT and EHT connection, and
other statutory clearance under other regulations in force, if required.
Similarly, approval from Inspector of Mines shall be provided for
additional load for electrical installation for mines.

(c) pay additional security deposit and cost of addition or alteration
required to be made to the system, if any.

(d)  execute a supplementary agreement.

If no addition or alteration to the system including change in metering
arrangement is required, the enhanced load will be released from a date as
stated in supplementary agreement or after completion of the requisite
formalities by the consumer whichever is latter. The metering arrangement be
changed within 15 days of completion of requisite formalities by the
consumer, if required and additional supply be released.

If the system needs any alteration or addition, the procedure as given for a
new connection shall be followed.

Notice of availability of additional supply when extension work is required:

7.8

One month notice of availability of excess supply be issued to the consumer
(LT, HT and EHT) in writing when the licensee is in position to release excess
supply such as after completion of necessary extension work and change of
meter/metering equipment if required. The supply of additional power be given
effect on expiry of one month notice to the consumer by licensee, or any other
date before expiry of said period, but not earlier than the date of notice, if the
consumer intimates the date from which he has commenced availing
additional power.

Procedure for Reduction of Contract Demand/contracted load

7.9

No application form for reduction of contract demand / contracted load for
more than 50% shall be entertained by the licensee within the initial period
of agreement, which is two years from the date of commencement of
contract. However, reduction to the extent of 50 percent of the contract
demand/contracted load subject to minimum contract demand as specified
for respective voltage of supply as per clause 3.4 of this Code shall be
permitted once during the initial period of agreement of two years.

Provided that reduction of contract demand in respect of a consumer who

becomes captive / non-captive load of a CPP shall be dealt as per provision
in clause 12.14 of this Code.
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7.10 Application form for reduction of load, shall be filed with the licensee in the

7.11

(a)

(b)
(c)

prescribed form as per Annexure 5 along with the following documents:

Details of alteration/ modification/ removal of the electrical installation
with work completion certificate and test report from a licensed
electrical contractor where alteration of installation is involved in case
of LT connection.

Any other reason for reduction of contract demand.

Details of generators, if any, installed by the consumer along with
copies of the safety clearance certificate issued by the competent
authority for installation of the generators.

On receipt of the application form for reduction of load/contract demand, the
licensee shall take the following steps:

(a)

The licensee shall consider the grounds stated in the application, verify
the same and decide the application within a period of 30 days. If the
consumer is not satisfied with the decision of the licensee, an appeal
can be made to the Electricity Grievance Redressal Forum set up by
the licensee under section 42 (5) of the Act and then to the Electricity
Ombudsman as appointed or designated by the Commission under
section 42 (6) of the Act whose decision shall be final subject to such
remedy as may be available under any statute.

If the request is not decided by the licensee within the above-
mentioned period of 30 days, the applicant may, by a written notice to
the licensee, draw its attention to the matter and if no decision is still
communicated to him within the period of further 30 days, the
permission of reduction of load /contract demand shall be deemed to
have been granted, immediate after expiry of 30 days from the date of
receipt of application by the licensee and the consumer may submit
supplementary agreement to licensee for reduction of load/contract
demand.

The LT consumer after execution of supplementary agreement and
after reduction of load shall inform to licensee by submitting test report
from authorized licensed electrical contractor. Licensee shall arrange
for inspection within 2 days in case of urban and 5 days in case of rural
area. After inspection and verification of load reduction the licensee will
change the meter if required within 15 days of inspection. The
reduction of load shall be with effect from the first day of the following
billing month thereafter.

In case of HT and EHT connection, after sanction and execution of
supplementary agreement, the licensee shall change the metering
equipment and meter if required within 15 days and give effect of
reduction of contract demand. The reduction of contract demand shall
take effect from the first day of the next billing month. In case no
change of meter and metering equipment is required then the effect of
reduction in contract demand be given from the first day of billing
month following the execution of supplementary agreement for
reduction in contract demand or at latter date as indicated in
supplementary agreement.
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7.12

7.13

7.14

After expiry of the initial period of agreement, the consumer may apply for
reduction of his contract demand / load up to any extent. The above reduction
is subject to permissible minimum contract demand as specified in clause 3.4
of this Code. In case the consumer reduces the contract demand with the
utility and sources power from another supplier but not as captive user, he
shall be liable to pay additional surcharge as provided in Section 42 (4) of the
Act i.e. cross-subsidy surcharge as approved by the Commission in relevant
tariff order.

When reduction of contract demand / load is agreed to, the consumer shall
execute a supplementary agreement. The licensee shall recalculate the
security deposit and the excess security deposit left with the licensee, if any
shall be adjusted in electricity bill of consumer for the next month. If there is
any balance after adjustment same shall be refunded to the consumer within
7 days from issuance of such bill.

If a consumer, who has reduced his contracted load/contract demand due to
any reason, desires to restore the load within one year of such reduction, it
shall be permitted but such restoration shall be subject to the technical
feasibility and the condition that reduction of load/demand shall not be
permitted again within the initial period of agreement.

Conversion from LT connection to HT connection:

7.15

When on account of increase of load in LT connection, if consumer is required
to avail HT connection, the following procedure need to be followed:

(i) The consumer shall clear all the outstanding dues, and undertake to
pay the amount that become subsequently due in respect of LT
connection.

(ii) The LT agreement shall cease to have further effect from the date of
release of HT connection.

(iii) LT supply shall be disconnected and dismantled on the date the HT
connection is served in the premises.

(v)  In case the HT connection could not be served after expiry of 3 months
notice period on account of non-completion of any obligation by
consumer and LT supply remained available to the premises of
consumer, apart from bill for LT connection, the minimum/demand
charges for HT connection at reduced demand ignoring actual contract
demand as specified in clause 10.23 of this Code be billed and period
of agreement of HT connection be increased accordingly.

(vi)  The security deposit available against LT connection be transferred
against HT connection.

(vij  The consumer has to execute agreement for HT connection
incorporating aforesaid points.
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Conversion from HT connection (11KV) to LT connection:

7.16  On account of reduction in contract demand if a HT consumer requests to
avail LT connection the following shall be followed:

Agreement

()
(if)

(i)

(vi)
(vii)

Consumer may be permitted to change over to LT with connected load
not exceeding 100 HP.

HT metering arrangement shall continue and billing of electricity
supplied shall be made as per applicable LT tariff after deduction of 3%
transformation loss. Billing of meter rent shall be as per HT metering.

Consumer shall clear all the outstanding dues of HT connection and
undertake to pay the amount that would become subsequently due in
respect of HT connection.

The HT agreement shall cease to have further effect from the date of
release of LT connection.

Ownership of the transformer of HT connection has to be transferred to
the licensee free of cost and responsibility of maintenance and
replacement after failure lies with licensee.

The security deposit available against HT connection be transferred
against LT connection.

Consumer shall enter LT agreement incorporating aforesaid points.

717 The consumer is required to execute an agreement for obtaining new
connection before commencement of supply. For change of name/purpose
and for enhancement or reduction of sanctioned load/contract demand, the
consumer is required to execute supplementary agreement which will be a
part of agreement. The consumer is required to sign at bottom of all the pages
of agreement.

7.18

The agreement shall include the following:

(1)
(@)

Name and address of the consumer;

Postal address of the premises for which electricity supply has been
requisitioned and for which the agreement is being executed;

Sanctioned load/ contract demand;

Purpose of usage of electricity;

Declaration by the consumer.

(i) To abide by provisions of Act and this Code;

(i) To pay for the supply of electricity based on the prevailing tariff;

(i)  To pay for all other charges payable in accordance with this
Code and the Schedule of Miscellaneous Charges of the
licensee approved by the Commission from time to time;

(iv)  To deposit such security money as the licensee may be entitled
to recover from him under the Act and this Code
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7.19

7.20

7.21

7.22

7.23

A copy of the agreement executed shall be given to the consumer. If there is
no separate written agreement between the Distribution Licensee and the
Consumer; after the supply of electricity has commenced as applicable to
temporary connection and generators not availing start-up power and captive
consumer draws power from the grid through open access, shall be deemed
to be governed by terms and conditions of Supply Code and shall be billed as
per provision in relevant tariff order.

In case the name of consumer has not been got changed even after change
of ownership/occupant, the terms and conditions of this Code shall remain
applicable to the person availing supply from said connection.

The consumers who are governed by some special clauses in the agreement
executed with licensee, shall continue to be governed by such special clauses
in the agreement.

An agreement, in the standard form, shall be executed by the consumer on
the stamp paper of a prescribed value, for getting a new connection In case of
any special circumstances, special clauses may be added to the agreement, if
agreed to between the licensee and the consumer, provided such clauses do
not contravene the provisions of the Act, this Code, and other rules and
regulations in force. These special clauses shall form a part of the agreement.

With the agreement the consumer other than domestic and single phase non-
domestic connections shall submit a plan of map of scale not less than |
Cm=12 meters (1”’=100ft) showing the boundary within which supply is
required, clearly marked and distinctly coloured showing the point of supply
and proposed extension. The maps submitted, agreed upon and signed by
both the consumer and the licensee shall form a part of the agreement.

Transfer of connection in the name of nhew occupant:

7.24

7.25

A connection may be transferred in the name of another person upon death of
the consumer or in case of transfer of the ownership or occupancy of the
premises, upon filing an application form in the prescribed format given in
Annexure 4 of this Code for change of name by the new owner or occupier:

The licensee shall deal with applications relating to change of consumer’s
name due to change in ownership/occupancy of property in accordance with
the procedure detailed below:

(1)  The applicant shall apply for change of consumer’s name in the format
prescribed in Annexure 4 of this Code, along with a copy of the latest
bill duly paid. The request for transfer of connection shall not be
accepted unless all dues recoverable against the concerned
connection are settled. The application form shall be accepted on
showing proof of ownership/occupancy of property. A “No Objection
Certificate” from the registered consumer/ authorized person/ previous
occupant of the premises shall be required for cases involving transfer
of security deposit in the name of applicant.
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(2) In case the “No Objection Certificate” from the registered consumer/
authorized person/ previous occupant for transfer of security deposit in
the name of applicant is not submitted, an application form for change
of name shall be entertained only if security deposit as stipulated in this
Code is paid afresh. However, the original security deposit shall be
refunded to the claimant as and when a claim is preferred by the
concerned person.

(3) Change of consumer’s name shall be effected within two billing cycles
after acceptance of application form and execution of supplementary
agreement by new applicant.

Transfer of connection in the name of legal heir:

7.26

The licensee shall deal with applications relating to transfer of consumer’s
name to legal heir in accordance with the procedure detailed below:

(1)  The applicant shall apply for change of consumer’s name in the format
prescribed in Annexure 4 of this Code, with a copy of the latest bill duly
paid. The application form shall be accepted on showing the
Registered Will/deed, Succession/Legal heir Certificate, Mutation in
municipal/land records or any other proof of legal heirship.

(2)  The change of consumer’'s name including security deposit shall be
effected within two billing cycles after acceptance of application, and
execution of supplementary agreement by new applicant.

(3)  Any charge for electricity or any sum other than charge for electricity as
due and payable to licensee which remains unpaid by a deceased
consumer or the erstwhile owner/occupier of any land/premises as the
case may be, shall be a charge on the premise transmitted to the legal
representative/ successors-in-law or transferred to the new owner of
the premise as the case may be, and same shall be recoverable by the
licensee as due from such legal representative or successor-inlaw or
new owner/occupier of the premises as the case may be.

Shifting of meter/existing connection:

7.27

7.28

The applicant shall apply for shifting the service connection in existing
premises or for deviation of existing lines in the format prescribed in Annexure
4 of this Code. The licensee shall process the application form in accordance
with clauses 4.22 to 4.30 of this Code, for site inspection and issuance &
payment of demand note for the estimated cost of works,

The following time schedule shall be observed for completing the works from
the date of payment of charges:

(1) Shifting of meter/service line: 7 days
(2)  Shifting of LT/HT lines: 20 days
(3)  Shifting of transformer: 30 days
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Change of purpose/category:

7.29

7.30

7.31

7.32

7.33

If it is found that a consumer has been wrongly classified in a particular tariff
category, the licensee may consider reclassifying the consumer under
appropriate category. The consumer shall be informed of the proposed
reclassification through a notice and duly given a 30-day notice period to file
objections, if any. The licensee after due consideration of the consumer’s
reply, if any, may alter the classification. In case of any dispute, the matter
can be referred to the Consumer Grievance Redressal Forum.

If a consumer wishes to change his consumer category, he shall submit an
application form to the licensee in the format given in Annexure 4 of this
Code. If on inspection the consumer’s request for reclassification is found
valid, change of category shall be effective from the commencement of billing
month of inspection and a written confirmation shall be sent to the consumer.

The consumer can opt for change in tariff category once during initial
agreement period of two years such option can be permitted to consumer
from first of the billing month following the month in which request has been
made or any other latter month as requested by consumer subject to
inspection / verification by licensee. The actual effect of change of tariff
category in billing shall be given after finalization of supplementary agreement
subject to the condition as mentioned in clause 7.5 of this Code.

If the licensee does not find the request for reclassification valid, it shall inform
to the applicant in writing, giving reason(s) for the same, within 10 days from
date of inspection.

For the period in which the consumer’s application for reclassification is
pending, the consumer shall not be liable for any action of unauthorized use
of electricity on this ground.

Commencement of agreement:

7.34

The date of commencement of agreement shall be from the date of expiry of
one month notice of availability of supply upto consumer’s premises for LT
consumers and 3 months notice for HT and EHT consumers or the date of
release of connection whichever is earlier.

Continuity of agreement:

7.35

After expiry of initial period of two years of agreement from the date of its
commencement, the agreement shall automatically continue on year to year
basis on same terms and conditions.
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Termination of Agreement

7.36

7.37

7.38

7.39

7.40

If power supply to a consumer after expiry of initial period of 2 years of
agreement (irrespective of having entered into any supplementary agreement)
remains disconnected for a period of two months for non-payment of charges
or dues or non-compliance of any direction issued under this Code, the
licensee shall issue a show cause notice in the format shown in Annexure 6 to
be replied within fifteen days, to the consumer for termination of the
agreement. In case no effective steps are taken by the consumer for removing
the cause of disconnection and for restoration of power supply, the agreement
of the licensee with the consumer for power supply shall be terminated from
the last date of billing month on expiry of the period of fifteen days. During the
period of temporary disconnection the consumer shall be liable to pay the
demand charges or minimum charges as per provision in relevant tariff order.

If supply of a consumer is disconnected during currency of agreement period,
the demand / minimum charges be billed as per provision in tariff order. In
case the consumer remained disconnected for 2 months without payment a
15 days notice be issued to the consumer in the format shown in Annexure 6
to pay the dues and get supply reconnected or else the meter and metering
equipment will be removed. If no action is taken by consumer the meter and
metering equipment be removed after period of 6 months ending at the end of
billing month from the date of disconnection or on the last date of the month in
which agreement period expires, whichever is earlier after issuing due 15
days subsequent notice to consumer.

In case consumer comes to avail supply within agreement period, meter and
metering equipment if removed be installed and connection served after
submission of fresh test report/approval from electrical inspector.

Domestic, single-phase non-domestic and streetlight category of consumers
may terminate the agreement after giving one month's notice in the format
shown in Annexure 7 even during the initial period of agreement of two years.

All consumers other than domestic, single-phase non-domestic and street
light category can terminate the agreement after the expiry of the initial period
of two years on giving at least one month’s notice in the format shown in
Annexure 7 irrespective of having executed any supplementary agreement.
One month time will be considered from the date of receipt of notice by
licensee. The licensee shall arrange for special meter reading, at a mutually
acceptable date, to facilitate preparation of the final bill of the consumer. The
agreement shall be terminated on the last day of the billing month and the
licensee shall raise the final bill accordingly.

lllustration: If one month notice dated 3 Sept. is served on 5™ Sept. to the
licensee and billing cycle completes on 15 Sept. then agreement will be
terminated on 15" Oct. if one month notice is served on 15 Sept. then also
agreement will be terminated on 15™ Oct. i.e. date of termination shall be on
last date of billing month after expiry of one month notice period.
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7.41

7.42

7.43

However, if such agreement is to be terminated for reasons whatsoever, for
categories other than domestic, single phase non-domestic and street light
consumer before expiry of the initial period of agreement, the consumer shall
be billed demand /minimum charges as per provision in clause 7.37 of this
code for the balance period of the agreement of two years.

After permanent disconnection of supply and termination of agreement due
intimation shall be given by the licensee to the consumer in the format shown
in Annexure 8.

On termination of the agreement, the licensee shall be entitled to remove the
meter/ service line and his other equipment from the premises of the
consumer installed for supply of power. In case the licensee has not been
able to remove the meter, metering equipment due to consumer’s premises
being locked and is not opened even after issue of notice, the licensee may
claim the charges towards cost of meter and metering equipment. After
permanent disconnection, if the consumer wishes to revive the connection, his
application would be treated as an application for new connection and would
be entertained only after all outstanding dues have been cleared.

Miscellaneous

7.44

7.45

7.46

7.47

7.48

In case of breakdowns in electricity supply system of the licensee, the supply
of electricity to the consumer may be curtailed, staggered or cut-off as may be
warranted according to the situation. The licensee may also curtail, stagger or
cut-off electricity supply to consumers on account of periodical maintenance
of electricity supply system, after giving due notice to the consumers.

The licensee may resort to regulation of supply (planned load-shedding) to the
consumers, after due notice, if the Commission orders according to the
provisions of section 23 of the Act.

The electrical energy supplied to the consumer shall not be utilized by the
consumer in any manner prejudicial to the licensee and all usage must be in
accordance with the provisions of the agreement and this Code.

No consumer shall use the energy for any other purpose, other than that
mentioned in the agreement or extend the line beyond its premises other than
that for which it was sanctioned by the licensee, until and unless prior
sanction of the licensee is obtained for such diversion or extension.

Where the consumer’s installation is disconnected from the licensee’s supply
system as per direction of the Government, the Electrical Inspector or other
appropriate authority on account of violation of any Act, Rules and Regulation,
the supply shall be reconnected on payment of prescribed disconnection and
reconnection charge with the approval of the Government or the Electrical
Inspector or other appropriate authority, as necessary. During the period of
temporary disconnection the consumer shall be liable to pay the
demand/minimum charges as per provision in relevant tariff order. However,
in case disconnection is not on account of violation of any Act, rules and
regulation by the consumer but on account of law and order situation as per
order of District Magistrate then in such condition no demand / minimum
charges and disconnection and reconnection charges be levied.
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7.49 The consumer shall not supply any energy supplied to him by the licensee to

another person or to other premises unless he holds a suitable sanction of
license for distribution and sale of energy granted by the Commission/State
Government or has been exempted from obtaining the license or has been
appointed as franchisee.

CHAPTER 8: METERING

Requirement of Meters

8.1

8.2

8.3

8.4

8.5

8.6

No new connection shall be served without a meter of appropriate
specification and capacity.

All consumers shall have to accept the installation of an appropriate metering
device, load-limiter, tamper proof boxes or other apparatus when the licensee
approaches them to install one, and the consumer shall be required to provide
appropriate and suitable site and place for placement of meter and related
equipments to the satisfaction of the licensee in accordance with clause 11.64
and 4.24 of this Code.

In case of HT supply, if HT metering cannot be readily provided, LT metering
may be provided on the LT side of the consumer’s transformer. In such cases,
electrical quantities for billing purposes shall be computed by adding three
percent to the quantities registered by the LT meter towards transformation
loss. This arrangement shall not continue for more than three months and the
licensee shall arrange to install a meter on the HT side within such period.

If supply to an HT or EHT consumer is given on an independent feeder for his
exclusive use, the metering arrangement may be installed either at the
consumer’s premises or, if mutually agreed, at the licensee’s substation.

The licensee is authorised to review the status of the meters already installed.
If better quality of meters are available because of technology up-gradation,
those be introduced subject to suitability of the site where meter is placed in
the consumer’s premises. The licensee may install remote metering device in
the consumer premises as per the technical requirements of the specific
device. The licensee may also install maximum demand (MD) meter having
MD recording feature and ToD features or such additional features in the
consumer’s premises. The licensee may also install ‘check meter "at a
consumer’s location or on pole including for a group of consumers.

In case the difference in consumption recorded by the ‘check meter’ and the
‘billing meter’ of LT consumer is continue to be found more than permissible
limits, the licensee shall be free to install the billing meter on electricity pole or
pillar boxes after giving due intimation in writing to the consumer. In such case
where transformer supplies to only one consumer the licensee may shift the
metering on HT side, and consumer may be billed by deducting 3%
transformation loss from the reading of HT metering. In such case meter rent
be billed for LT meter.
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Supply and Installation of Meters

8.7

8.8

8.9

8.10

8.11

8.12

8.13

The licensee shall install the meter and metering equipments, to consumer’s
premises at the time of serving new connection or at any other time as
required. The licensee shall keep the meter in proper working condition and
the consumer shall pay the monthly rent, if any, for the meter and metering
equipments at the rate approved by the Commission as per miscellaneous
charges from time to time. If the licensee fails to keep the meter or metering
equipment in proper working condition, the consumer shall not be liable to pay
the meter rent for the period the meter remains defective.

Consumer meter shall generally be owned by licensee. Any consumer, if he so
desires, can purchase and provide his own meter and metering device of the
specifications from the vender list as approved by the licensee. In such case
the consumer shall maintain the meter in accurate working condition.
Scheduled testing of meter/metering device will be conducted by licensee on
payment of approved testing fees. Such consumers shall not be required to
pay the monthly meter-rent.

Meter should ordinarily be fixed in such a manner that it is protected from the
elements (rain etc.) and can be read from outside without the need of meter
reader to get the premises unlocked or opened for meter reading purpose. In
special situation, the licensee may permit the meter to be fixed at a place
different from the one indicated above and this permission shall be accorded
by the officer not below the rank of Assistant Engineer or equivalent and shall
be in writing. The meter box shall normally be mounted at a height between 1.5
to 2 meters above ground level so that meter reading counter/ display window
is at eye level. Meter be installed by the licensee within the protected premises
of the consumer near to main entry gate (within boundary wall looking to safety
of meter as per clause 11.64 of this Code. The consumer shall run his wiring
from such point of supply.

In case of multi-storeyed complexes, meters shall be provided at one place,
normally in the pillar box, close to main entry gate, as may be decided by the
licensee preferably on ground floor having proper ventilation and illumination.

For LT temporary connection, the meter shall be installed on the pole provided
at the point of extension of distribution mains or service lines.

All new meters should be installed in a tamper-proof meter box. The licensee
shall prepare and implement a phased plan to install tamper-proof meter boxes
for all the meters, which are at present installed without tamper —proof meter
boxes.

In case of semi-permanent (kuchha) houses the licensee shall ensure that the
meter is properly fixed on a wall and is accessible to the meter reader. In case
the consumer does not provide good quality wall for fixing the meter, the
licensee shall be free to fix the meter on the electricity pole or in a pillar-box to
be provided by the licensee.
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8.14

8.15

8.16

Whenever new meter/ metering equipment is installed (as a replacement or
for a new connection), the meter shall be properly sealed in the presence of
representatives of both the parties. Both the representatives witness to the
sealing, shall affix their signatures on the specified documents mentioning
their full name. The seal, name plates and distinguishing numbers or marks
affixed on the meter and metering equipment shall not be broken, erased,
altered or in any way interfered with by either party except in the presence of
a duly authorized representative of the other party. Copy of this document be
given to consumer.

The consumer shall be responsible for safe custody of meter installed in his
premises. In case a meter is lost or stolen from the premises of the consumer,
the consumer shall report such matter in the police station and the supply
shall be restored by the licensee after installation of a new meter at the cost of
consumer.

In a situation where the licensee is facing problems in collection of energy
dues, the licensee may install pre-paid meters. The scheme of prepayment be
got approved by the licensee from the Commission and shall be implemented
after ensuring adequate publicity. The meters shall conform to the technical
requirements as prescribed in Central Electricity Authority (Installation and
Operation of meters) Regulations 2006. (CEA Metering Regulation hereafter)

Periodical Testing of Meters

8.17

8.18

It shall be the responsibility of the licensee to satisfy himself regarding the
accuracy of the meter before it is installed and may test it for this purpose.

The licensee shall also conduct periodical testing of the meters as per the
following schedule:-

(a) Single phase meters -once in every five years

(b) LT 3 phase meters including CT if any -once in every 3 years

(c) HT and EHT meters along with metering equipment —once in a year

REPLACEMENT OF METER:
Testing of Defective Meters

8.19

8.20

The licensee shall have the right to test any meter and related apparatus if
there is a reasonable doubt about the accuracy of the meter, and the
consumer shall provide the necessary assistance to conduct the test. The
consumer shall be allowed to be present during the testing.

If during periodic or other inspection by the licensee, any meter is found to be
not recording correctly, or a consumer makes a complaint in this regard in the
format shown in Annexure 9, the licensee shall arrange to test the meter
within 7 days in urban area and 15 days in rural areas. In case LT consumer's
meter is found defective, it should be replaced within 15 days in urban areas,
and within 30 days in rural areas. In case of HT consumers, meter should be
replaced within 15 days
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8.21

8.22

8.23

A consumer may request the licensee to test the meter, if he still doubts its
accuracy, by applying to the licensee along with the requisite testing fee. The
licensee shall test the meter in testing laboratory within 30 days of the receipt
of the application and testing fee.

In all cases of testing of a meter in the laboratory, the consumer shall be
informed of the proposed date of testing at least 7 days in advance, so that he
or his representative may present at the time of testing, personally or through
an authorized representative. The signature of the consumer or his authorized
representative, if present, shall be obtained on the Test Result Sheet as a
token of witness. In case the consumer / authorized representative is not
present, the licensee’s representative and the testing laboratory official shall
sign on the test report. The licensee shall dispatch the copy of test report to
the consumer, to be received under acknowledgment, within 2 working days
of the date of testing. In case of faulty meter billing for a maximum period of
six months or from the date of last testing / inspection, or the month from
which consumption has reduced considerably whichever is less be done, on
the basis of the test result.

If a consumer disputes the results of testing, he may make a representation to
the Electrical Inspector within one month from date of conveying the test
result by the licensee who may get the test conducted in his presence.

Miscellaneous:

8.24

8.25

8.26

8.27

8.28

8.29

In case the meter is found to be burnt due to technical reasons attributable to
licensee such as voltage fluctuations, transients etc. the licensee shall not
charge the cost of meter. However, in case of burnt meter attributable to
consumer such as increase of load, drawal of excess power etc. the licensee
shall be entitled to recover the cost of the meter.

The provisions of CEA Metering Regulations as amended from time to time
and the orders/guidelines of the Commission in this regard shall be applicable
with regard to installation and operation of meters.

In case CT& VT forms the part of meters, the meter shall be installed near the
instrument transformer as far as possible to reduce the potential drop in the
secondary lead.

The distribution licensee shall put in place a system of quality assurance and
testing of meter by setting up accredited meter testing laboratory or utilize the
service of other accredited laboratory.

Testing of consumer meters may be done at site or may remove and replace
the same by a tested meter. The standard reference meter of better accuracy
class than the meter under test shall be used for site testing of consumer
meter up to 650 volts. The testing of consumer meter above 650 V should
cover entire metering system including current transformer (CTs) and voltage
transformers (VTs).

The accuracy clause of CTs and VTs shall not be inferior to the associated
meter. The voltage transformer shall be electro-magnetic VT or capacitive
VT.
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Meters shall meet the following requirement of accuracy class:

Upto 650V 1.0 or better

Above 650V and up to 33KV 0.5 S or better

Above 33KV 0.2 S or better
CHAPTER 9: BILLING

Meter Reading

9.1

9.2

9.3

9.4

The periodicity of meter reading for various categories of consumers, shall be
as approved by the Commission. The consumer shall extend all facilities to
the licensee or his authorized representative to read the meter.

As far as practicable the meter reading should be taken on same date of the
month. In respect of domestic consumers meter should be read only during
day light hours.

The meter reader/inspecting officer shall have with him the photo identity card
provided by the licensee and shall wear it in such a manner that it is visible
during the meter reading and shall record reading in meter reading card.

For the purpose of meter reading the licensee may use meter reading
instrument (MRI) or any other system such as automated meter reading
(AMR) or on the basis of remote meter reading. In such case, if the consumer
wishes to have a record of the reading taken, then the licensee shall provide
the details of such meter reading.

It is the responsibility of the meter reader to note down the details of every
connection where the meter reading could not be taken, every stopped /
suspected defective meter and to file a report at the end of each working day
in prescribed proforma to the officer in charge of the local office in case of LT
consumers, and officer in charge of the circle office in case of HT and EHT
consumers, who shall be responsible to take immediate steps to replace the
stopped/ defective meter/equipment. The licensee shall develop and have in
place a detailed procedure prescribing a system and fixing the responsibility
and accountability for timely replacement of stop/defective meters and
metering equipments, and proper assessment of consumption.

Special Reading of Meters in cases of Change of Occupancy / Vacation of
Premises for Domestic Consumers

9.5

It shall be the responsibility of the owner of the connection to get a special
reading done by the licensee at the time of change of occupancy or on the
premises falling vacant.
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9.6

9.7

9.8

9.9

The owner/user of the connection may request the licensee in writing for
special reading at least 7 days in advance of the said vacation of the premises
by the existing user or change of the occupancy, as the case may be.

The licensee shall arrange a special reading to be done and deliver the final
bill, including all arrears till the date of billing, on the request of consumer.

The licensee may charge fee for the above service as per the miscellaneous
charges approved by the Commission

It shall be the licensee’s obligation to assign a unique consumer number for
each consumer and communicate the same to the concerned consumer. The
unique consumer number may include pole number, transformer number,
11KV feeder number, distribution centre number and division number which
should be mentioned on the energy bills.

Billing:

9.10

9.11

9.12

9.13

9.14

9.15

Bills shall be prepared for each consumer on the basis of the prevailing tariff
order of the Commission.

When supply to a new consumer is commenced at any time during the billing
month, the demand charges, minimum charges and/or any other similar fixed
charges shall be levied on prorata basis for the number of days for which
supply is given in that particular billing month. The units to be charged under
various blocks or slabs shall also be accordingly prorated. For the purpose of
this sub-clause, number of the days in a billing month shall be 30 days.

If, for any reason meter is not accessible for reading, the meter reader shall
leave a notice in writing to the consumer to keep the meter available for
reading at the time and date given in notice or to convey the reading himself.
If after notice the consumer neither convey reading nor give access to meter
for reading, the licensee shall be free to send a provisional bill prepared on
the basis of average monthly consumption of previous financial year.

The average amount thus billed shall be adjusted against the bill raised on the
basis of actual meter reading during subsequent billing month / cycle by
considering 50% consumption in each month. Such provisional billing shall
not continue for more than two billing months / billing cycles as the case may
be at a stretch. If the meter remains inaccessible even for the next meter
reading, the consumer will be served with a notice to open his premises for
reading of the meter at a fixed time and date. If the meter is not accessible at
the time and date fixed in the notice, the supply will be liable to be
disconnected after serving a 24-hour notice under section 163 (3) of the Act.

The licensee may send bills to consumers by hand or by post. On a receipt of
a request from a consumer the licensee shall send it by registered post and
the expenses of such delivery of bill shall be recoverable from the consumer.

The licensee shall distribute the bills to consumers at least not less than
seven days before the due date for payment in cash.
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Assessment of consumption in case of stop/defective meter

9.16 The guidelines for assessment of consumption and billing in case the meter
installed in premises of consumer remained stopped/defective is shown as
below:

(A). If check meter is also installed:-

1. If main meter is stopped and check meter is found working,
billing to be done as per check meter.

2. If both meters found working and consumption difference
between these two meters is within the permissible limit, billing
be done as per consumption recorded by main meter.

3. If both meters found working but consumption difference
between these two meters is more than permissible limit, both
meters to be tested and biling be done on the basis of
consumption recorded by main meter  considering its
percentage error.

(B). When only main meter is installed the consumption of previous three
years period or from the date of connection whichever is less need to
be reviewed to know the trend of consumption and to arrive the
conclusion about the month from which meter became defective. Any
of the following method or its combination can be adopted to arrive to
reasonable assessment of energy consumed during the period meter
remained stop/defective.

1. On the basis of average of previous 3 months consumption if
meter is found functioning correctly during such 3 months period
and consumption is found uniform.

2. On the basis of average of last 1 year consumption if meter is
found functioning correctly during last one year and there is
appreciable fluctuation in consumption.

3. On the basis of consumption of corresponding month of
previous years— in case consumption found varying based on
season and the meter is found functioning correctly during
corresponding month of previous year.

4, In case the meter became stop / defective from the date of
connection or reliable consumption of sufficient period after
connection is not available then average consumption of
subsequent three billing month / billing cycle period after
installation of good meter, may be considered.

5. In case of 3 phase 4 wire LT meter for balanced load if during
checking / testing meter is not found functioning in 1 phase and
found functioning properly in other 2 phases then recorded
consumption and demand be multiplied by 1.5 ie. 50%
additional to be billed based on recorded demand and
consumption corresponding for two phases.

6. If during checking / testing 3 phase 4 wire LT meter for balanced
load is not found working properly in 2 phases but found working
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9.17

9.18

9.19

9.20

9.21

properly in third phase, the recorded demand and consumption
be multiplied by 3 i.e. two times additional demand and
consumption to be billed, corresponding to recorded demand
and consumption of one phase.

7. If proper recorded data is available in memory of electronic
meter through MRI / AMR, billing to decide based on available
data, after computation.

8. Meter to be tested, percentage error to be found out and billing
be done based on percentage error arrived during testing.

9. To substantiate the assessment wherever required licensee may
consider other basis such as connected load, working hour and
load factor, consumption of similar type of other connection,
production data of industries approved by excise department
etc.

Basis of billing and reasoning of adopting such basis need to inform to
consumer.

The assessed billing shall be for the period of 6 month including the month
during which assessment is made or actual period when meter is considered
not functioning properly whichever is less and to be continued till replacement
of meter.

In case load during the period of assessment is increased or decreased as
compared to the period on the basis of which assessment is being made the
assessed demand, consumption may be increased or decreased accordingly
in that proportion.

For low tension consumers, the defective meter shall be replaced within a
maximum period of fifteen days in urban area and thirty days in rural area,
from the date of detection of the fault. In case of HT and EHT consumers,
meter should be replaced within fifteen days of detection of fault.

Licensee shall ensure that sample check of least 5% of LT light and fan and
pump connections are carried out in a year apart from 100% connections of
15 HP and above.

Contents of the Energy Bill

9.22

The bill for metered connections shall have the following details:
(@)  Service Connection Number (unique consumer number as per clause 9.9)

b) Bill number

c) Period of bill

d) Name and address of the consumer
)

Pole Number from which connection is served.

f) Name, address and telephone number of the distribution centre
Q) Date of issue of bill

h) Tariff category
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9.23

Tariff, rate of electricity duty and cess as applicable
Contracted/ Connected load/ demand

Single phase or three phase connection
Identification details of the meter

Reading date - past and present

Meter reading - past and present

Units assessed, / consumed

Credit

Basis of bill

Meter rental

Current month's charges - Energy Charges, fixed/demand charge,
Minimum Charges, Variable Cost Adjustment (VCA) Charges,
Electricity Duty, Cess, meter rent, welding/capacitor surcharge, security
deposit instalment, Rebate allowed, others if any

Arrear of Electricity Charges, Delayed Payment Surcharge arrears.
Bill delivery charges if applicable

Total charges

Delayed payment surcharge

Due dates of payment — for payment through cheque and cash

Authority in whose favour cheque/Bank draft is to be issued. (To be
printed on reverse of the bill)

Security deposit held and required.
Confirmation of last payment received — amount and date of payment

The following information would also need to be provided to the consumer as
an attachment to the bill or printed/ stamped on the bill:-

()
(b)
(c)

(d)

The names(s)/address(es) of collection centres
Working hours for collection of bills.

Designation and address of the authority of licensee with whom
grievance pertaining to bills, meter, meter reading etc. can be lodged.
Address, phone number of Forum and Electricity Ombudsman.

Any other message that the Licensee may like to give e.g. requesting
the consumer to indicate their phone / mobile number, if available, on
the portion of the bill retained by the licensee on receipt of payment.
This information can be used for better communication with
consumers.

9.24 The bill may contain additional information, if any, as desired by the licensee.
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9.25

The licensee shall make arrangements to provide guidance and information to
the consumer on telephone or mobile and for this purpose the licensee shall
set-up call centre / customer care centres at central level and up to divisional
level with facility of voice based complaint recording facility. Details of
payment status, arrear status, authorized load, contract demand etc. may be
provided to the consumer if he discloses his connection number and address.

Supplementary (other than regular) bill:

9.26

9.27

9.28

9.29

9.30

Separate (supplementary) bills shall be issued for audit recovery and
recoveries other than the regular monthly bill except for demand of additional
security deposit.

While issuing the supplementary bill (for other than cases related to
prejudicial use of energy) to the consumer the licensee along with the
supplementary bill shall send a written details to the consumer explaining the
reason, basis and period of such billing by giving fifteen days time for
payment. For billing in respect of prejudicial use of energy the procedure as
stated in clause 11.10 to 11.26 and 11.33 to 11.39 of this Code shall be
followed.

The consumer may accept the bill and deposit the amount of supplementary
bill. In case of non-payment within due date the amount of supplementary bill
is liable to be added in next months regular monthly bill.

The consumer within seven days of receipt of supplementary bill may ask for

further details related to supplementary bill, if so required, which shall be
provided by the licensee within next 15 days, by giving 7 days time for
payment.

The consumer may accept the bill and deposit the amount of this bill. In case
of non-payment within due date the amount of supplementary bill is liable to
be added in next month regular monthly bill.

The consumer within 7 days of receipt of additional information/within 15 days
of issue of supplementary bill as the case may be, may file an objection if any
to the bill issuing authority. After according reasonable opportunity of hearing
and considering oral/written material fact submitted by the consumer, the
licensee may review/confirm the bill already issued in writing within next 15
days time indicating the reasons for acceptance/rejection of representation of
consumer by giving next 7 days time for payment.

The consumer may accept the bill and deposit the amount of this bill. In case
of non-payment within due date the amount of supplementary bill is liable to
be added in next month regular monthly bill.

Aggrieved with the review/confirmation of supplementary bill the consumer
may prefer representation to respective Executive Engineer or equivalent for
LT connection and respective Regional Chief Engineer or equivalent of
licensee for HT and EHT connection or any other officer designated by
licensee provided that 50% of the billed amount is deposited with licensee
and documentary evidence of such deposit has been enclosed with
representation.
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9.31 The authority to whom representation is made will dispose the representation

after hearing both the sides and convey his decision within 30 days of
representation by the consumer. During the hearing the officer concern shall
give due consideration to the fact submitted by the consumer, and pass a
speaking order. The order shall also contain the submission made by the
consumer during hearing, and reasons for acceptance or rejection of the
same. The consumer will be served a revised bill if any to be paid in 7 days.

The consumer may accept the bill and deposit the amount of this bill. In case
of non-payment within due date the amount of supplementary bill is liable to
be added in next month regular monthly bill.

9.32 In case the authority to whom representation is made has come in to

9.33

9.34

conclusion that there is no case of supplementary billing or the amount
already paid on this account is in excess of actual amount payable, the
balance amount be credited to consumer’s account in next month’s bill along
with an interest @1% per month or part thereof on the amount refundable till
the date of its payment.

Aggrieved with decision of authority to whom representation is made the
consumer may approach Consumer Grievance Redressal Forum (CGRF)
framed under section 42(5) of the Act.

The licensee may nominate and authorize it's employee(s) / officer(s) to
approve issue of supplementary bill based on type of connection/load/amount
of supplementary bill, etc.
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CHAPTER 10: PAYMENT OF BILL, TEMPORARY AND PERMANENT
DISCONNECTION OF SUPPLY

Payment of bill:

10.1 The Consumers has to make payment every month as per the bills served by
the licensee for the power used and energy consumed by consumer.

10.2 The licensee shall ensure adequate publicity of the addresses/ locations and
working hours of the collection centres including those of banks where
consumers can make payments. The licensee shall provide a choice of
maximum alternative modes of payment to the consumers like payment
through cash, local cheque, bank draft, banker’s cheque, Electronic Clearing
System (ECS), credit/debit card etc.

10.3 During the days when there is rush at the collection window, separate queuing
arrangement should be provided for senior citizens, women and physically
challenged persons and they should be attended on priority.

10.4 The collection centres should have the facility of receiving payment from
consumers/ representatives of consumers who wish to make payments on
behalf of a number of consumers. Separate counters should be provided for
this purpose so that the waiting time for other consumers is not increased.

10.5 In order to reduce the workload of the collection counter, all payments of bills
above Rupees five thousand should be made through cheque / banker’s
cheque / demand draft payable at local branch of the bank concerned.

10.6 The licensee should make arrangements to receive payment through drop
boxes where the consumer may drop the cheque (crossed account payee).
The licensee should keep the drop boxes at the collection centres and at
other locations as notified from time to time to facilitate the payment without
the need for standing in the queue. Cheques should be drawn in favour of
the licensee, as specified in the bill. The service connection number,
consumer name and telephone/mobile number if any should be clearly
written on the back of the cheque. In case the bank levies any clearance
charge, the same amount shall be recoverable from the consumer in the
subsequent bill.

10.7 The due date of payment for all consumers shall normally be fifteen days from
the date of issue of bill. If due date of payment mentioned in the bill is a
public holiday, the succeeding working day shall be treated as the due date.

10.8 In the event of non-realization of cheque, the licensee shall have the right to
increase the security deposit from the consumer. The licensee shall also
have the right to levy cheque dishonour charges besides delayed payment
surcharge and also take other actions as per law. The licensee may also
insist on future payment by demand draft or by cash.

10.9 In case of non-receipt of bill within the specified date of receipt of bill, the
consumer may contact the bill issuing office to collect the duplicate bill and
arrange payment of the bill. The licensee shall investigate the cause of non-
receipt of bill and take suitable steps to ensure that the consumer receives
electricity bills promptly in future.
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10.10 Receipt of payment of electric bill shall be issued to the concerned consumer/

representative on payment.

10.11 The consumer may also be allowed to make advance payment of future bills,

which shall be adjusted in the succeeding months. However, only the regular
bill amount shall be adjusted from the advance payment. Before adjusting
any other amount, the consent of the consumer shall be sought. The license
will provide suitable rebate in case of advance payment as per provision in
relevant tariff order.

10.12 All consumers who default in the payment of the billed amount shall be liable

10.13

10.14

10.15

to pay delayed payment surcharge, on the amount outstanding, at rates as
approved by the Commission from time to time in tariff order.

While accepting payment after the due date, the surcharge payable, shall be
calculated and the additional amount payable shall be collected along with the
normal billed amount.

All payments made by the consumer will be adjusted in the following order of
priority:

(a) Electricity Duty and Cess on the current consumption
(b)  Arrears of Electricity Duty plus arrears of Cess, if any
(c) Delayed payment surcharge

(d) Balance of arrears, if any

(e)  Current bill amount

Instalment facilities:

The licensee may lay down a policy for grant of instalment facility for the
purpose of recovery of dues. The said policy shall also designate the officer(s)
authorized to grant instalment facility.

Disputed/Erroneous monthly bills

(a) In the event of any objection to the amount of monthly bill, the
consumer may lodge a complaint before the designated officer as
mentioned in the energy bill. The supply of electricity shall not be cut
off; if such person deposits, under protest,

(i) an amount equal to the sum claimed from him, or

(i) the electricity charges due from him for each month calculated
on the basis of average charge for electricity paid by him
during the preceding six months,
whichever is less, pending disposal of dispute between him
and the licensee.

(b) A complaint may be lodged with the designated officer in the complaint
form available at the licensee’s complaint receiving office. In case such
form is not available in the office, complaint may be lodged on plain
paper along with the following details:

(i) Name and address of the consumer along with telephone
number / mobile no , if any

(ii) Service connection number

(iii) Category / purpose of connection

(iv) Details of complaint in brief
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The designated officer shall resolve the dispute within a maximum period of

seven days from the date of receipt of written complaint and shall send a

written report to the officer in charge of the division and the consumer giving

reasons for the discrepancy, if any.

(c) If on investigation, the licensee finds the bill to be erroneous, a revised
corrected bill shall be furnished to the consumer indicating the revised
due date not less than seven days from the date of delivery of revised
bill. Excess amount found paid by the consumer, if any, shall be
adjusted in the subsequent bill(s).

(d) In the event if it is established that the original bill was correct, the
consumer shall be informed accordingly and notified to pay the
balance, if any, with surcharge as applicable within 7 days.

(e) In case the consumer is not satisfied with the decision on the dispute,
he may take further action as provided in the relevant regulation for
Redressal of Consumer Grievance.

Responsibility of legal heir:

10.16 In case of death of a consumer, the legal heir shall be liable to pay the dues of
such consumer. The legal heir should also take steps to get the connection
transferred in his name within a period of three months or else the terms and
conditions of this Code and the agreement executed with licensee for the said
connection shall remained effective.

Temporary Disconnection

10.171f a consumer fails in payment of any bill in full, without the approval of the
authorised officer, by the due date, the service connection of the consumer
will be liable to be disconnected on temporary basis. Before disconnection of
a consumer’s installation, the licensee would serve a notice of fifteen clear
days. Effort should be made that before disconnecting a domestic
connection; an adult member of the family should be informed. If the proof of
removal of the cause for disconnection is produced to the satisfaction of the
Licensee’s employee deputed for the purpose, the supply shall not be
disconnected. In this regard, the licensee shall follow provisions of section 56
of the Act.

10.18 No sum due from any consumer under section 56 of the Act shall be
recoverable after the period of two years from the date when such sum
became first due unless such sum has been shown continuously as
recoverable as arrear of charges for electricity supplied and the licensee shall
not cut off the supply of the electricity.

10.19 After temporary disconnection, the supply shall be restored only after the
consumer pays the total outstanding charges/dues/ amount of instalment
fixed along with disconnection-reconnection charges.
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10.201t shall be the responsibility of the licensee to ensure that no default in

payment is continued beyond a reasonable period subject to a maximum of
three months without action for temporary disconnection. The authorised
official of the licensee will ensure that all the cases pertaining to default in
payment are monitored regularly and timely action is initiated as per
prescribed procedure for temporary disconnection and thereafter for
permanent disconnection

Temporary disconnection on request of consumer:

10.21

A consumer shall be required to make a written request to the office of the
licensee if the consumer wishes to get his connection temporarily
disconnected for a period upto six months. For duration of temporary
disconnection the consumer shall be liable to pay in advance all the monthly
charges that are fixed in nature like demand charge, minimum charge, meter
rent etc. The consumer shall also be liable to pay disconnection /
reconnection charges to avail the facility of temporary disconnection. The
period of ‘disconnection on request’ can be extended on receipt of a request
in writing and on necessary charges being deposited in advance.

Permanent disconnection and termination of agreement:

10.22

After temporary disconnection in case the consumer does not come up to get
supply reconnect, by making payment of outstanding dues, the connection be
permanently disconnected after termination of agreement by following the
procedure as stated in para 7.36/7.37 of this Code whichever is applicable.

Unconnected LT industrial and HT connections:

10.23

10.24

In case a LT industrial / HT consumer who could not avail connection even
after expiry of one month / 3 months notice period, as the case may be
regarding availability of supply up to consumer’s premises, consumer shall be
billed at demand / fixed charges as per provision in relevant tariff order. When
consumer comes up to avail connection after his readiness, billing already
done may be revised based on following reduced load / demand ignoring
actual contracted load/demand from the date of commencement of agreement
and connection be served after clearing the revised outstanding dues. The
period of agreement be increased equivalent to the period for which billing on
the basis of reduced load / demand is done.

For LT industries up to 50 HP - 10 HP
For LT industries more than 50 HP - 20 HP
For HT connection 33 and 11KV - 60 KVA

In case the consumer mentioned in clause 10.23 above does not avall
connection during the period of agreement, billing be stopped from the date
the period of agreement expires, and billing be revised based on reduced
load/demand ignoring actual contracted load/demand as stated in
clause10.23 above of this Code.
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10.25

In case the consumer comes up to avail connection after expiry of agreement
period, it would be treated as new connection and shall be dealt accordingly
after payment of outstanding dues if any.

Disconnected LT industries and HT consumers:

10.26

10.27

10.28

10.29

If supply of a LT industrial / HT consumer is disconnected during currency of
agreement period, the demand/fixed charges be billed as per provision in tariff
order. In case the consumer remained disconnected for 2 months without
payment, a 15 days notice be issued to the consumer as per format shown in
Annexure-6, to pay the dues and get supply reconnected or else the meter
and metering equipment will be removed. If no action is taken by consumer
the meter and metering equipment be removed after period of 6 months
ending at the end of billing month from the date of disconnection or on the last
date of the month in which agreement period expires, whichever is earlier
after issuing due 15 days subsequent notice to consumer.

In case consumer mentioned in clause 10.26 above comes to avail supply
within agreement period, meter and metering equipment if removed be
installed and connection served after submission of fresh test report/approval
from electrical inspector.

In case the consumer mentioned in clause 10.26 above does not come up to
avail supply till expiry of agreement period, the billing be revised on the basis
of following reduced load/demand ignoring actual contracted load / demand
from the date of disconnection till expiry of agreement period and subsequent
billing be stopped.

For LT industries up to 50 HP - 10 HP
For LT industries more than 50 HP - 20 HP
For HT connection 33 and 11KV - 60 KVA

If the consumer comes to avail supply after expiry of agreement period, it
would be treated as new connection and shall be dealt accordingly after
payment of outstanding dues if any.
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CHAPTER 11: PREJUDICIAL USE OF SUPPLY

11.1

The licensee shall take all necessary measures to prevent theft or
unauthorized use of electricity or tampering, distress or damage to electrical
plants, electric lines, equipments or meters.

The consumer shall not make such use of supply given to him by the licensee
for which he is not authorized by licensee or which may be prejudicial to the
licensee within the provision of Act and this Code.

Access to consumer premises

11.3

The licensee or his authorized person shall be entitled to enter the premises
immediately after informing the consumer, for checking unauthorised use of
energy, unauthorized additions and alterations to equipment, theft and
misappropriation of energy, diversion of power, by-passing or tampering of the
meter, or for general inspection and testing. On detection of unauthorised use
of energy, unauthorized additions and alterations to equipment, theft and
misappropriation of energy, diversion of power or bypassing or tampering of
the meter the licensee may take actions as per the provisions of the Act and
this Code.

Inspection, testing or checking of any domestic place or domestic premises
however shall not be carried out between sunset and sunrise except in the
presence of an adult male member occupying such premises.

If the consumer does not provide reasonable facility to the licensee to enter
into the premises for the purposes stated in clause 11.3 above, the licensee
may give 24 hours' notice in writing to the consumer, of its intention to
discontinue the supply. If the consumer still does not provide access, the
licensee shall be entitled to discontinue supply to the consumer.

The inspection team of the licensee, headed by an Officer shall carry along
with them their Photo Identity Cards. Photo Identity Card should be shown to
the consumer before entering the premises.

The report of inspection shall be signed by the Inspecting Officer, members of
the inspection team and by the consumer, if the consumer refuse to sign the
report then the same has to be recorded in the inspection report and a copy of
report must be handed over to the consumer or his/her representative at site
immediately under proper receipt.. In case of refusal by the consumer or
his/her representative to either accept or give a receipt, a copy of inspection
report shall be pasted at a conspicuous place in/outside the premises and
photographed. Simultaneously, the report shall be sent to the consumer under
Registered Post on the day or the next day of the inspection.

Unauthorized use of electricity:

11.8

Unauthorized use of electricity shall mean the usage of electricity -
(i) by any artificial means; or

72



(ii) by a means not authorised by the concerned person or authority or
licensee; or

(iiiy  through a tampered meter; or

(iv)  for a purpose other than for which the usage of electricity has been
authorized;

Thus, this include following in (ii) above:

(@) Use of electricity in the premises or areas other than those for which
the supply of electricity was authorised; or

(b)  shifting of location of meter;

Assessment-

11.9

11.10

11.11

11.12

11.13

If on an inspection of any place or premises or after inspection of the
equipments, gadgets, machines, devices found connected or used or after
inspection of records maintained by any person, the assessing officer comes
to the conclusion that such person is indulging in unauthorized use of
electricity, he shall provisionally assess to the best of his judgement the
electricity charges payable by such person or by any other person benefited
by such use considering the charges already paid by the consumer during the
period for which assessment is made.

The assessing/authorised officer shall prepare the bill for unauthorized use of
electricity for the entire period during which unauthorised use has taken place.
If, however, this period can not be ascertained, it shall be limited to a period of
twelve months immediately preceding the date of inspection.

In cases where connection was served less than one year back or the
connection was checked within last one year period, the period for
assessment will be from the date of connection or last checking of connection
whichever is less till the date of inspection.

Assessment shall be made at a rate equal to two times (2 times) the tariff
applicable for the relevant category of consumer using electricity for the same
purpose as found during inspection.

In case the consumption recorded by the meter is found in order and there is
no dispute on the consumption recorded by meter, billing as per two times
tariff applicable be done based on recorded consumption.

Provisional and final assessment:

11.14

The following officers of distribution company has been authorized in the rules
notified by the State Government (rules) for provisional and final assessment
which may be amended by State Government from time to time:

(i) Officers of rank of Asstt. Engineer — For all LT connections up to 15KW
(ii) Officers of rank of Executive Engineer — For all LT connections more than
15KW

(iii) Officers of rank of Superintending Engineer and above — For all HT & EHT
connection.

Provided that in case the superior officer himself has inspected the premises

then such superior officer can exercise the powers of assessing officer

indicated as above.
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11.15

11.16

11.17

11.18

11.19

11.20

The order of provisional assessment shall be served upon the person in
occupation or possession or in charge of the place or premises within a period
of 3 working days from the date of inspection in the manner as prescribed in
the Rules by registered post or by hand and the acknowledgement shall be
obtained.

Any person served with the order of provisional assessment as per clause
11.15 above, may accept such assessment and deposit the assessed amount
within seven days of service of such provisional assessment order upon him.

Any person, who has been served notice under clause 11.15 above, may file
objections, if any, within 7 days from the date of receipt of the provisional bill,
to the assessing officer, as designated by the State Government in the Rules,
who may, after according reasonable opportunity of hearing to such person,
pass final order of assessment of electricity charges within one month of the
date of the provisional assessment.

During the hearing, the Assessing Officer shall give due consideration to the
facts submitted by the consumer and pass, a speaking order as to whether
the case of unauthorized use of electricity is established or not. The order
shall contain the brief of inspection report, submissions made by consumer in
his written reply and oral submissions during hearing and reasons for
acceptance or rejections of the same.

Any person served with the order of final assessment, may, accept such
assessment and deposit the assessed amount with the licensee within 7 days
of service of assessment order upon him.

In case of non-payment of bill amount within 7 days of serving the final
assessment order, the connection will be disconnected by serving a 15 days
notice, which will not be reconnected until the assessed amount is deposited.
In case of non-payment, the amount will be shown as arrear in the
subsequent regular bill and action be taken for recovery.

Appeal against final assessment:

11.21

11.22

Any person aggrieved by the final order may prefer an appeal within 30 days
of the final order to an appellate authority as designated by the State
Government in the Rules, provided that 50% of the assessed amount along
with fee of 1% of finally assessed amount subject to minimum of Rs.500/- and
maximum of Rs.10000/- as decided by the Commission from time to time is
deposited with the licensee and documentary evidence of such deposit has
been enclosed with the appeal.

Following officers of distribution licensee have been designated as appellate
authority in the rules notified by the State Government, which may be
amended by State Government from time to time:
(i) Next immediate officer — Executive Engineer — For all LT connection up to
15KW
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11.23

11.24

11.25

11.26

(i) Next immediate officer — Superintending Engineer — For all LT connection
above 15KW
(iii) Next immediate officer — Chief Engineer — for HT & EHT consumer.

Provided that in case the superior officer himself has inspected the premises
and has issued final assessment order, next immediate officer to such
superior officer shall be the Appellate Authority.

The Appellate Authority will dispose of the appeal after hearing the parties
and pass an appropriate order within 30 days of appeal being admitted and
send copy of the order to the Assessing Officer and the appellant. The order
of the Appellate Authority shall be final and shall not be appeal-able.

The consumer will be served with a revised bill as per order of the Appellate
Authority to be paid in 7 days. If a consumer defaults in making payment
within 7 days of serving the order of the Appellate Authority, the connection
will be disconnected after serving a 15 days notice, and will not be
reconnected until the bill amount is cleared. In case of nonpayment, the
amount will be indicated as arrear in subsequent regular bill and action be
taken for recovery.

When a person defaults in making payment of assessed amount, he shall be
liable to pay, in addition to the assessed amount, on the expiry of thirty days
from the date of order of assessment, an amount of interest at the rate of
sixteen percent per annum compounded every six months as provided in
Section 127(6) of the Act.

In case the Appellate Authority holds that no case of unauthorized use of
electricity is established, no further proceedings will be initiated by the
licensee and the amount deposited by the appellant shall be refunded along
with interest at the rate of 16 percent per annum compounded every six
months for the period from the date of deposit till the amount recovered is
adjusted through adjustment in the electricity bills of the immediately
succeeding months. The appellant may also opt for cash refund of the amount
deposited by the appellant along with interest at the rate of 16 percent per
annum compounded every six months, till payment of such amount is made
by the licensee.

Maximum demand exceeding of contract demand / load found increased

11.27

11.28

The cases related to enhancement of load / exceeding the contract demand
by the consumer shall be dealt as per provision given in relevant tariff order

Where two motors of same capacity are installed with common delivery pipe,
capable to be used by only one motor at a time i.e. when other motor is
installed as standby to meet out emergency then in such case load of only
one motor shall be considered for billing purposes.
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Theft of Electricity

11.29

11.30

11.31

11.32

Section 135 of the Act deals with theft of electricity stating that whoever,
dishonestly

(i) taps, makes or causes to be made any connection with overhead,
underground or underwater lines or cables, or service wires or service
facilities of a licensee or supplier, as the case may be; or

(ii) tampers a meter, installs or uses a tampered meter, current reversing
transformer, loop connection or any other device or method, which
interferes with accurate or proper registration, calibration or metering of
electric current or otherwise results in a manner whereby electricity is
stolen or wasted; or

(ili)damages or destroys an electric meter, apparatus, equipment, or wire or
causes or allows any of them to be so damaged or destroyed as to
interfere with proper or accurate metering of electricity, so as to abstract or
consume or use electricity; or

(iv)uses electricity through a tampered meter; or

(v) uses electricity for the purpose other than for which the usage of electricity
was authorised

shall be punishable under the provision of section 135 of the Act.

Entry, search and seizure for the purpose of detection of theft as per sub-
section(2) of Section 135 of the Act shall be undertaken by an officer not
below the rank of junior engineer of distribution licensee as authorized by the
State Government in the Rules and such entry, search and seizure shall be
carried out as per the procedure laid down therein.

After detailed examination of the evidence if the licensee or supplier is
convinced that a prima-facie case exists for the abstraction, consumption or
use of electricity dishonestly against the consumer, the licensee or supplier as
the case may be, may, upon detection of such theft of electricity, immediately
disconnect the supply of electricity.

Provided that such disconnection can be effected by a person not below the
rank of Junior Engineer or equivalent in respect of LT connection and
Executive Engineer or equivalent in respect of HT and EHT connection, of the
licensee or supplier, as the case may be, or any other officer of the licensee
or the supplier as the case may be, of the rank higher than the rank so
indicated in these clauses.

Provided further that such officer of the licensee or supplier, as the case may
be, shall lodge a complaint in writing relating to the occurrence of such
offence in police station having jurisdiction within 24 hours from the time of
such disconnection.

The officer authorised in this behalf by the State Government in the Rules as
specified in clause 11.14 of this Code above shall prepare the bill for theft of
electricity pending adjudication by the special court, as per provision in
section 154(5) of the Act.
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Period of Assessment

11.33

11.34

11.35

11.36

11.37

The assessment shall be an amount equivalent to two-and-half times the
rates as per applicable tariff for the relevant category of consumer for a period
of twelve months preceding the date of detection of theft of energy or the
exact period of theft if determined, whichever is less.

The period of assessment may be arrived at after taking into consideration the
following guidelines or any combination thereof or any other reasonable
evidence which may be provided by the consumer:

(1) Actual period from the date of commencement of supply to the date of
detection of theft;

(2) Actual period from the date of replacement of component of metering
system in which the evidence is detected to the date of detection of theft;

(3) Actual period from the date of previous checking of installation to date of
detection of theft;

(4) Meter Reading Instrument (MRI) data should be considered wherever
available.

In making such assessment the authorized officer shall also take into account
the representation of the consumer submitted within 48 hours of the detection
of theft or any other evidence he considers relevant. The authorized officer
shall record reasons for the assessment made. Charges, if any, paid by the
person during the period for which the assessment is done, shall be duly
credited.

The authorized officer shall serve an order for charges against the theft of
electricity committed by the person within 3 (three) working days in the
manner as provided in the Rules through in person or through registered post.

The supply shall be restored to the consumer within 48 hours after removal of
the cause of theft, provided that the assessed amount is deposited in full. The
licensee shall take all measures to avoid recurrence of theft in the same
premises before restoration of supply.

The above action shall be without prejudice to the filing criminal proceedings
by the licensee in the special court constituted under chapter XV of the Act
against the person involved in theft of electricity.

Responsibility on consumer to prove otherwise

11.38

11.39

If, it is proved that any artificial means not authorised by the distribution
licensee or supplier, as the case may be, exist for the abstraction,
consumption or use of electricity by the consumer, it shall be presumed, until
the contrary is proved, that any abstraction, consumption or use of electricity
has been dishonestly caused by such consumer.

The methodology for assessment of consumption in case of theft of
energy
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(A)  Inrespect of existing connection:

Units assessed =L XD xHXF

Where

L = Load (connected load found in the consumer’s premises during the course of
inspection in KW.

D = Period of assessment in days:

H = is hours of use per day,

F = Load factor, which shall be taken for different categories of use as given below:-

S.No Particulars Load factor
1. HT industries 100%
2. HT connection other than industries | 75%
(Residential, General purpose) water
work.
3. LT Industry 75%
4, LT Non domestic and Agriculture allied. 50%
5. LT Domestic 40%
6. LT Agriculture 50%
7. LT Water supply 50%
8. Street light 50%
9. Direct theft — All categories (without | 100%
availing connection)

H = 8 hours all consumers (other than domestic and street light)

6 hours for domestic

12 hours for street light

For industries period of working to be decided based on its normal functioning but
shall not be less than 8 hours.

(B)  Assessment of energy in case of direct theft (without availing) connection:
Units assessed =L xD x H

Where,

L = Load (found connected at the time of inspection) in KW

D= Period of assessment in days; and

H= is hours per day, which shall be taken as 8 hours for all consumers except
industrial consumers in respect of whom the hours of use shall be as per the hours
the industry generally operates in a day which in any case shall not be less than 8
hours.

Theft of electricity in premises having no connection (direct hooking)

11.40 In case theft of electricity is detected in the premises which do not have
regular electricity connection, the licensee shall forthwith disconnect the
supply to such premises and shall remove the cause of theft immediately by
removing the line/ cable/ plant or illegal meter up to the distribution main and
other apparatus which are found being used for the purposes of theft of
electricity as per the provisions of the Act and the procedure laid down in the
Rules. The licensee may subsequently remove or divert or convert the line,
cable or electrical plant to prevent further theft of electricity provided that such
action shall not result in any inconvenience or disruption of supply to other
consumers.
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Procedure in case of suspected theft:

11.41

11.42

11.43

In case of suspected theft, the Authorized Officer shall remove the meter
under a seizure memo and seal it in the presence of the consumer or his
authorized representative and the Authorized Officer and the consumer have
to sign on the seal affixed on the meter. The Authorized Officer shall record
reasons to suspect theft in the premises in his report. The licensee or supplier
shall continue the supply to the consumer with a new meter. The old meter
shall be tested in the presence of the consumer and the Authorized Officer at
the licensee’s testing lab which shall give a test report, in writing, which along
with photographs / video-graphs if any shall constitute evidence thereof.:

Provided that if consumer insists, the testing of the meter will be carried out at
a third party facility approved by the Commission if any / or in presence of
electrical inspector.

No case for theft shall be booked only on account of seals on the meter
missing or tampered or breakage of glass window, unless corroborated by
consumption pattern of consumer and such other evidence as may be
available.

In the event of second and subsequent conviction of a person when the load
abstracted, consumed or used or attempted abstraction or attempted
consumption or attempted use exceeds 10 KW, such person shall be
debarred from getting any supply of electricity for a period which shall not be
less than three months but may extend to two years and shall also be
debarred from getting supply of electricity for that period from any other
sources or generating station. Such cases may be brought to the knowledge
of special court and pleaded accordingly.

Abetment:

11.44

11.45

11.46

Whoever abets an offence punishable under this Act, shall, notwithstanding
anything contained in the Indian Penal Code (45 of 1860), be punished with
the punishment provided for the offence.

Without prejudice to any penalty or fine which may be imposed or prosecution
proceedings which may be initiated under this Act or any other law for the
time being in force, if any officer or other employees of the distribution
licensee or the licensee enters into or acquiesces in any agreement to do,
abstains from doing, permits, conceals or connives at any act or thing
whereby any theft of electricity is committed, he shall be punishable with
imprisonment for a term which may extend to three years, or with fine, or with
both.

The licence or certificate of competency or permit issued to any electrical
contractor, supervisor or worker who abets the commissioning of an offence
shall be liable for punishable under sections 135, 136, 137 or 138 of the
Electricity Act, 2003 and such license or certificate of competency or permit is
liable for cancellation by the licensing authority. All such cases need to be
brought to the notice of the licensing authority no sooner it is detected.
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11.47 Under section 151 of the Act, it is provided that the Court may also take
cognizance of an offence punishable under the Act, upon a report of a police
officer filed under section 173 of the Code of Criminal Procedures, 1973. In all
theft cases report should generally be filed with the police.

11.48 Under section 151A of the Act, for the purposes of investigation of an offence
punishable under the Electricity Act, 2003 the police officer have been given
all powers as provided in Chapter Xll of the Code of Criminal Procedure,
1978.

Compounding of offences

11.49 Compounding of offences shall be as per the provision of Section 152 of the
Act. In compounding offences the authorised officer i.e. Chief Electrical
Inspector shall act in accordance with the procedure laid down in the Rules.

11.50 A person or consumer in custody, in connection with the offence of theft of
electricity, shall be set at liberty on payment of sum of money in accordance
with the Sub-Section (1) of Section 152 of the Act mentioned as below as may
be specified by the State Government from time to time. No proceeding shall
be instituted or continued against such consumer or person in any criminal
court as per Section 152(2) of the Act.

Nature of Service Rate at which the sum of money for
compounding to be collected per Kilowatt
(KW)/Horse Power (HP) or part thereof for
Low Tension (LT) supply and per Kilo Volt
Ampere (KVA) of contracted demand for High
Tension (HT)/ Extra High Tension (EHT).

1. Industrial Service Twenty thousand rupees;
2. Commercial Service Ten thousand rupees;
3. Agricultural Service Two thousand rupees;
4. Other Service Four thousand rupees;

11.51 The compounding of an offence under Section 152 of the Act shall be allowed
only once for any person or consumer.

Preventive measures to control theft of electricity

11.52 The Electricity (Removal of Difficulties) Order 2005 [S.0.790 (E) dated 8™
June'2005] notified by Ministry of Power, Govt. of India mandates adoption of
measures to control theft of electricity.

11.53 The licensee shall arrange to provide tamper proof meter boxes on meters so
as to ensure that all the premises have tamper proof meter boxes. The
licensee shall simultaneously review the status of the service lines to ensure
that it is proper and wherever required, it should be replaced to prevent theft/
bypassing of meter.

11.54 The licensee shall undertake regular inspection of premises of consumers and
keep up necessary vigilance and shall take up necessary action to ensure
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11.55

11.56

11.57

11.58

11.59

11.60

11.61

11.62

11.63

11.64

prevention of theft or unauthorized use of electricity or tampering, distress or
damage to electrical plant, electric lines or meter. Priority shall be given in
inspection/ vigilance to theft-prone areas.

The licensee shall evolve a system and put in place such a system, for regular
monthly monitoring of consumption of high value consumers, which shall
include all the HT connections and LT connections having contract
demand/connected load of 25 HP and above. Wide variations in consumption
shall be carefully analyzed. The licensee shall arrange prompt inspection in
doubtful cases.

The licensee shall arrange to ensure that 33 KV & 11 KV feeder-wise losses
are worked out for identified cities and district headquarter and towns of the
State in phases and thereafter for other areas. The licensee shall take
suitable steps for reduction of losses in the pockets of high loss identified by
working out losses in the above manner.

The licensee shall also install meters on all distribution transformers and carry
out energy audit so as to identify high loss pockets and take further suitable
action for reduction of losses in such pockets.

The licensee shall endeavour to install remote metering devices on all 50 HP
and above connections on priority for the purpose of monitoring of
consumption and prevention of theft of electricity. The licensee shall further
endeavour to install remote metering devices on LT connection up to 25 HP
subsequently.

The licensee shall arrange to give due publicity through the media, TV and
newspapers to bring awareness about the level of commercial losses, its
implications on honest consumers and seek their co-operation in prevention
and detection of theft or unauthorized use of electricity or tampering, distress
or damage to electrical plant, electric lines or meter.

The licensee may, as early as possible, arrange to suitably display in its
website region wise, circle wise, division wise, sub-station wise and feeder
wise losses. Efforts be made for prevention of diversion of electricity, theft or
unauthorized use of electricity or tampering, distress or damage to electrical
plant, electric lines or meter and results obtained. The website may be
updated every quarter.

The licensee shall arrange to provide requisite security / police force to the
authorised officers for their safety. Such security squads shall invariably
accompany the authorised officers during raids in order to ensure their safety.

The licensee may replace overhead bare conductors with aerial bunch cables
in theft-prone areas to prevent theft by direct hooking of the licensee's lines.

The licensee may provide HV distribution system (LT less system) in theft-
prone areas using small capacity distribution transformer, wherever
necessary.

The licensee is authorized to relocate the meters of existing consumers to an
appropriate location within the boundary wall so that it is easily accessible for
reading, inspection, testing and other related works as per provision in clause
8.9 of this Code. In case of doubtful cases where continuous vigil is not
possible, the licensee may install check meters on its poles / feeder pillars. In
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cases of repeated theft of electricity the licensee may install billing meters for
such connections on its poles/ feeder pillars under due intimation to
consumer.

11.65 A list of cases where theft of electricity has been detected shall be maintained
by the licensee. The licensee shall also maintain list of cases to clearly
identify where second offence and subsequent offence (s) of theft have been
detected and take action as per the provisions of the Act.
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CHAPTER 12: GENERATOR CONNECTIVITY WITH THE GRID

Generator in consumer’s installation

12.1 Operations of a generator in the consumer’s installation to run in parallel with
the licensee’s system is permissible only with the written consent of the
licensee.

12.2 Where no such consent has been given to consumer, he shall arrange the
plant, machinery and apparatus of his generating units, including an
extension of or addition to the same, to operate in an isolated mode and the
generator, in no case, should get connected to the licensee’s system so as to
avoid the possibility of feedback in licensees system. The licensee, on
intimating the consumer can enter the premises and inspect the arrangement
to ensure that at no time the generator gets connected to its system.

12.3 In case the consumer’s supply gets extended to the licensee’s system from a
generator or from any other source, without appropriate approval from the
licensee, causing damage to the licensee’s apparatus or to human life, the
consumer shall be liable for the same and shall duly compensate the
licensee for all losses caused to the licensee and to other affected person
apart from the disconnection of supply.

12.4 Where consent has been given for connectivity with grid, the consumer shall
arrange to install appropriate protective system in his installation and ensure
its proper functioning. The consumer should also ensure that his supply does
not get incorrectly connected to the licensee’s system. The licensee shall not
be liable for any damage caused to the consumer’s plant, machinery and
apparatus on account of such connectivity, or any adverse consequence
arising thereof.

Connectivity with the grid

12.5 Procedure for availing connectivity with the grid by a generator shall be in
accordance with provisions contained in CSERC (Connectivity and intra-State
open access) Regulations, 2011 as amended from time to time. The technical
standard safety and operational criteria with grid shall be in accordance with
Central Electricity Authority (Measures relating to safety and electric supply)
Regulations 2010 and Central Electricity Authority (Technical Standards for
construction of electrical plant and electric lines) Regulations 2010 as
amended from time to time and Central Electricity Authority (Grid standards
for operation and maintenance of transmission line) Regulations, as and when
they come into force.
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12.6

12.7

12.8

12.9

12.10

12.11

12.12

12.13

The voltage level-wise prescribed quantum of power for injection by a
generating station/captive generating plant to the intra-State transmission
system and distribution system shall be as specified in Chhattisgarh State
Electricity Grid Code, 2007 as amended from time to time (State Grid Code
hereafter).

The voltage level-wise prescribed quantum of power for drawal by a
consumer (including captive consumer) from the intra-State transmission
system and distribution system (i.e. sum of quantum of open access power
and contract demand with licensee) shall be as specified in clause 3.4 of this
Supply Code.

Connectivity of the generator's system to the State Transmission Ultility
system / distribution system shall be covered by a connection agreement
between the generator and State Transmission Utility / distribution licensee.
The generator granted connectivity will be required to sign "Connection
Agreement” prior to the physical connection with grid.

The grant of connectivity shall not entitle the generator to inject any power to
the grid unless it obtains long-term open access, medium-term open access
or short-term open access or have agreement to supply to distribution
licensee.

A generating station or captive generating plant can construct, operate and
maintain its dedicated transmission line. A generator may get the work of
dedicated transmission line for connecting its power plant to the grid executed
by the licensee or may execute itself. In such case, procedure and time
schedule for extension of line for release of connection to a consumer as
specified in clause 4.58 of this Code shall be applicable.

In case the generator desires to maintain its dedicated transmission line itself,
it need not require to get the work supervised by the licensee and hence not
required to pay supervision charges.

Start-up power by generator

Generator have option either to avail or not to avail start-up power from the
licensee’s system. In case the generator has not contracted with licensee for
start-up power but eventually draws power from the grid, shall be billed as per
tariff decided by the Commission in relevant tariff order.

The generator may contract for start-up power with licensee for contract
demand as per provision specified by the Commission in relevant tariff order.
Start-up power can be availed for commissioning of the generator and its
auxiliaries and thereafter. The import / export meter installed at interface point
to record the energy injected in to the grid shall be used as billing meter for
recording demand and consumption for start-up power purpose. For the
purpose of meter reading, billing and payments etc. for start-up power the
relevant provisions of this Code shall be applicable.
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Reduction of contract demand by prospective captive and non-captive
consumetr:

12.14

12.15

A consumer of distribution licensee who becomes captive / non-captive
consumer of captive generating plant (CGP) may reduce their contract
demand with the licensee to the extent desired even to zero. This facility will
be available once during the initial period of agreement, subject to condition
that the contract demand has not been reduced already during the initial
agreement period in accordance with provision in clause 7.9 of this Code.
This relaxation will be applicable for new captive power plant for the purpose
to attract new investment in the field of power generation. For the purpose of
meter reading, billing and payment etc. for the electricity used by generator
and captive load from the grid the relevant provision of this Code shall be
applicable.

In case of outage of CGP supplying power to a captive/non-captive consumer
who has reduced its contract demand to zero and availed open access,
standby arrangement of supply may be provided by the licensee, and billing
for power drawn will be as per the standby charges fixed by Commission in
relevant tariff order considering the supply availed as temporary in nature,
subject to prior intimation by CGP to the distribution licensee.

Metering at interface point:

12.16

12.17

12.18

12.19

Interface meters (main meter) shall be installed and maintained by the State
Transmission Utility or transmission licensee or distribution licensee for and at
the cost of generator seeking connectivity at STU or transmission licensee or
distribution licensee system as the case may be.

The metering at the inter-connection point for main meters and check meters
shall be ABT compatible. All matters and arrangements relating to metering
shall be governed by CEA (Installation and Operation of meter), Regulations,
2006 and as amended from time to time. The interface meters for measuring
the quantum of energy injected into the grid by generator or captive
generating plant shall be installed at the grid sub-station of licensee. For bulk
consumers availing power through open access, the interface meter for
measurement of energy drawal shall be installed in consumer’s premises.

The main and check meters shall always be maintained in good condition and
periodically tested and calibrated by the concerned licensee in the presence
of the generator as per clause 8.18 of this Code. The meters shall be sealed
in the presence of both parties. Defective meters shall be replaced
immediately.

Reading of the main and check meters shall be taken periodically, on
appointed date by an officer of the concerned licensee authorized for the
purpose, and the generator or his representative, as the case may be.

Assessment in case of defective meters:

12.20

If in any month the readings of main meter differs from the reading of
corresponding check meter beyond permissible accuracy limit, as prescribed,
the main and check meters shall be tested in turn and errors at various levels
as per standard procedure would be determined and billing shall be done
accordingly.
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12.21

12.22

12.23

12.24

When main meter is found to be defective or has stopped, reading of the
check meter shall be considered for billing purpose subject to condition that
the check meter has been found working properly.

In case of outage of both the main and check meters, if any energy is
interchanged in the intervening period the assessment has to be done on the
basis of reading recorded in generator’s sending end meter if found working
properly by considering average of previous 3 months percentage line loss
when both interface meter and generators meter were found working properly.

In case of outage of both the main meters and check meters so also
generator’'s sending end meters, the energy injected into the State grid may
be assessed considering energy balancing and on the basis of average of
previous three months energy loss calculated of the respective sub-station of
licensee when main/check meters were working properly by way of energy
balancing.

In case the meter installed in the premises of bulk consumer who is availing
open access becomes defective, the assessment of energy drawal is to be
done as per the provisions specified for consumers in clause 9.16 of this
Supply Code.
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CHAPTER 13: MISCELLANEOUS

Force Majeure:

13.1

13.2

13.3

Any event which is beyond the control of the agencies involved which they
could not foresee or with reasonable amount of diligence could not have
foreseen or which could not be prevented and which substantially affect the
performance by either agency such as but not limited to:-

a) Acts of God, natural phenomena, including but not limited to floods,
droughts, earthquakes and epidemics;

b) Acts of any Government domestic or foreign, including but not limited to
war declared or undeclared, hostilities, priorities, quarantines, embargoes;

c¢) Riot or civil commotion;
d) Grid’s failure not attributable to agencies involved.

The licensee shall not be liable for any claim for loss, damage or
compensation whatsoever arising out of failure of supply when such failure of
supply is due to force majeure condition either directly or indirectly.

If at any time during the continuance of the agreement between the licensee
and the consumer, the use of electricity is not possible either fully or partially,
to the consumer due to force majeure conditions stated in para 13.1above,
the consumer may, on giving 7 days notice in writing to the licensee, about
such a situation, take a reduced supply of power as may be necessary and
feasible. In all such cases where the consumer claims force majeure
conditions, the licensee's authorized representative shall verify the same.
Such a facility shall be available to the consumer only if the period of reduced
supply is for a minimum period of 30 days. The aforesaid period of reduced
supply shall not be counted towards the initial period specified in the
agreement and the period of agreement shall be extended for further period
equal to the period of reduced supply.

In case the licensee is unable to supply power to a consumer who is not
otherwise a defaulter, disconnected or unconnected, for a period of 10 days
(each day shall consist of power cut from 00 hours to 24 hours) or more in a
calendar month, the licensee shall bill charges on the consumer in the
following manner:

(a) Energy charges shall be on the basis of actual meter reading recorded
in the energy meter.

(b)  Other charges (excluding electricity duty and cess) shall be prorated
on the basis of the number of days power was provided to the
consumer.
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Damage to electrical plant, lines or meter

13.4

If the electrical plant, lines or any other equipment. of the licensee placed in
the consumer premises is found damaged by the consumer or otherwise then
the licensee shall be entitled to recover the expenses incurred for restoration
of such plant, line, or equipment., without prejudice to his right to take action
under appropriate provisions of the Act, including disconnection of supply for
non-payment of the cost for replacement/rectification, and action for theft or
assessment for unauthorized use, as the case may be.

Clearance from electric lines (clause 63 of CEA Safety Regulation):

13.5

13.6

13.7

13.8

13.9

If at any time subsequent to the erection of an overhead line, whether covered
with insulating material or not, any person proposes to erect building or
structure or flood bank or to raise any road level or to carry out any other type
of work whether permanent or temporary or to make in or upon any building or
structure or flood bank or road, any permanent or temporary addition or
alteration, he and the contractor whom he employs to carry out the erection,
addition or alteration, shall-give intimation in writing of his intention to do so, to
the supplier or owner and to the Electrical Inspector and shall furnish
therewith a scale drawing showing the proposed building, structure, flood
bank, road or any addition or alteration and scaffolding thereof required during
the construction.

The licensee without undue delay shall convey an estimate of the cost of the
expenditure likely to be incurred to so alter the overhead line as required by
him to deposit, within thirty days of the receipt of the notice, with the supplier.

Any addition or alteration to the building or structure shall be allowed only
after the deposit of such estimated cost to the supplier or owner.

Consumers shall ensure that buildings, structures, additions, alterations
modifications and any other construction projects keep the minimum
clearances required from existing supply lines of the licensee. These
minimum clearances are specified in CEA Safety Regulations as shown in
Annexure 12.

Due care should also be taken at the time of plantation below electric line.
Dwarf size plantation be preferred to ensure maintenance of safe
recommended clearance with electric line after full growth of tree.

Authorisation of Franchisees

13.10 A licensee may authorise a franchisee to distribute electricity on its behalf in a

particular area within the former’s area of supply as per the provisions of the
Act and this Code will be applicable to such franchisees also.

Distribution in SEZ area

The relevant provision of this Code shall also be applicable on the person /
body corporate / agency authorized by State Government to supply power in
SEZ area.
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Service of Notice

13.11 Any letter, order or document addressed by the licensee to the consumer

shall be deemed to be duly given, if served in writing and delivered by hand
at, or sent by post /courier, to the address specified in the consumer’s
application or in the agreement with the consumer if entered into or as
subsequently notified to the licensee. In case there is no person on the
premises to whom the notice can with reasonable diligence be delivered, the
notice may be served by affixing it on some conspicuous part of the
premises.

13.12The licensee may serve any general notice like message regarding

shutdowns load regulatory measures, applicability of new tariff or change in
due date of payment etc. in a widely circulated local newspaper(s).

13.13 All communications to the licensee shall be addressed to:

(@)  The officer authorized or designated by the distribution licensee for HT
and EHT consuemr.

(b)  The licensee’s Executive Engineer or person holding an equivalent
post of the area or his authorised representative in the case of L.T.
consumers.

Unforeseen Circumstances

13.14

13.15

13.16

13.17

If any circumstances not envisaged in the provisions of this Code, should
arise, the licensee shall, to the extent reasonably practicable in the
circumstances, consult promptly and in good faith all affected parties in an
effort to reach an agreement as to what should be done. If an agreement
between the licensee and those parties cannot be reached in the time
available, the licensee shall determine it in the manner best to its ability.

Wherever the licensee makes such a determination, it shall do so having
regard, wherever possible, to the views expressed by the affected parties and,
in any event, to what is reasonable in the circumstances. Each party shall
comply with all instructions given to it by the licensee following such a
determination, provided that the instructions are consistent with the Act and
prevailing Codes and Regulations. The licensee shall promptly refer all such
unforeseen circumstances, and any such determination to the Commission.

The licensee may issue a manual/guideline indicating the detailed procedure
to be followed by the officers and employees of licensee for their guidance
and proper functioning so as to ensure timely execution of work and quick
release of connection.

To standardize the voltage-wise type of support and minimum size of
conductors to be used in urban/semi urban/rural areas, in order to have
uniformity. For construction work other than related to individual consumer for
connection, size of conductor be used so as to be able to meet out developing
load for at least coming five years.
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Interpretation:

13.18 These conditions shall be read and construed as being subject, in all
respects, to the provisions of the Electricity Act, 2003. CEA Metering
Regulations, CEA Safety Regulation and CEA Construction Regulation and
as amended from time to time and the Rules made therein and to the
provisions of any other law relating to the supply of electricity for the time
being in force; and nothing contained in this Code shall abridge or prejudice
the rights of the licensee and the consumer under any Central Act or State
Act or Rules made there under.

13.191n case of any dispute regarding the meaning or scope or interpretation of this
Code, the interpretation of the Commission shall be final and binding on all
concerned.

Repeal

13.20 With the notification of this Supply Code, the following Supply code and
Regulations shall cease to operate from the date of publication of this Supply
Code in the Chhattisgarh Rajpatra.

—

Chhattisgarh State Electricity Supply Code 2007

2. Chhattisgarh State Electricity Regulatory Commission (Security
Deposit) Regulations, 2005

3. Chhattisgarh State Electricity Regulatory Commission (Procedure for

filing appeal before the appellate authority) Regulations, 2005

Power to remove difficulties:

13.21 If any difficulty arises in giving effect to any of the provisions of this Code, the
matter may be referred to the Commission who after consulting the parties
affected, where considered necessary, may pass any general or special
order, not inconsistent with the provisions of the Act or any other enactment
relating to supply of electricity for the time being in force, which appears
necessary or expedient, for the purpose of removing the difficulty.

Jurisdiction of Court:

13.22 Proceedings arising out of this Code and the agreement made there under if
any, shall be filed in the Court under whose jurisdiction the agreement was
executed,

Savings

13.23 Nothing in this Code shall be deemed to limit or otherwise affect the inherent
power of the Commission to make such orders as may be necessary to meet
the ends of justice or to prevent abuses of the process of the Commission.

13.24 Nothing in this Code shall bar the Commission from adopting in conformity
with the provisions of the Act, a procedure, which is at variance with any of
the provisions of this Code, if the Commission, in view of the special
circumstances of a matter or class of matters and for reasons to be recorded
in writing, deems it necessary or expedient for dealing with such a matter or
class of matters.
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13.25

13.26

13.27

13.28

Note-

Nothing in this Code shall, expressly or impliedly, bar the Commission dealing
with any matter or exercising any power under the Act for which no Codes
have been framed, and the Commission may deal with such matters, powers
and functions in a manner it thinks fit.

Licensee is authorized to modify the structures of format provided in
Annexures of this Code in order to meet any requirement that may arise as a
consequence of the provisions of this Code so that formats are consistent with
the prevailing rules, regulations and provision of this Code

Power to amend

The Commission may, at any time, add, vary, alter, modify or amend the
provisions of this Code.

Power to relaxation

The Commission may, in the public interest and after recording reasons in
writing, relax the provisions of this Code, in appropriate cases

In case of any difference / dispute in the interpretation or understanding of the
provisions of the Hindi version of this Supply Code with that of the English
version (the original version), the latter will prevail and in case of any dispute
in this regard, the decision of the Commission shall be final and binding.

By order of the Commission

(N.K.Rupwani)
Secretary

91



Annexure-1

Application from — for new Low Tension Connection
(Please strike-off of purpose that is not applicable)

Name of the Applicant / Organization:

2 Name of
father/husband/Director/Partner/Trustee:
3(a) | Postal Address for communication House/Plot/Premise no.
Street
Area/Colony
Town/City/Village
District
Mobile No. E-mail:
(b) | Location where the new connection is | House/Plot/Premise no.
applied for Street
Area/Colony
District
(indicate any landmarks to identify the
location)
4 Plot size:......coooiiii sq.feet | Covered areai.............cocoeeennnnn. sq
feet
5 Category of Supply:(list of categories
attached)
6 Purpose of Supply:
7 Total Load applied for (in kW)/HP:
8 Type of Supply (permanent/Temporary):
8(a) | If Temporary supply, specify period of | From (date):
requirement: To (date)
9 Please indicate whether you want to carry
out the works of laying service line and/or
dedicated distribution facility for the
electricity supply requisitioned
(Yes/No)
10 | Please indicate whether you want to install
your own CEA approved meter
(Yes/No)
11 | List of documents attached:
(a) | Photograph to be affixed on application form (Yes/No)

Identity Proof submitted along with this application form:

- If applicant is a person
(Tick any one)

() Electoral identity card;
Passport

(iii) Driving License;
Ration Card;

(v) Photo identity card
Government agency;
(vi) PAN card;

(vii) Certificate
Pradhan/Patwari

(ii)
(iv)

issued by

from village

- If Applicant is an organization
(Tick any one)

Signature of competent authority along
with relevant resolution/authority letter
of the institution concerned

Proof of legal occupancy of premises for

(i) Copy of Registered sale deed/lease
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which electricity connection is required
along with a copy of map of premise/land
indicating proposed point of supply (Tick
any one)

deed/partition deed, succession or
heirship certificate or deed of last will/
certificate  from  Sanpanch/Patwari,
payment of property tax or in the case
of agriculture connection a copy of
khasra/khatauni/khata nakal along with
location of water source.

(i) Registered General Power of
Attorney;

(iii) Municipal tax receipt or Demand
notice or other related document;

(iv) Letter of allotment issued by
competent authority

(v) An applicant who is not an owner
but an occupier of the premises shall
along with any one of the documents
listed at (i) to (iv) above also furnish a
no objection certificate from owner of
the premises.

Proof of current address
(Tick any one)

(i) Electoral identity card; (i)
Passport;

(iii) Driving license; (iv)
Ration card;

(v) Photo identity card issued by any
Government agency;

(vi) Statement of running Bank Account;
(vii)  Water/Telephone/Electricity/Gas
connection Bill;

(viii) Income Tax assessment order.

Any other document as applicable (Please
specify)

12 | Any electricity dues outstanding in licensee’s area of operation in consumer’s name:
Yes/No

13 | Any electricity dues outstanding for the premises for which connection applied for:
Yes/No

14 | Any electricity dues outstanding with the licensee against any firm with which the

consumer is associated as an Owner, Partner, Director or Managing Director:

Yes/No

(For questions 13,14 & 15 if the answer is ‘Yes’ in any case please provide details on

a separate sheet)

I/We hereby declare that

(a) The information provided in this application is true to my knowledge.
(b) I/'We have read the Chhattisgarh Electricity Supply Code and agree to
abide by the conditions mentioned therein.
(c) I/'We will deposit electricity dues, every month, as per the applicable

electricity tariff and other charges.

(d) I/We own the responsibility of security and safety of the meter, cut-out and

the installation thereafter.
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Date: Signature of the consumer/Authorized Signatory
Place: Name:
Designation:

Note: Apart from documents for identify proof, proof of ownership/occupancy of premises
and proof of current address, the following documents shall be attached with the application
form

1. In case of a partnership firm — The applicant shall furnish the partnership deed and
an authorization in the name of the applicant for signing the requisition form and
agreement.

2. In case of public and/or private limited company — the applicant shall furnish a

Memorandum and Articles of Association and Certificate of Incorporation along with
an authorization in the name of the applicant for signing the requisition form and

agreement.

3. Other documents applicable only for select consumer categories:
(a) Industrial consumers: Valid industrial license, NOC from Pollution Control Board if
applicable

(b) Agriculture consumer: No Objection Certificate from competent government
authority, if source of water is river, tank, canal etc.

(c) For Temporary Structure: No Objection Certificate allotment order from the nagar
nigam/nagar palika/ nagar panchayat/ gram sabha/ gram panchayat/land
development authority/land owning agency.

(d) Approval/permission of local authority if required under any law/statue.

Acknowledgement
Application Of ... (name of applicant)
fOr (purpose) is hereby received on
............................. (date). In the regard, the applicant is given a reference no.
.............................. to be used for all future correspondence.

Signature / Seal of licensee’s representative

Name and Designation:
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Annexure-2

Application form — for new High Tension / Extra High Tension connection
(please strike-off the purpose which is not applicable)

—_

Name of the Applicant / Organization

2 Name of father/husband/Director/Partner/Trustee:
3 Postal Address for communication  with
Telephone Nos and E-mail address.
4 Address where the new connection is applied for
(Indicate landmarks to identify the location)
5 Voltage at which supply is required (kV) 11KV 33KV 66KV 110KV
(Please tick the category applicable) 132KV 220KV
6 Type of Supply (Permanent/Temporary):
6(a) | If Temporary supply, specify period of | From (date):
requirement: To (date):
7 Total Contract Demand applied for kVA:
8 Basis for projection of Contract Demand -
Diversity Factor assumed:
9 Phasing of Contract Demand required (Yes/No):
If Yes, then provide the following details in the given format:
CD required (kVA) along with remarks, if any Tentative Date from which required
(a)
(b)
(c)
10 Purpose of connection
11 Category of Tariff opted for:
12 Production capacity:
13 Category of Industry: (Tick the applicable one) SSI MSI
LSI
Type of unit:
(viz. Ownership/Partnership/Private Ltd. /Public
Ltd/Society/ Govt. Dept./Govt undertaking)
14 Name of Institution developing Industrial
Premises: if any
15(a) | Possession Letter or No-Objection Certificate | Yes / No
attached
15(b) | Issued by the Institution (attach a copy) Number: Date:
16 Whether supply is needed through an | Yes/No
independent feeder
17 Whether the above unit ever operated at some | (a) Sanctioned Load:
other place or applied for connection? (if Yes, | (b) Service Connection No.
please provide details) (c) Arrears of payment (if any):
18 If electricity connection for the premises was | (a) Name of unit:
requested in the past?(lf Yes, please provide | (b) Service Connection No:
details) (c) Arrears of payment (if any):
19 Status of land acquisition:
20 Expected date by which finance will be available:
21 Whether the requisite consent / NOC (if
applicable as per the list of Pollution Control
Board) has been obtained as per statutory
requirements (If yes, attach a copy)
22 Any electricity dues outstanding in licensee’s area of operation in consumer’s name: Yes /No
23 Any electricity dues outstanding for the premises for which connection applied for: Yes / No
24 Any electricity dues outstanding with the licensee against any firm with which the consumer is

associated as an Owner, Partner, Director or Managing Director: Yes / No
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(For questions 22, 23 & 24 if the answer is ‘Yes’

25 Please indicate whether you want to carry out work of laying of line. Yes / No

I/'We hereby declare that

(a) The information provided in this application is true to my knowledge.
(b) /We have read the Chhattisgarh Electricity Supply Code and agree to abide by
the conditions mentioned therein.
(c) I/'We will deposit electricity dues, every month, as per the applicable electricity
tariff and other charges.
(d) I/'We own the responsibility of security and safety of the meter, cut-out and the
installation thereafter.

Date: Signature of the consumer/Authorized Signatory
Place: Name:
Designation and Seal:

Note: The following documents shall be attached with the application form:

1. Proof of ownership of the premises.

2. A map indicating the proposed location of the plant/office duly marked the area by red ink
where supply is to be utilized and the point where supply is required. MoP should normally be
scale of 1 Cm representing 1200 Cm.

3. Licence/NOC from statutory authority, if required or a declaration by the applicant that his
connection does not fall under the requirement of NOC under any statute.

4. In case of a proprietary firm, an affidavit to be submitted stating that the applicant is the sole
proprietor of the firm.

5. In case of partnership firm, partnership deed.

6. In case of Limited Company, Memorandum and Articles of Association and Certificate of
Incorporation.

7. Proof of permanent residential address of the consumer and PAN Number, if any. If there is
any change at a later date, the same shall be intimated by the consumer to the licensee
immediately.

8. Letter of intent for production/enhancement in production may be furnished.

9. List of equipments proposed to be installed along with the expected load.

10. Resolution for authorized signatory.

11. Registration from Industries Department.

12. Extract of project report relevant to power and process requirements (in case of industries)

13. Copy of the relevant section of the current tariff order that provides details of the tariff

category opted by the consumer and duly signed by him. This will be appended with the
agreement after completion of formalities.

Acknowledgement
Application  Of o (name of applicant) for
................................................................. (purpose) is hereby received on
............................. (date). In the regard, the applicant is given a reference no.
.............................. to be used for all future correspondence.

Signature / Seal of licensee’s representative
Name and Designation:
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Annexure-3

AGREEMENT FOR ELECTRICITY SUPPLY TO THE CONSUMERS

This agreement is made on this ............. day of .............. Year .............
between Chhattisgarh State Power Distribution Company Limited being a deemed
licensee under Section IIl of the Electricity Act 2003 and having its corporate office at
Danganiya, P.O. Sunder Nagar, Raipur (C.G.) 492 013 (hereinafter referred to as
“the license”which expression shall, unless repugnant to the context or meaning
thereof be deemed to include its successors and permitted assigns) of the one part
aNd SHri/SMY/IMIS ... e

(hereinafter called “the Consumer” which expression where the context so admits
shall include his heirs, executors, administrators, legal representatives, successors
in business and assigns) of the other part.

WHEREAS the Consumer is being supplied/has agreed to receive supply of
electricity in his premises situated at (Full Address) ...,
(as per enclosed plant, (where boundaries are marked by red ink) as required only in
case of HT and LT industrial consumers having connected load above 25 HP); for
the purpose of ... and the licensee has agreed
to supply to the consumer such electricity upon the terms and conditions hereinafter
contained.

NOW IT IS HEREBY DECLARED AND AGREED AS FOLLOWS:

1. That the consumer (s) declares that he is / are lawful occupant (s) of the
premises situated at ... ...
................................................................ (hereinafter referred to as “the
premises”).

Signature of the Applicant

Name of the applicant

2 (a). Subject to the provisions hereinafter contained and during the continuance of
this agreement, the licensee shall supply to the consumer and consumer shall take
from the licensee such electricity as the consumer requires for his own use and for
the above mentioned purpose at his premises referred to above up to a maximum of:

........................................ KVA/Kilo Watt/HP from ......coooiii e,
........................................ KVA/Kilo Watt/HP from ...,
........................................ KVA/Kilo Watt/HP from ..o,

(hereinafter called the “contract demand or contracted load’)
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(b) The Licensee agrees to provide the requisite quantum of electricity as
stipulated under foregoing Para 2(a) at ..........c.coceeenenin. Volts for supply to the
consumer and the consumer agrees to pay the necessary charges for receiving
supply in accordance with the provisions under Section 45 of the Electricity Act, 2003
and other applicable provisions (hereinafter referred to as the “Supply Code”) and
Schedule of General and Misc. Charges and other Regulations of the Chhattisgarh
State Electricity Regulatory Commission (hereinafter referred to as ‘CSERC’) as
amended from time to time.

3. The commencement of this agreement shall be either from the actual date on
which connection is served to the consumer or the day immediately following the
expiry of notice of intimation served by the licensee on the consumer that supply of
electricity is available under this agreement in accordance to the provisions of
Supply Code, whichever is earlier.

4. The parties to this Agreement are bound to comply with the relevant
provisions of the Act and all regulations made thereunder including the Supply code,
as amended from time to time. Parties also agree to abide by all other rules and
regulations in force from time to time and having bearing on such supply and use of
electricity as well as directions and orders that may be issued by the CSERC from
time to time.

5. This agreement shall remain in force from the date hereto and shall, continue
in force subject to termination of electricity supply and consequent cessation in
accordance with the provisions of the Supply Code.

6. The consumer agrees to deposit necessary security and additional security as
the case may be, as regulated in accordance to the provisions under the Supply
Code as amended from time to time.

7. That the consumer shall provide at his cost, adequate space for the
installation of metering devices, equipment and other apparatus to facilitate supply of
electricity to the consumer and for keeping the account of consumption.

8. The meter shall be properly sealed by the licensee in the presence of
consumer or his representative and shall not be interfered with by either party,
except that the licensee may change/replace the seals as and when required, in the
presence of the consumer or his representative.

9. The supply and use of electricity under this agreement shall be strictly
regulated in accordance with the various provisions of the Supply Code as amended
from time to time.

10.  Subject to the provisions of the applicable laws, the consumer undertakes that
he would take due care of the security of all the metering devices and equipments
and other apparatus installed in his premises by the licensee an also undertakes to
indemnify the licensee for any loss or damage to such metering devices, equipments
and other apparatus or to any third party on account of any fault in electric work at
the premises of consumer.
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11.  Nothing contained in this agreement or any amendment thereof shall restrict
any rights, obligations and discretions which the licensee or the consumer may
derive under any law enacted regarding supply and consumption of electricity during
the period of this agreement.

12. The consumer shall pay to the licensee every month, charges for the
electricity supplied to him during the preceding month at the tariff applicable to the
consumer category for which supply of electricity has been agreed including variable
cost adjustment charges, if any, as per the orders of CSERC from time to time. The
current applicable schedule of tariff is as indicated below:-

(i) Tariff order references of CSERC ....................... orderdated ..................
(ii) Tariff SChedUIe ...
(iiiy  Tariff applicabIe ...

13. That all or any taxes/duties as may be levied by the Central/State
Government, local bodies on the sale of electricity shall be paid and borne by the
consumer.

14. That the consumer undertakes to clear all accumulated/outstanding dues
against the premises and the Licensee is authorized to recover the same from the
consumer or transfer the dues to any existing electricity connection existing in favour
of the consumer even at other premises.

15.  That the consumer declares that he shall use electricity only for the purpose
for which it has been sanctioned by the licensee and shall in no way be used for any
other purpose(s).

16. That the consumer undertakes/declares that he shall not extend/sublet this
electricity supply to any other premises/person.

17.  That the consumer declares that, the industry/trade has not been categorized
as be obnoxious, hazardous/pollutant by any Government agency and that no court
orders are being infringed by grant of applied electricity connection at his premises.
In case at a later date it is found otherwise, then the electricity supply would
immediately be disconnected by the Licensee without any liability.

18. That grant of the electricity connection applied for will not confer any legal
right for regularization of building/land use in respect to the electricity connection
provided at the consumer’s premises.

19.  That the licensee shall be at liberty to adjust any dues including electricity
consumption charges against the security deposit or any other deposit made by the
consumer with the licensee, in the event of termination of the agreement or in case
of any contractual default.

20. That the consumer would allow clear and encumbered access to all

authorized officials of the licensee to his premises for the purpose of meter reading,
maintenance, inspection, checking, testing etc.
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21.  That the licensee shall have the right to disconnect the electricity of the
consumer premises in the event of any fault and/or non-compliance of statutory
requirement and/or in consequence of an order by statutory authority/court of law
without any liability.

22. All disputes and claims arising out of this agreement shall be subject to the
resolution as per the provisions of Section 42 of the Act.

23 (a) The consumer agrees to regulate consumption of electricity supplied to
him under this agreement during peak hours as may be directed by the
licensee in writing.

(b) The consumer agrees to the supply of electricity under this agreement
being curtailed, staggered or cut off altogether by the licensee if the power
position or any other emergency in the power system warrants such a course
of action.

24. That the licensee is authorized to disconnect the supply of electricity by
issuing a disconnection notice in writing to the consumer in the event of non-
compliance by the consumer of any of the conditions of this agreement and violation
of any provision of the Act and Regulations notified by the CSERC as applicable
from time to time.

25.  Where any expression used in this agreement is not defined in it or the Act or
Rules and Regulations framed thereunder or in the General Clauses Act, 1897 such
expression shall have the meaning generally assigned to it in common parlance.

26. The parties acknowledge and accept that the provisions of this Agreement
shall at all times be read subject to the provisions of the Act, Rules, Regulations and
Codes issued thereunder, the orders, directions etc. made by the CSERC from time
to time and in case of any inconsistency between the provisions of this Agreement
and the provisions of the Act, Rules, Regulations, Codes, Directions etc. mentioned
above, the later shall prevail.

27. Special conditions (if any):-

IN WITNESS WHEREOF the ...cvinii e
Chhattisgarh Sate Power Distribution Company Limited by order and direction of and
on behalf of Chhattisgarh State Power Distribution Company Ltd. ................. and
tNE  COMSUMET e e have

hereunto set their signature and the common seals, the day, month and years first
written above.

Signed by the above named
In the presence of
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(Name and address)

Authorized Representative of Chhattisgarh
State Power Distribution Co. Ltd.

(Name and address)

The common seal was hereunto
affixed in presence of

(Name and address)

(Name and address)

Signed by the above named
In the presence of

1.

(Name and address)

(Name and address)
The common seal was hereunto
affixed in presence of

(Name and address)

(Name and address)

Seal of the Licensee

(Consumer)
(Name and Address)

Paste passport
size photo and
Put signature
across it for
connection other
than Govt. and
local body

(Rubber / Common Seal of the

Consumer, if applicable
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Annexure-4

Application form — Change in Name of Registered Consumer/Transfer of
Ownership to Legal Heir/Change of Consumer Category/ Shifting of premises
(Tick the applicable purpose)

1 Service Connection No.

2 Name of Registered Consumer (at
present)

Consumer category

3
4 Contracted load
5 Address:

Telephone No. Mobile No.

6 Name of the person in whose name
connection to be changed (in capital
letters)

7 Request for change in service:

i) If request is for change in consumer | (See list of all tariff categories attached with

category, mention the tariff category to | this form)
which consumer wants to shit

ii) | If request is for change in premises:
a) New address to which existing service
connection is to be shifted.

b) Details of equipment to be shifted
(Meter/service line, LT/HT line, transformer
etc):

7 Reason for change in service

Note: The following documents are attached with the application form:

(Tick whichever applicable)

1. Copy of latest bill duly paid

2. Proof of ownership/legal occupancy of premises

3. No objection certificate from the existing consumer if available/possible.

4. Registered deed/Succession or legal Heir certificate/Mutation deed/................... (if
any other document, please specify)

5. NOC from other legal heir(s) in case connection is to be changed in the name of one
of the legal heirs.

Date: Signature of the Consumer
Place: Name:

Acknowledgement

Application form of Service Connection NO.............c.cccieeinnenn. at present in the name
o] (name of applicant) has been received on ................. (date) for
changing the name of consumer t0 ....................e. In this regard, the consumer is
given a reference no. ................ to be used for all future correspondence.

Signature / Seal of licensee’s representative
Name and Designation:
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Annexure-5

Application form — Load Enhancement / Load Reduction/Change in Supply Voltage
(Tick the applicable purpose)

Name of the Applicant/Organization

Service Connection Number

WIN|—

Address of premises to which electricity is
being supplied

Telephone No. ............ Mobile No.

4 | In case of Load Enhancement
Existing sanctioned load (in kW) Enhanced load requested (in kW)

5 | In case of Load Reduction
Existing sanctioned load (in kW) Reduced load requested (in kW)

6 | Reason(s) for Load Enhancement /
Reduction

7 | Details of load added/disconnected from supply, if applicable
(please attach list of equipments category-wise)

a) Lighting
b) Motive power
c) Agricultural
d) Other (please specify)
8 |If request is for conversion of | a) Conversion from LT single
service/change in supply voltage phase to LT 3-phase
(Tick whichever applicable) b) Conversion from LT 3-phase
to LT single phase
c) Conversion from LT to HT
d) Conversion from HT to LT
e) Conversion from HT to EHT
Date: Signature of the Consumer
Place: Name:

Note: The following documents are attached with the application from (if applicable)
1. A work completion certificate & test report from Licensed Electrical Contractor, if
the consumer’s installation has been altered.

2. Resolution for authorized signatory.

Acknowledgement

Application of ...l for load enhancement / load reduction against
Service Connection No. .........ccoeieenenn. is hereby received on ................. (date).
In this regard, the applicant is given a reference no. ................ to be used for all

future correspondence.

Signature / Seal of licensee’s representative
Name and Designation:
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Annexure-6

Format for Intimation to Consumer after Temporary Disconnection of Supply

Licensee’s Office Address Date ...............

Service Connection NO. ..oveiiiii i

Consumer Category ....o.vveviiiiiiiiiiiiee e,
Contracted Load: ....ooooneri e
AdAresS Of CONSUMIBT .. e e

This is to inform you that your supply has been temporarily disconnected with effect
from (date) due to the following reasons (s):

You have stopped payment of electricity bill from the month of .................... and
presently dues of amount Rs...................... In outstanding against you in respect
of said connection.

You are requested to remove the cause of disconnection and intimate this office at
the earliest. You are also requested to pay a sum Rs.................. towards
disconnection & re-connection charges and .................. (mention if any other dues
are to be deposited, with a detailed break-up).

If the cause of disconnection is not removed to the satisfaction of this office and
above amount is not paid, with 15 days of this notice it will be presumed that you are
not interested to avail the electric supply, accordingly the meter installed in your
premises will be removed and your supply will be disconnected permanently after
expiry of agreement period without any further notice, which please note.

Thank you,
Sincerely,

Signature / Seal of licensee’s representative
Name and Designation:
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Annexure-7

Request for Permanent Disconnection & Termination of Agreement

Service Connection NO. ..oveiiiii i

Name of the consumer .........cceiiiiiiiiiii i,
Consumer category ......oivieiiiiiiiiiiee
Contracted Load ......ccooviieiiiiiiieeeeee,
AdAresSS & .o

It is requested that the above connection may be disconnected permanently and the
relevant Agreement with the licensee by terminated forthwith.

Note: The following documents are attached with the application form
1. Copy of last bill.
2. Copy of payment receipt of last bill

Thank you,
Signature of the Consumer
Name
Date:............. Phone No. :
Place:................. Address
Acknowledgment
Application of ... (name of applicant) complete in all respects

for disconnection and termination of Agreement has hereby been received at this
office on ..., (date).

In this regard, the applicant is given a reference No. ..................... to be used for
all future correspondence.

Signature / Seal of licensee’s representative
Name and Designation:
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Annexure-8

Format for Intimation to Consumer after Termination of Agreement

Licensee’s Office

Office Address Date ...............
Service Connection NO. .......coiiiiiiiiiiii,

......................................... (Name of consumer)

......................................... (Address of Consumer)

This is to inform you that an agreement dated .............. against Service Connection
[0 between yourself and ... (name of
licensee) regarding supply of ................... HP/KW (contracted load/ demand) in the
............... consumer category has been terminated w.e.f. ...............(date) on
account of (FEASON). e

Your supply has been disconnected permanently.

After final adjustment of all charges and energy bills an amount of:
1.RSci is payable to you for which Cheque No. ...... is enclosed.

2. RS is due from you. You are requested to pay the amount within a
week of receipt of this letter, failing which, action as prescribed under the law shall
be initiated for recovery of the amount.

Thank you,

Sincerely,

Signature / Seal of licensee’s representative
Name and Designation:
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Annexure-9
Meter Related Complaints / Request for Testing of Meter

Complaint reference NO.: ......oiiiiiiiiii (to be given by licensee)

2. Name of the consumer: ...,
3. Address and Telephone No. of the consumer: ...........cccooiiiiiiiiiiiiinnnnn.

4. Brief description of the complaint — Meter brunt out / Completely stopped/ Fast
meter/ Seal broker / Testing of meter

5. Any other information

Date: (Signature of Consumer)
(For Office Use)

1. Site verification report

Signature (concerned official)

3. Comments of concerned official

Signature (concerned official)

Acknowledgement
Complaint reference No.:.........cccoveieieinnnna.n. (to be given by licensee)
Complaint received by: ... (name and designation)

Date of receiving complaint: ...

Signature / Seal of licensee’s representative
Name and Designation:
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Annexure-10

Recommended sizes and Ratings of cable for service connection / transformer

and power loads:

S.No. | Purpose & Voltage Description Service Rating
1 Street Light Fitting Cable W.P. Alu 1 core All  categories of
250/440V 1.5 Sgmm Polythene lamps
2 Domestic Service (@) 25 Sgmm 1 core cable | Upto 10 Ams.
250/440V W.P. Alu. P.V.C. polythene
650/1100 V
(b) As above 2(a) 3to5HP
(c) 6 Sgmm 1 core cable W.P. | 20 Amps.
Alu PVC polythene
(d) Same as 2(c) 7.51t0 10 HP
3 Power Service (@) 25 Sgmm 1 core cable | 15to 30 HP and 25
650/1100 V W.P. Alu. P.V.C. poly/PVC KVA Transformer
(b) 95 Sgmm 3.5 core power
cable Arm. Alu. 3 core 95 |50to 60 HP
Sgmm 650/1100 or power
cable Aru 3.5 croe 90/55
Sgmm
(c) 120 Sgmm 3.5 core power | Apove 60 to 100
cable Arm. Alu3 core (120 | yp
Sgmm) 3.5 core (120/70
sgqmm) 3.5 core (150/70
sqmm) PVC/PVL
4 Distribution (a)120 sgmm 3.5 core as 3(c) | 63 to 100 KVA
Transformer

(b) Power cable Arm Alu 3.5
core 300/150 sgmm PVC/
650/1100 V

160 to 200 KVA
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Annexure-11

Recommended values of capacitor for Direct Application with individual

induction motor of 1500 RPM.

Motor Motor Maximum kVAR Ratings
K.W. H.P.
1.865 2.5 1
3.730 5 2
5.595 7.5 3
7.460 10 4
9.325 12.5 4.5
11.2 15 5
13.1 17.5 5.5
14.9 20 6
16.8 22.5 6.5
18.7 25 7
20.5 27.5 75
22.4 30 8
24.2 32.5 8.5
26.1 35 9
28.0 37.5 9.5
29.8 40 11
31.7 42.5 11
33.6 45 11.5
354 47.5 12
37.3 50 13
41.0 55 13.5
44.8 60 14.5
48.5 65 15.5
52.2 70 16.5
56.0 75 17
59.7 80 19
63.4 85 20
67.1 90 21
70.9 95 22
74.6 100 23

Note:

The recommended rating of capacitor given in above mentioned table are mainly for
guidance purposes. However, where there is no facility of recording average monthly
power factor in the meter installed, the capacitor recommended as above for the
respective capacity of motor will be considered in order.

The following points need to be kept in mind while installing capacitor:

1.

For better result capacitors be installed at the terminal of individual motors matching
to its capacity so that capacitors may be switched on / switched off along with the
motor with supply.

In case common capacitor is installed at one point for number of small motors,
capacitor shall be switched off when there is only light and fan load in circuit or else
it may affect the average monthly power factor due to over compensation during no
load or less load period.
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Annexure-12

(A) Clearance above ground of the lowest conductor of overhead line (Clause
58 of CEA Safety Regulation): (1) No conductor of an overhead line, including
service lines, erected across a street shall at any part thereof be at a height of less
than-

(i) for lines of voltage not exceeding 650 Volts - 5.8 metres
(ii) for lines of voltage exceeding 650 Volts but not
exceeding 33kV - 6.1 metres

(2) No conductor of an overhead line, including service lines, erected along any
street shall at any part thereof be at a height less than-

(i) for lines of voltage not exceeding 650 Volts - 5.5 metres
(ii) for lines of voltage exceeding 650 Volts but
Not exceeding 33 kV - 5.8 metres

(3) No conductor of an overhead line including service lines, erected elsewhere
than along or across any street shall be at a height less than-
(i) for lines of voltage upto including

11,000 Volts, if bare - 4.6 metres
(ii) for lines of voltage upto and including

11,000 Volts, if insulated - 4.0 metres
(iii)  for lines of voltage exceeding 11,000 Volts

But not exceeding 33 kV - 5.2 metres

(4) For lines of voltage exceeding 33 kV the clearance above ground shall not be
less than 5.2 metres plus 0.3 metre for every 33,000 Volts or part thereof by which
the voltage of the line exceeds 33,000 Volts;

Provided that the minimum clearance along or across any street shall not be
less than 6.1 metres.

(B) Clearance from building of lines of voltage and service lines not exceeding
650 Volts (Clause 60 of CEA Safety Regulation)-

(1) An overhead line shall not cross over an existing building as far as possible and
no building shall be constructed under an existing overhead line.

(2) Where an overhead line of voltage not exceeding 650 V passes above or
adjacent to or terminates on any building, the following minimum clearances from
any accessible point, on the basis of maximum sag, shall be observed, namely-

(i) for any flat roof, open balcony, varandah roof and lean-to-roof-

(a) when the line passes above the building a vertical clearance of 2.5 metres from
the highest point and

(b) when the line passes adjacent to the building a horizontal clearance of 1.2 metres
from the nearest point, and

(i) for pitched roof-
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(a) when the line passes above the building a vertical clearance of 2.5 meters
immediately under the line and

(b) when the line passes adjacent to the building a horizontal clearance of 1.2
metres.

(3) Any conductor so situated as to have a clearance less than that specified above
shall be adequately insulated and shall be attached at suitable intervals to a bare
earthed bearer wire having a breaking strength of not less than 350 kg.

(4) The horizontal clearance shall be measured when the line is at a maximum
deflection from the vertical due to wind pressure.

(C) Clearances from building of lines of voltage exceeding 650 V (Clause 61 of
CEA Safety Regulation)- (1) An overhead line shall not cross over an existing
building as far as possible and not building shall be constructed under an existing
overhead line.

(2) Where an overhead line of voltage exceeding 650 V passes above or adjacent to
any building or part of a building it shall have on the basis of maximum sag a vertical
clearance above the highest part of the building immediately under such line, or not
less than-

(i) for lines of voltages exceeding 650 Volts - 3.7 metres
Upto and including 33,000 Volts
(ii) for lines of voltages exceeding 33 kV - 3.7 metres plus 0.30

metre for every additional
33,000 Volts or part
thereof.

(3) The horizontal clearance between the nearest conductor and any part of such
building shall, on the basis of maximum deflection due to wind pressure, be not less
than —

(i) for lines of voltages exceeding 650 V

upto and including 11,000 Volts - 1.2 metres
(ii) for lines of voltages exceeding 11,000 V
and up to and including 33,000 V - 2.0 metres
(iii) for lines of voltages exceeding 33 kV - 2.0 metres plus 0.3 metre
fore every additional
33kV or part thereof.

(D) Safe Working Clearance from High voltage and EHV lines:
Minimum safety working clearance where electricity at voltage exceeding 650 V is
supplied, converted, transformed or used is as follows:

Highest system voltage in KV Safe working clearance in
meter

12 2.6

36 2.8

145 3.7

245 4.3
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Annexure-13(A)
lllustration on clause 4.52 — Supply in under developed colonies

Suppose — Total number of plots in colony is 100, out of which 30 are ready to avalil
connection and assessed load for these 30 applicants based as per clause 4.51 is
120 KW.

If proportionate rate fixed by Commission is Rs.3000 per KW, so amount collectable
from 30 applicants will be Rs.3.60 lakh (Rs 3000X120).

If estimated cost of extension to supply to these 30 connection is Rs.12 lakh which is
less than permissible cost for extension i.e. Rs.14.4 (3.6X4) lakh, the work can be
executed by collecting Rs.3.6 lakh from 30 applicant towards cost of extension.

If estimated cost of extension to supply to these 30 connection is Rs.16 lakh which is
more than permissible cost of Rs.14.4 lakh, excess estimated cost of Rs.1.6 (16-
14.4) lakh shall be payable by these 30 applicants in proportion to their load in
addition to Rs.3000 per KW.

The location of distribution transformer shall be fixed at load centre considering all
the 100 plots, but capacity of transformer shall be to meet incoming load of present
30 applicants.

Any connection coming subsequently in the colony out of 100 plots has to pay
@3000 per KW even if no extension is required.

For connection coming subsequent where extension is required similar procedure is
to be followed.

Annexure-13(B)
lllustration on clause 4.55 — Supply to small/cottage industries

Suppose — An application for 15 HP Huller / Flours Mill is received in rural area and
estimated cost of extension work to provide connection to is Rs.80,000.

If proportionate rate fixed by Commission is Rs.3500 per HP in rural area so amount
collectable from applicant is Rs.52500 (3500X15).

Since the estimated cost of work is Rs.80000 which is within permissible cost of
Rs.105000 (52500X2), the work can be executed by collecting Rs.52500 from
applicant towards cost of extension.

If estimated cost of extension work is 1.2 lakh which is more than permissible cost of
extension of Rs.1.05 lakh the excess cost of work Rs.0.15 lakh (1.2-1.05) shall be
payable by applicant towards cost of extension in addition to Rs.52500.

For any such connection of small/cottage/industry up to 15 HP comes in rural area,

Rs.3500 per HP shall be payable towards cost of extension even if no extension is
involved.
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